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LEGISLATIVE 'ASSEMBLY

Wednesday, 28th March, 1945

The Assembly ‘met in the Assembly Chamber of Council House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS
(a) OrRAL ANSWERS

SECTIONS IN THR Dmno'roa GENERAL MuniTioN ProODUCTIONS’ OFFICE
IN CALOUTTA

- ]403. *Mr. Manu Bubedar: (a) Will the Honourable the Supply Member
please state how many sections there are in the Director Generasl, Munition
Production’s office in Calcutta?

(b) How muny Indians and how many Europesns, getting more than Rs. 250
a month, are employed in each of these Sections?

(¢) When was the Director General, Munition Production’s Office last
reorganized ?

(d) Is there any proposal for a reorgamratlon now?

(e) If so, what precautions are Government taking in order to see that the
interests of the Indian staff do not suffer and that there is no discrimination
in favour of Europeans? .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) 216
(including Purchase Sections and Ordnance Factory Division, etc.)

(b) If the information is given section by section as desired by the Honout-
able Member the statement will run into many gheets., 1 am therefore giving

* only the totals. They are as follows:

Indians : 387 (including 34 Anglo-Indians),

Europeans : 142

(c) The Directorate-General, “Munitions Produgtion, excluding Ordnance
Factory Division, was reorgamsed in January 1944 The Ordnance' Factory

vision was reorganised in August 1944.

(d) Yes, there was, but it ha been decided not to proceed with ib.

(e} Does not arise.

- Mr. Mafiu Subedar: In view of the-fact that the volume of purchases of
the Supply Department is going down, will the Honourable Member inform.tkis
House what arrangements he is making for reduction in the staff?

The Honourable Dewan Bahadur Sir A. Ramaswami{ Mudaliar: The volume
of purchases is, as I gave an answer a few days ago, not going down; but the
Department has constantly in mind the question of reducing the staﬁ as
occasion arises.

OYUROROWDING IN BOMBAY SUBURBAN TRAINS

140¢4. *Mr, Manu Subedar: (a) Will the Honourable the Railway Member
please state whether the overcrowding in the Bombay suburban trains isedue to
scarcity of carriages and reduction of trains, or it is due to an increase of traffic?

(b) Have Government taken any steps to ease thefsituation and, if so, what
are Lhey?

(c) Are trains at the rush hour carrying maximum number of carriages?

(d) Has there been any reduction in the yumber of electric locomotives
through any reason other than their diversion to military traffic?

(e) Are any electric locomotives on order, or is it the shortage of earriages?

(f) Have Government thought of sending unscheduled extra traing during the
rush hour?

The Honourable Sir ldward Benthall: (a) The overcrowding in the Bombay
Suburban trains is due to a heavy .increase of traffic and the fact that it ‘has

(2151 )
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not been possible to dugment the suburban coaching stock, which consists of
vehicles of a special type.

(b) The number of trams run daily has been increased. Additional coach-
ing stock is being ordered, an altered seating ~arrangement with a view to
augment the capacity is being tried, and vigorous efforts to prevent ticketless
cravel)lexy-'s taking up accommeodation in trains are being made.

(6) Yes. ' o

(d) and (e). The reference is apparently to Multiple-Unit-Motor Coaches
which are used on Suburban services. There has been no reduction or diver-
sion of these coaches. :

(f) The proposal has been considered but not found feasible.

Mr. Manu Subedar: May we know what steps are being taken to increase
the number of electric locomotives, which has diminished on account of the
war? . :

The Honourable Sir Edward Benthall: The number has not diminished.

Mr, Manu Subedar: With regard to part (d) of the question the Honourable
Member said something. . . . .

The Honourable Sir Edward Benthall: I said it is not a question of locomo-
tives but of Multiple-Unit Motor Coaches, and there has been no reduction of
these coaches in the suburban services. ‘A small number have been on order
since before the war, but we have not been able to get any af all. For the
1945-46 programme, there are 80 coaches, 20 motor coaches and 40 trailers and
20 driving trailers; and for the 1946-47 programme there are a total of 80
electric suburban coaches on order. . )

Mr. Manu Subedar: In view of the very serious difficulties which the civil
population is experiencing, will the Honourable Member consider the use of
ordinary carriages instead of these special carriages which are used on the
" suburban lines, and thus increase the accommodation? '

The Honourable Sir Edwiird Benthall: Unfortunately we have none to spare,
apart from other considerations.

.

FREE QUARTERS FOR INFERIOR AND LABOUR SEERVICES ON NORTH WESTERN
' RAILWAY -

1405. *Lala Sham Lal: (a) Will the Honourable Member for Railways be
pleased to state whether it is a fact that the employees in the inferior and -
labour services on the North Western Railway are entitled to rent-free quarters?
Are they entitled to house allowance in lieu of such free quarters? If not, why
06?2 .

(b) Is it a fact that for the purpose of allotment of quarters the staff ure’
divided in two categories, i.6i., essential and non-essential, and that the essential
staff wre to get quarters first? Is it also a fact that at several stations non-
essential staff get quarters first, ‘even though essential staff are awaiting
<chances? . -

(c) Is it a fact that the discrimination referred to in (b) above hag contri-
buted to ccrruption amongst subordinates dealing with allotment of Railway
quarters?

(d) Do Government propose to allow house-rent.to the staff referred to in

(a) above ia lieu of free quarters? If not, how is the discrimination in the allot-
ment of quarters sought %o be remedied? : ’
" Thne Homourabie Sir Edward Benthall: (a) The reply to the first two por-
tions of the question is ifA the negative. As regards the last portion, the
Honourable Member is referred to the rules contained in- Chapter XIX of the
State Railway Engineering Code, a copy of which is available in the Library
of the House. No employee has the right to be provided with quurters. Em-
ployees (other than Workshops employees) who are classified as inferior and
whose emoluments do not exceed Rs. 30 p.m. may be allowed to ocoupy
railway quarters free of rent if these are available. .

(b) The reply to the first portion is in the affirmative. As regards the latter
portion, this may occur when the vacant quarters are not of the type for

- which the essential staff are eligible.
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(¢) No complainte regarding corruption by officials entrusted with the
allotment of quarters have heen received by the Railway Administration.

(d) The reply to the first portion is in the negative. As ?egards the latter
portion, Governnfent have no reason to believe that there. is sny abuse in
the practice of allotment of quarters of the respective types 1n order of prio-
rity and do not consider that action is called for.

OocuPATION OF UPPER CLASS WAITING ROOMS BEFORE PURCHASE OF
Ti0okETs ON NORTH WESTERN RAILWAY '

1406. *Lala Sham Lal: (a) Will the Honourable Member for Railways be
pleased to state whether it is & fact that at small stations on tha North Western
Railway tickets are issued one or half an hour before the departure of the
train? Is it a fact that upper class passengers can occupy Waiting Roomrs two
hours before the departure of the train? How are these passengers allowed the
use of Waiting Rooms without obtairming ticket? ) L.

@) Is it a fact that the Railway staff insist o the possession of a ticket
us a pre-requisite to the occupation of Waiting Rooms? ~ )

(¢) Is it & fact that the North Western Railway Administration lgaves these
matters to the discretion of the subordinate staff at stations? What steps do
Government propose to take to alter rules to allow the occupation of Waiting
Rooms as a matter of right without looking for a Railway employee’s discretion?

The Honourable Sir Edward Benthall: (a) At small stations, booking offices-
open not less than one hour before a passenger train is due., Upper clads
passengers can, however, purchase their tickets up to 15 days in advance.
With regard to the second part of the question, Station Masters haye standing:
justructions to open waiting rooms two hours before a passenger train is due
and hence upper class passengers in possession of tickets can occupy Wwaiting
rooms two hours before the departure of a train. In view of what is stated,
the third part of the question does not srise. -

(b) The rules require that watiting rooms at stations may be occupied by
bona fide passengers only and in accordance with -the class of ticket held.

(c) No. The second part of the question does not arise. E

Mr. 8ri Pralasa: In view of the fact that passengers are allowed to occupy
waiting rooms for two hours and further in view of the fact that sometimes

- connecting trains at junction stations are not available for a period of more

than two hours, are passengers at such stations permitted to occupy the wait-
ing rooms for more than two hours? i

The Homourable 8ir Edward Benthall: Yes, Sir, in certain circumstances
they are. For mstance passengers arriving at night are allowed to occupy the

* waiting rooms till the next morning, but we do not desire that waiting roo
should be used as dak bungalows. : R rooms

PER HEAD SUGAR QUOTA IN BALUCHISTAN

1407. *Mr. Abdul Qaiyum: Will the Foreign Secretary please state:

(8) how much sugar is allowed per.head in Baluchistan;

(b) whether the rural and urban population receive the same amount: if not,
why not; a.tlx]d . ’ ’

(c) whether he proposes to see that this discrimination is put an en

8ir Olat Oaroe: (a) The total allotment of sugar to Bahll)c_hiétan fgrto:ha
current year was 4,100 tons. It is impossible to work this out on a per capita
basis, for a large proportion of the population of Baluchistan are not in the
habit of using sugar. h :

(b) Baluchistan is understood to be one of the few parts of India in which
rationing in the rural areas is being attempted at all, but even here urban
rationing is of course ahead or rural rationing, and there are beleved to have
been some inequalities in consequence. . -

(c) Arrangements are now in hand for levelling: up rationing as between the
two areas and the Local Administration now aims to provide a general per

capita issue of about 2 lbs. of sugar per head per month to all sections of the
population accustomed to its use. T e

N K+
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Mr. Abdul Qalyum: May I know if the present practice is to allow to
Ppersons residing in rural areas half the quantity of sugar allowed to urban
“resident?

Sir Olat Oaroe: I do not think it has got as fine as that—there have been
~complaints, somewhat justifiably, that they are getting less; but every effort
is going to be made to see that these inequalities are ruled out.

Mr, Abdul Qalyum: Am I to understand that the Government have fixed .
an eq?ual amount of sugar as quota for residents in rural as well as in urban
Areas

Bir Olaf Carce: Yes; they will do their best for those that eat sugar. A
1arge number of the rural population, as the Honourable Member knows, are
ZDomadic and live in very very distant areas in the interior; but in so far as
the rural population goes, every endeavour will be made to see that they get
the same amount of sugar as the people in the towns.

ELEOTIONS TO QUETTA MUNICIPALITY

1408, *Mr. Abdul Qaiyum: Will the Foreign Secretary please state:

(8) the progress made for holding elections to the Quetta Municipality;

d(b) how many members will be elected, and whether any will be nominated;
An : '

(¢) whether he proposes to place the Election Rules for the said Municipality
on the table of the House? .

8ir Olat Oaroe: (a) The draft of a new Quetta Municipal Regulation has
récently geen received and is under examination. Elections will be held as
soon as possible after promulgation of the Regulation. :

(b) These questions are still under consideration. \

{c) Electoral Rules cannot be framed until the Regulation has been pro- -
mulgated. When that time comes, I shall be ready to consider the Honour-

able Member's suggestion. It is mot proposed to introduce Communal
electorates. : -

Mr. Abdul Qaiyum: May I know if the proposal is to have more nominated
than elected members?

* Bir Olat Oaroe: No; the proposal is the reverse. .
RULps RE SUSPENSION OF RAILWAY EMPLOYERS UNDERGOING PROSECUTION

1409, *Lala Sham Lal: (a) Will the Honourable Member for Railways be

- pleased to state whether a Railway employee undergoing-prosecution in a criminal
court is to be placed under suspension? If so, under what circumstances, and
whefe have such rules been published? .

(b) Are Government aware that on acquittal such an employee is entitled

to full pay for the period of suspension?
" (c) Are Government aware that the employees on the North Western Railway
are deprived of full wages on acquittal, if a casual remdrk is found against the
guspended employee in the judgment or lack of evidence to warrant a conviction
or unproved suspicion is elleged? If so, why? .

' (d) Is it proposed to amend the rules to allow full wages on acquittal
irrespective .of any remarks? If not, why not? !

The Honourable Sir Edward Benthall: (a) The reply to the first portion
i8.in the affirmative. As regards the latter portion, the Honourable Member
is .referred to rule No. 1711 of State Railway Establishment Code Vol. I, a
copy of which is available in the Library of the House.

(b) The attention of the Honaurable Member is invited to rule No. 2044
of State Railway Establishment Code, Volume II, from which it will be
observed ‘that full pay may be granted if the railway employee has been
honourably acquitted. ' . )

(c) and (d). Full pay‘is not generally allowed on the N. W. Railway for
the period of suspension of railway servants who have not been honourably
aoquitted by a Court of Law. If an acquittsl is qualified, it cannot be regarded
as honourable. This practice js in conformity with the provisions of clause
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(b) of the rule referred to in the reply to part (b). No change in the enstmg
rules is considered necessary.

Sardar Sant Singh: May 1 remind the Honourable Member if he is
aware that generally the courts when acquitting the accused give him fhe
benefit of the doubt and ‘they very rarely usethe words ‘honourably acquitted’
in such cases and in view of this fact will he not revise the rule?

The Honourable Sir Edward Benthall: I‘am inquiring what the actual prac-
tice is; but I do 1ot think there is any necessity to change the rule. I under-
stand that the praotxce is” humane and sympathetic.

Mr. Frank R. Anthony: In this connection, will the Honourable Member
please consider not suspending employees while under prosecution, because
there have been many cases in which they were disqualified from gettmg
adequate defence but have subsequently been acquitted?

Thé Honourable Sir Edward Benthall: That would mean the variation of
rule 1711, which says ‘‘A JRailway servant shall be placed under suspenmon
when he is arrested or committed to prison pending trial by a court of law.’

Mr. Frank R. Anthony: Is the Honourable Member aware of the ternble
hardshlp—-many of these cases are false—and while placing a man under sus
pensxon ou deprive him of the resources to engage adequate defence.

nourable Sir Edward Benthall: I do not think that is the case.

SUPERINTENDENTS IN DIRECTORATE GENERAL or SUPPLY, ETC.

1410. *Sardar Mangal Singh: (a) Will the Honourable the Supply Member
kindly staté the total number of Superintendents (gazetted as well as non-
gazetted) in the following offices:

(1) Dlrec{orate General of Supply, (2) Chief Controller of Purchase -fSupply),
and (8) Chief Controller of Purchase (Munitions)?

(b) How many of the above posts are held by Muslims, Hindus and Sikhs,
separaiety?

(c) Have Gcvernment made an attempt to make up the deﬁcxency of Sikhs?
If not, why not?

The Homourable Dewan Bahadur Sir A. Ramaswami Mudaliar: %s) and
(b). A statement is laid on the table.

(¢) There is no deficiency of Sikhs in the grade of non-gazet'bed Superin-
tendents. Against a reservation of 8 1/3 per cent. for ‘‘other minority com-
munities’’ which includes Sikhs and which would on the posts in the state-
ment represent seven, Bikhs occupy four out of seven. I think the Honourable
Member will agree that perticularly in regard to a post which is ordinarily filled
by’ promotion of _qualified men, Sikhs have a quite good representataon in the
posts referred to in his question.

As I have explained on previous oceasions, the importance of securing
proper representation for all communities, including Sikhs, is fully appreciat-
ed by my Department.

e p———

(a) Statement showing number of posts of Supmntmdem tn the Directorale of Supply
Offices of the Chief Controller of Pureha(u (Supply) and the Chisf Controller of Purchase
—_— Gazetted Non- Total
Gazetted
Directorate General of Supply . . . - Nil 33 3y
Chief Controller of Purchase ( Supply) . . . .. 28 28
Chief Controller of Puroha.ae (Munltlonl) . . . ee e 30 33
(b) The posts of non- gazmed Supermtemimz are held by the mcmbcn of the various
Jteme as ' 5
—_— Hindus Musl:ms Sikhs Others
Directorate General of Supply . . 26° ‘8 1
Cheif Controller of Purchase (Supply) . 23 3 2 ..
Chief Controller of Purchase (Munitions) . 26 2 1 1

Mr. 8ri Prakasa: Will Govemment very kindly consider the desirability o!
publishing a tabular statement at the beginning of each Session of the servants
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of their various Departments in accordance with the communal proportions
to obviate such eternal questions? ‘
The Homourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I would

. suggest that the Honourable Member should address that question to.the Home
Department. .

Mr. Sri Prakaga: I wi!l do so.

PBREPONDERANCE OF HINDUS IN PRODUCTION DEPARTMENT OF MECHANICAL
: WORKSHOPS '

a

1411, *Mr. H. M. Abdullah: (a) Will the Honourable the Railway Member

- please state if the facts stated in the Railway Section of the Daily Eastern

Times, Lahore, dated 24th August, 1944, under the heading ‘‘Hindu Domina-
tion in Production Department of Mechanical Workshops'' are correct?

(b) If the reply to (u) is in the affirmative, does the Honourable Member
propase to take necessary action in order to reduce the preponderance of Hindus.
in Production Department and increase Muslim Strength in all grades?

The Honourable Sir Edward Benthall: (a) and (b). The correct figures of
the following categories of supervising staff in the Produetion Departmens of
the Mechanical Workshops are: ;

Chief Rate Fixer, Gr. I—1 Hindu; 1 othfer communities. .
Foreman, Gr. I—4 Hindus.

Senior Chargemen—10 Hindus; 7 Muslims; 2 Sikhs; 18 others.

Junior Chargemen—2 Hindus; 2 Muslims; 1 Sikh.
- Asgistant Chargemen—6 Hindus: 3 Muslims: 4 Sikhs,

The ®orrect totals are: 26 Hindus; 13 Muslims; 8 Sikhs and ,21 others.

The Railway Administration is examining the allegations made in the
article of the Eastern Times referred to. 1 may, however, remind the_Honour-
able Member that neither promotions nor postings are made on a communal
basis and the reservation of fixed percentages for different communit'es in
vacancies open to direct recruitment on railways will in ‘due course remove the
preponderance of particular commbnities in railway service.

PROMOTION OF CERTAIN NON-MUSLIMS A8 JUNIOR CHARGEMEN {ELECTRICA|
BraxcH) oN NorTH WESTERN RATLWAY :

1412. *Mr. H. M. Abdullah: (a) Will the Honourable the Railway .Member
please state whether it is a fact that three posts ot Junior Chargemen in the
Flectrical Branch Power Side have been filled by three non-Muslims promoted
by the Divisional Electrical Engineer?

(b) Ts it a fact that one of these three non-muslim gentlemen promoted as
Juator chargemen were considered not fit by the selectioh board held on 22nd
February, 1944, at North Western Railway Headquarters Office, Lahore?

(c) Is it a fact that the post reserved for Muslims would have gone to
Muslims if twenty Muslim workmen called to appear before the selection board
would haveg been allowed to show their fitness to the Selection board?

¥ (d) Will the Honourable Member please ask the North Western Railway
Administration to hold a Selection Board and ask all those Muslim workmen
to appear before it?

The Homourable 8ir Edward Benthall: (a) and (b). The Honourable Mem-
ber is presumably referring to the promotion of three Mistry Wiremen in on
about March, 1944. Two of these were considered fit as Junior Chargemen by
the Selection Board held in February, 1944. As regards the third Mistry Wire- ,
man, he was declared unsuitable by the Selection Board referred to, but in the
sbsence of any other. selected hand, he was promoted temporarily, pending the
next selection, in view of the fact that he had been in charge of the construc-
tion work of the electrical installation at Hyderabad (8ind) as well as its main-
tenance from the very commencement. | -

(c) In accordance with a recent decision taken by the Administration,
Workmen are not at present eligible for-consideration for promotion ss Junior

Chargemen and as such the question of allowing them to appear before the
Belection Board.does not arise.
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(d) This is a matter entirely within the competence of the Gerieral Manager
and Government do not propose to interfere, The Administration will, however,
be asked to see that any deficiency in percentage reservations for Junior
Chargemen, Electrical, is adjusted as soon as possible.

PROMOTION OF OEBTAIN NON-MysLIMS AS MISTRIES BY DivISIONAL ELECTRICAL
ENGINEERpLAHORE, ETC.

1413. *Mr. H. M. Abdullah: (1) Will the Honourable the Rallway Member
please state whether the post of Mistry in Electrical Branch of the North
Western Railway is a selection post? If the reply-is in the negative, will
Government please state under what authority the Divisional - Electrical
Engineer, Lahore, and Divisional Electrical Baogineer, Mechanical Workshops,
have held selections and have promoted non-Muslims over the head of
competent senior Muslim workmen? . :

(b) Did the Divisional Electrical Engineers muake the selection in their
individual (apacity or by a duly constituted Selection Board?

The Honourable Sir Edward Benthall: (a) and (b). The reply to the first
portion ib in the negative. As regards the latter portion, a trade test and an
examination were held by the officers mentioned in accordance with the instruc-
tions issued by the Administration. In this connection, the attention of the
‘Honourable Member is invited to the latter portion of the reply to parts (a) and
(c) of his Starred Question No. 1298 asked on 23rd March, 1945. The trade test
was conducted by the Divisional Electrical Engineer, Lahore, as there is no
Assistant Officer in the Electrical Department, Lahore Division. The Divi-
sional Electrical Engineer, Workshops, intérviewed the senior' skilled workmen
to enable him- to record his remarks on their recommendation roll.

CHANGE OF NAME oF National Herald Post OFFICE, LUCKNOW

1414, *Mr. Sri Prakasa: Will the Secretary for Posts and Air please state: -

(8) if it is a fact that there wus a post office in T.ucknow called Nationat
Herald in the premises of the National Herald newspaper;

(b) 1f the Food Controller whose offices also are now in the same premises
objected to the name and made representation in this behalf to the Depart-
ment; and )

(¢) if the name has now been changed to Kaiserbagh Post Office?

Sir Gurunath Bewoor: (a) Yes. -
{b) The Regional Food Controller, whose office occupies about three-fourths

of the buidding in which the office of the newspaper in question is located,
made a suggestion that the name of the Post Office might be changed on

account of the fact that the newspaper National Herald was no longer in publi-

cation.

(c) The name of the post office has been changed to ‘Qaisarbagh, which 'is
the name of the locality in which it is situated. .

. Mr, Sri Prakasa: Did the Food Controlle® express his great irritation at the
verv name of the Nationgl Herald existing on the premises and was the
Honourable Member’s Department thoroughly frightened of that?

Sir Gurunsth Bewoor: No,.Sir. Certainly not frightened. As I said, he
wrote to us saying that it was somewhat incongruous that a post office should
be named after a newspaper which no longer existed. The office was firat
started for the definite convenience of that newspaper and the .Honourable
Member must be aware that it is the practice in a very large number of towns
to open post offices on the premises of newspapers to give them facility of post-
ing as late as possible. When the newspaper ceased to exist, it became in-
congruous to have that name and we reverted to the practice of naming the
post. office after the locality concerned.

Mr. Sri Prakasa: In view of the fact that the National Herald office is still
tn existence and a. large amount of correspondence is still carried on in the
name of the National Herald, will the Honourable Member not seek to oblige
the Food Controller and continue the old name?
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8ir Gurunath Bewoor: No, Sir. When the National Herald starts publica-
tion again and wants the post office to be opened for its convenience, we may
consider the matter. e

Mr. Sri Prakasa: Is it not a fact that the Food Controller’s office are sub-
lessees of the National Herald und that the whole building is in the possession
of the National Herald and that under the Defence of India Act and the rules
thelll'eu;lder this portion of the premises #ere forcibly given to the Food Con-
troller )

Sir Gurunath Bewoor: I have no information. ¢

Mr, President (The Honourable Sir Abdur Rahim): Next question.

Mr. Sri Prakasa: They changed the name of the post office, which is not a
proper thing to do. Our old pap® is still in existence and the paper is not being
allowed to . . . . . . ' - > )

Mr, President (The Honotrable Sit Abdur Rahim): The Honourable Mem-
ber has given full reasons. You may not accept the ressons given. That is
another matter but you cannot go on debating a  question like this.’ -

SELECTION OF CERTAIN NoN-INDIAN OfficERS ON OUDH AND TIRHUT
RAILWAY FOR TRAINING A8 CrpHER OffiotaLs

¢ 11415. *Maulvi Muhammad Abdul Ghani; Will the Honourable Member for
hailways be pleased to state: .

(a) whether posts of cypher officidls connected with wireless arrangements
on Railways ‘are not meant for Indians; if so, why Mr. Hurdlers, Workshop
store keeper and Mr. Medworth, Traffic Inspector on the Oudh and Tirhut Rail-
way were selected for training as cypher. officials connected with wireless
arrungements on Railways and why men of Telegraph Department were ignored;

(b) whether the selection was made by one official or by a Board; and.

(c) whether the posts were -previously advertised; if so, when and in what

_wa; and the number of petitions received?

The Honourable 8ir Edward Bemthall: (a) and (b). It is presumed that
the Honourasble Member has in mind the posts of Cipher Instructors nequired
for the purpose of training Railway Cipher Operators. If this is the case,. no
restrictions have ever been placed on the employment of Indians in these posts.
The Telegraph .Department of the O. and T. Railway had only one senior upper
subordinate the Assistant Superintendent, Telegrap%s, who complied with the
Railway Board’s specification for this post, and other departmentg were accord-
ingly requested to nominate additional suitable candidates. Messrs. Hardless
and Medworth were at different stages selected together with'the Assistant
Superintendent, Telegraphs, by the General Manager. It has not been neces-
sary, however, to employ either Mr. Hardless or Mr. Medworth as Cipher
Instructors and the work of the cipher branch is exclusively manned and con-
trolled by personnel of the O. and T. Railway Wireless and Telegraph Depart-

. ment. .

(c¢) No; this was not considered expedient at the time for reasons of security.
The reply to the second part doesmot arise.

DrrriovLry Rp JUMA PRAYERS BY MUSLIM EMPLOYEES OF OUDH AND TIRHUT |

‘ Rawway Loco WorksHOPS .

$1416, *Maulvi Muhammad Abdul Ghani: Will the Honourable the Railway
Member please state: . :

(a) whether it is a fact that Muslim Railway employees of the Oudh and
Tirhut -Railway Loco  Workshops are not allowed to offer their weekly Juma
prayers except at the cost of their wages and dearness allowances for the period
taken for the purpose; and )

(b) the number of holidays with periods allowed to Hindus, Christians and
Muslims on which their wages are not deducted?

The Honourable 8ir Edwsrd Benthall: - (a) The Muslim Workshop
labourers on the Oudh and Tirhut Railway are allowed an extra hour at the

tAnswer to this que:t.ion 1aid on the table, the questioner being abgent.
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mid-day interval on Fridays to offer Juma prayers, wages and dearness allow-
ance being deducted for this period.

(b) ALl Workshop staff on the Oudh and Tirbut Railway are granted 14
public holidays with pay per annum irrespective of their religion.

WITHDRAWING AUTHORITY OF GUARDS, ETC., FOR GRANTING OERTIFICATES TO
PASSENGERS WITHOUT TICKETS ON EAST INDIAN RArLway

1417, *Mr, Bri Prakau' Will the Honourable Member for Railways be
pleased to state;

(a) il it is a fact that the East Indian Railway have recently made rules
withdrawing the right from railway guards and other relevant althorities of
grauiing certificates to pasgengers who are unable, in special circumstances to
purchase tickets before beginning theix, journey;

. (b) if the Travelling Ticket Examiners can no more change the tickets from.
lower to higher classes in case a passenger boards a higher class than the one
for which he holds a ticket for want of room; and

(v) if he proposed to ask the Railway to cons'der its decision in this behalf
and permit the old gystem to continue? -

The Honourable Sir Edward Benthsfl: (a) Yes.

(b) No. There has been no change in the existing rules govemmg the con-
version of tickets by Travelling Ticket Examiners from lower to higher class in
cgse a passenger travels in a higher class than the one to which his ticket
entitles him.

(c) As a result of the abnormal copditions created by the war the privilege
has been withdrawn, with a view to discouraging passengers travelling without
tickeiz when trains are running overcrowded The matter will be reviewed after
the war.

Mr, Sri Prakasa: With reference to the Henourable Member’s reply to
part (b) of the question, may I ask if he is aware that guards no more-give the
required certificate in case a passenger has to board a hlgher class in-the circum-
stances mentioned in the question?

The Honourable Sir Edward Benthall: As I said, there ha.s been ‘no change
in the rules in that respect.

Mr, Sri Prakasa: Will the Honourable Member kmdly inform the Adminig-
trations that the guards should carry out instructions in accordance with thes
old rules in this behalf?

The Homourable Sir Edward Benthall: Will thé Honourable Member tell
me which Administration and which section he has in mind?

Mr, Sri Prakasa: I am referring to the Hapur station on the E. 1. R.

INSANITARY CONDITIONS ON NORTH WESTERN RAILWAY TRAINS

3418, *Sardar Sant Singh: (a) Will the Honourable Member for Railways -
be pleased to state if it is a fact that there were many complaints on the North
Western Railway regarding the insanitary conditions in the running traing?
What steps were taken to remove the complaints?

(b) Did the steps taken result in any improvement and convenience to
passengers? If so, was it due to the work of platform inspectors ?

(c) If the reply to (b) is in the affirmative does he propose to extend the
system to the whole of the North Western Railway?

The Honourable 8ir Edward Benthall: (a) I am informed that complaints
were received as the result of the condltlons under which railways are ‘operating

in wartime. An intensive drive to raise the standard of carriage cleanliness by
the appointment of additional staff, improvement of existing washing™ facilities,
and the provision of special equipment was instituted.

(b) I believe there has been an improvement as the cumulative result of the
various steps taken. In reply to the second part of the question, this cannot
be attributed to anyone particular mfegory of staff or anyone partlcular
meagure.

(c) The various measures alrendv operate generally over the whole of the
system with perhaps minor modifications in different areas to suit local condi-

tions.
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Sardar Sant Singh: Is the Honourable Member aware of any proposal to
drop this kind of work after the war? : ' '
e Honourable Sir Edward Benthall: No, Sir.

TRAVELLING ALLOWANCE PAID TO CERTAIN TICKET INSPECTING STAFF
ON EasT INDIAN RArLway =~ -

11419, *Hajee Chowdhury Muhammad Ismail Khan: Will the Honourable
Member for Railways please refer to the information given on the 8th February,
1945 (page 32 of the Debates) in reply to unstarred question No. 85 asked on
the 6th November, 1944, regarding travelling allowance paid to certain ticket
inspecting staff on the East Indian Railway, viz.: ‘‘Thowe employed on the
Asansol, Lucknow and Moradabad Divisions have not been paid the correct rate
of consolidated travelling allowance to which they are eligible in accordance with
Government’s orders’’, and state: (a) the nature af action taken against the=~
officers who acted in contravention of Government orders; if no action has been
taken, the reasons therefor; and

(b) if it is a fact-that the ticket inspecting staff, who have thus suffered have
represented their case from time te time; if so, with what result; .
The Honourable Sir Edward Benthall: I have called for the information and
a reply will be laid on the table of the House in due course.
SEN1QRITY OF ORRTAIN NON-GAZETTED STAFF ON RAmLWaYs
11420. *Hajee Chowdhury Muhammad Ismail Khan: Will the Honourable
Mermber for Railways please state the ryle governing the seniority of Non-
Gazetted staff selected and placed on panels of posts in higher grades or cadres
-on differens State-managed Railways.

The Homorable Sir Edward Benthall: In accordance with rule 9 (f) of the
_ Rules governing the promotion of subordinate staff, contained in Appendix II-A
of the. State Railway Establishment Code, a copy of which is in the Library
of the House, the General Manager of a railway is competent to issue orders
regurding the method of determining the order in which the names of candidates
should be placed on a waiting list by a Selection Board. The actual practice
-on railways may vary on the different railways and for different classes of posts;
id some instances names being placed in order of merit and in others according
to seniority in substantive rank. Diflerences in the channels of advancement to
higher posts may csll for different treatment in regard to the order in which
the names of candidates should -be placed on a panel. It is therefore not
poesible to give in detail the practice followed by individual railways.
PERMITTING ONLY IMPERIAL CHEMICAL INDUSTRIES YO MOVE SoDA
AeHES AND FULLER'S EARTH BY RAILWAY

41421, *Hajees Chowdhury Mubammad Ismail Khan: Will the Honourable

Member for Railways please state:
- (8) the reasons for permitting only the Imperial Chemical Industries (India),

Limited, to. move soda ashes and fuller's earth by rail;

(b) whether Government are aware that this preference is against section
42(2) of the Indian Railways Act; and

(c¢) whether Government propose to remove the discrimination now; if not,

The Honourable Sir Edward Benthall: (a) It is not a fact that only the
Imperial Chemical Industries (India) Ltd. ‘are permitted to move soda ash and
fuller's earth by rail. .

(b) and (c). These questions do not arise.

Fuxcrions oF RarLway Boarp

11492. *Hajee Chowdbury Muhammad Ismail Khan: Will the Honourable
Member for Railways please state the executive and the advisory functions of
‘the Railway Board? ’

The Honourable Sir Edward Benthall: As regards the. functions of the
Railway Board. the attention of the Honourable Member is invited to Rule 201

+Answer to this question laid on the table, the questioner being absent.
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of State Railway General Code, Volume I, a copy of which is already available
in the Library of the House. In regard to advisory functions, the Chief Com-
riissioner of Railways is solely responsible for advising the Government of
Indis in matters of railway policy. He hag direct access to the Governor
General and is ez officio Becretary to the Government of India.

ALLOWANOES, ETC., OF NON-IMRECTORATE PostarL Axp R.M.S. EMPLOYERS

, 1423, *Sardar Mangal Singh: Will the Secretarv for Posts and Air please
state whether the Postal and R.M.S. employees, other than the Directorate are
governed by the rules applicable to the Central or Provincial Government
employees for the purposes of grant of allowances, ete.? If the Central Gavern-
ment employees rules are applicable, why the privileges admissible to the
Central Government officials are denied to them ?

Sir Gurunath Bewoor: Postal and R. M. S. staff are employees of the
«Lentral Government, and ‘are not governed bv rules applicable to employees of
Provincial Governments. Rules regarding allowances, ete., are not. however,
necessarily the.same for all clasces of Central (fovernment employvees in all
places, in view of the differences in the conditions of service of various classes
of staff. Therc is, therefore, no question of Postal and R. M. S. staff heing.
denied any privileges admissible to other Central Government employees.

NOX-GRANT oF EQUIPMENT ALLOWANCE TO PostaL aAND R.M.S. EMPLOYEES
- AT SIMLA

1424, *Sardar Mangal Bingh: (a) Will the-Secretary for Posts and Air please
state if it is a tact that a fixed amount of Rs. 50 and Rs. 80 has been paid as ar
equipment allowance, to the Central Government ministerial and inferior staff,
respectively, irrespective of their being migratory or non-migratory, for buying
warn: clothings at Simla as the prevailing prices in the market were very high?

(b) Will he please state whether the Postal and R.M.S. employees at Simla
weére ignored in this respect?

(c) If the reply is in the affirmative, whether any representation in this
connection was submitted by the staff to the Government through their urion
and was rejected?

(d) Will he please state the reasons for its rejection? -

(e) Do Government propose to grant the same allowance to Simla postal
staff also as has been paid to other Central Government employees stationed at
Simla? If not, why not? ' T

Sir Gurunath Bewoor: (a) The equipment allowance of the amounts men-
tioned by the Honourable Member was sanctioned only for tMe migratory staff
of the Government of India Departments and all. offices attached- or subordinate
thereto, who were prevented fron1 moving down to Delhi during the winter
season 1942-43 and had therefore to incur extraordinary expenditure on winter
clothing. ,

(b) Such of the postal and R. M. S. employees who ~were considered
wigratory were allowed to draw the allowance.

(c) Yes. ; : B

(d) and (e). Government do not propose to extend the concession to the -
non-migratory staff because, unlike the migratory staff, such staff did not have
to incur much additional expenditure on warm clothing, and also because the
migratory staff were prevented from moving down to Delhi after the 1st April
1942,

N

NoN-GRANT or CoMPENSATORY HoUSE RENT ALLOWANCE To PosTaL -
AND R.M.S. EMPLOYEES AT SmMLA

1425. *Sardar Mangal Singh: (a) Wil! the Secretary for Posts and Air please
state if it is a fact that Government of India in the Finance Department Memo-
randum No. F. 6(35)RI/42, dated 12th September, 1942, and F, 6(35)RI1/42,
dated 80th June, 1948, sanctioned Compensatory house rent-allowance to their
staff located at Simla? If so will he please state the reasons why the new
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allowances sanctioned by the Government of India were not made applicable to
the Postal and R.M.S. staff at Simla? - -. ' -

(b) Is he aware that both winter and compensatory allowances™ are paid to-
the Central Government, employees during the winter season at Simla? If so,
why a departure has been made in the case of the Postal and R.M.S. staff?
Does he propose to sanction for them the same concessions which are enjoyed
by the other Central Government servants at Simla? If not, why not?

Sir Gurunath Bewoor: (a) and (b).. The house rent, compensatory and

~ winter allowances referred to by the Honourable Member huve heen granted
to the staff located in- Simla under the Simla Allowanees Code, a copy ct which
is available in the Library of the House and which is applicable only to the
staff of the Secretariat and attached and certain subordinate offices. The
Postal and R. M. 8. staff of offices locuted in Simla are not governed bv the
Simla Allowances Code as their conditions of service are different from these of
the former. ' - o

RAILWAYS TAEENR OVER BY GOVERNMENT -

1426. *Mr. Manu Subedar: (a) Will the Honourable- the Railway Member
give a statement of the number of railways taken over by the State in India
from Companies in the United Kingdom and the psyment -made in respect of
these acquisitions in lump as well as per £100 of stock?

« (b) What was the original capital of each of thesp companies and what was
“ the capital amount paid to them? '
- The Honourable Sir Edward Benthall: (a) and (b). The Railways acquired
since the outbreak of the War are:—

. (1) Bengal Dooars, (2) Assam Bengal, (3) Bombay, Baroda and - Central
Indir. (4). Bengal and North Western, (5) Rohilkund and Kumaon, (6) South
Indian, (7) Madras and Southern Mahratta, and (8) Bengal Nagpur.*

The Bengal Dooars, Bengal and North Western and Rohilkund and Kumaon
Railwavs were the property of the Compames. Their purchase price was fixed
under their respective contracts independently of the share capital of the

— Companies. The purchase price and the Capital-at-charge of each of those
Railways compare as follows: ‘ ‘

Bengal Dooars Railway—The capital-at-charge—£1,120,110.

Purchase price in lump—£1,265,300.

) Bengal & North Western Railway—The capital-at-charge—£8,929,605.
) Purchase Price in lump—4£11,500,666.

Rohilkund & Rumaon Railway—The capital-at-charge—£1,476,716.
- Purchase price in lump—4£2,050,047.

1f the Honourable Member still feels interested in knowing how the pur-

chase price works out in terms of £100 of ordinary stock, safter excluding

" smounts required for the discharge of preference shares and debentures, the
figures are:;

. Bengal Dooars Railwey.—£226.
Bengal & North Western Railway.—£251.
Rohilkund & Kumaon Railway.—£3880.

" The majority of the Capital of the remaining Railways was already owned .
by Government and the Companies only ownéd certain limited capital which
had to be repaid at par on the terminat'on of the working contracts. Assam

.Bengal and Bombay, Baroda and Central India Railwavs were purchased on
these terms aad the Companies were only paid their ghare capital of £1; and
£2 millions respectively. As the contracts for South Indian, Madras and
Southern Mahratta and Bengal Nagpur Railwavs were terminated prematurely,
21 months before the due date in the case of South Indian and Madras and
Southern Mahratta, and six years and three months before the due date in the
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oase of Bengal Nagpur Railway, the Companies had to be Eompensated for the
{oss of profits and the total payments made were:
‘South Indian Railway.—£1,112,500 representing.
£111} per £100 of stock.

Madras & Southern Mahratta Railway.—£5,275,000 representing
T - $1054 per £100 of stock.
" Bengal Nagpur Railway.—£3,600,000 representﬁlg
£120 per £100 of stock.
Mr. President (The Honourable Sir Abdur Rahim): 1his is an answer which
ought to have been laid on the table. ’
Mr. Manu Subedar: May I put a supplementary (uestion?
Mr. President {The Honourable Sir Abdur Rahim): No; Next question.

INTERDIVISIONALLY WORKED PASSENGER TRAINS ON NORTH WESTERN
Rammway

1427, *Syed Ghulam Bhik Nairang: (a) Will the Honourable the Railway
Member be pleased to state whether passenger trains on North Western Railway
are worked inter-divisionally ?

(b) Is it a fact that senior guards grade II are put to work on such passenger
{rains as luggage guards on North-Western Railway?

(c) Is it a fact that passenger trains 33 Up/34 Down, 57 UD/58 Down,
67 Up/68 Down and 75 Up/76 Down, are - worked on Lahore and Delhi
Divisions (inter-divisionally) by junior most guards of Lahore Division?

(@) Is it a fact that seniormost guards grade II on Delhi Division are work-
ing on Van and shunting goods trains for sixteen hours daily >

(e) Is it a fact that guards ip any way protesting against working for more
than twelve hours or claiming rest after twelve hours’ work are charge-sheeted
oensured, and threatened with dismissal?

(f) Is it a fact that senior guards grade II of Delhi Division sent a telegram
to General Manager. Lahore, on December 20th, 1944, and subsequent reminder
claiming seniority for the above mentioned passenger trains in preference to
junior guards of Lahore Division? If so, what action was taken or is proposed
to be taken to safe-guard the rights of senior guards? ’

The Honourable Sir Edward Benthall: 1 have called for the infermation and
a reply will be iaid on the table of the House in due course.

REVISED SOALES OF PAY oX OUDH AND TiRHUT RAILWAY

1428. *Mr. Frank R. Anthony: (a) Will the Honourable Member for War
Transport be. pleased to state whether revised scales of pay have been introduced
for the Oudh and Tirhut Railway?

(b) Is it not a fact that these revised scales are lower than' the scales paid
to employees doing the same work on neighbouring State Railways guch as the
East Indian Railway and B., B. & €. I. Railway? .

(c) What is the reason, if any, for this differential treatment of employees
on the O. & T. Railway ? . ,

(d) Does he propose to go into this matter and. equalise the scales on this
Railway with those obtaining on the East Indian and B., B. & C. I. Railways?

The Honourable Sir Edward Benthall: (a) Yes, for -certain non-gazetted
staff of the Oudh and Tirhut Railway. *

(by and (c). The revised scales for the Qudh and Tirhut Railway staff have
been fixed at a slightly lower level than the East Indian Railway soales in
view of the cheapness of the area ﬁrough which the Oudh and- Tirhut Railway
traverses. ’ N

(d) The revised scales have been fixed after careful consideration™of the
various aspects of the case and Government do nat consider any justification
for equalising the scales on the Qudh and Tirhut Railway with those obtaining
on the East Indian and B., B. & C. I. Railways. ‘
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Mr. Badri Dutt Pande: Will the Honourable Member place a copy con
taining the revised scales of pay in the Library of the Housa so as to make 1t
available to Members?

) The Honourable Sir Edward Benthall: The new scale Tefers-only to certain
grades of subordinate staff and inferior staff and 1 have already quoted some
examples in the House. .

GRATUITY OR SPECIAL CONTRIBUTION TOWARDS PROVIDENT FUNDS FOR
*RUNNING STAFF

.1429, *Sardar Sant Stngh Will the Honourable Member for Railways be
pleased to state.

(a) whether it is a faet t.hat the Gratmty or Special Conlribution towards
Provident Fund for the running stafi on the Railways is calculated at the
actual allowance drawn during 885 working days, subject to the maximuyg of
75 per cent. of pay;

(b) whether it is 8 fact that in a large number of cases, old records of the
service of the employee on the running duty are not readily available and
considerable deélay occurs in payment of Gratuity or Special Contribution;

(0)-if Government propose to amend rules so a8 to make the payment
sdmissible at 75 per cent. of pay only; and

(d) whether Government have received any represent.ation to this effect from
any Reilway administrations; if so, from which Railways? .

The Homourable Sir Edward Benthall: ~8) The attention of the Honourable
‘Member is drawn to rules 1302(8) and 1502(2) of the State Railway Establish-
ment Code a copy of which is available in the Library of the House. The
calculation of the special contribution to the Provident Fund or Gratuity of
running staff takes into account pay and the monthly average of running
‘allowances drawn during the 365 days of running duty immediately preceding-
the date of quitting service limited to seventy-five per cent. of average pay for
the same period.

(b) No report o1 general difficulty in referting to the records or of delays due
to this has reached the Railway Board.

() No. .

(d) No.

PEXNALTY OF RELEGATION TO JUNIOR SERVIOE FOR GUARDS ON NoRTH
WesTERN Ramnway )

1430. *Sardar Sant 8ingh: With reference to the Honoursble the Railway
Member's reply to part (b) of Unstarred question No. 5 asked on the 1st
November 1944, wjll the Honourable Member be pleased to state:

(a) whether ‘the answer also refers to_transfers ordered from the higher to
ihe lower link of train service as a measure of penslty; if so, has it been
included in the Rule Books as one of the recognized penalties to be inflicted
on the employees; and :

" (b) if the Raillway Board has under consideration the revision of State
Railway Establishment Code, Vol. I?

The Honourable Sir Edward Benthall: (a) Penalties are only imposed for
offences or failures. If a transfer of a pérson from a higher to a lower Jink is
ordered on account of & fault, the case falls under Rula 1702(5) of the State
Railway Establishment Code, Volume I, a copy of which is in the Library of
the House.

(b) The question of the suitability of such a penalty is being considered.

SexpmNe RAmLwaY OFFIOERS TO AMERIOA FOR TRAINING IN LABOUR
WELPARE
14381, *Bardar Sant Blngh Will the lwpourable Member for lewaya be
pleased to state:
 (8)“whether the Railway Department is sending any officer to U. 8.A. for
training in Labour Welfare; if 8o, who those officers are, when they are golng
and what ie the period of the course; and:
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(b) how much grant. has been senctioned for training of these officers, and
what their jobs' will be on return after receiving training?

The Honourable Sir Edward Benthall: (a) Presumably the Honocurable
Member is referring to a scheme drawn up by the Department of Labour for
sending to the Unitgd Kingdom (not U. 8. A.) selected officers of the Labour
Depertments of Central and Provincial Governments for training in certain
aspects of labour administrations. Two Railway Department nominees, viz.,
Messrs. S. M. Khurshid and Hasnain Ahmed of the North Western and East
Indian Railways respectively have been included in the first batch which is
being sent to the U. K. shgrtly. The course in the U. K. will take fromn six to.
eight months. . i

(b) The average estimated cost per officer of -the Central Government-
including the cost of entertaining substitutes is Rs. 8,600. As regards the
latter portion these officers will be employed in a capacity for which they are
considered most suitable after the requisite training. .

SENDING RAILWAY OFFICER TO ENGLAND FQR TRAINING AS PAINT
TECHNOLOGIST

1432. *Mr. Amarendra Nath Ohattopadhyaya: (a) Is the Honourable Member
for War Transport aware of the report of the Paint Technologist published in
June, 1938, by the Government of India, Railway Department, known as the
Fancutt Report? . .

(b) Are Government aware that in' paragraph 8 of page 8 of the Report
under the heading ‘"Summary’’, there was a suggestion for semding a chemist
to England for twelve months“to learn the principles and methods adopted in
the L.M.S. Paint Laboratory and Works? 'Will the Honourable Member be
pleased to state if any one had been sent according to the recommendation
above referred to? If not, has any officer for Co-ordination and Control been
appointed by the Railway Board yeb, who is a trained Paint Technologist ?

(e¢) Does the Honourable Member propose to enquire or advertise for such
experts available in India? ,

(d) Is it not a fact that the Supply Department has saved a considerable
amount by giving special specification for paints through the Departmental
expert? If sop does the Honourable Member propose to enquire from the
Bupply Department, if they could spare the services of their expert to help

§h3 Railway Board, or if the Railway Board would appoint any such available
ndian ? ' -

The Homourable Sir Edward Benthall: (a) Yes.

(b) Government are aware of this suggestion. o

Np chemist has been sent to England for this purpose nor has any such
-appointment been made. '

(¢) Government do not consider it necessary to appoint such-an Officer at
the present .roment. - -

(d) In consultation with the Supply Department, the Government Test
House, Alipore, drew up in 1944 a range of Composition Specifications for Rail-
ways’ requirements in enamels and varnishes. These specifications were drawn
up having regard to the present availability of raw waterials in this country and
also- with the ‘object of widening the field of supply. A ‘

It is not possible to say definitely if there has been any saving as although
purchase prices may have been lower; sufficient time must elapse before it can
be stated whether or not the paints accepted against the new specifications are
cheaper in the long run. o '

rhe question of approaching the Supply Department for an expert does not
arise as the services of the Bupply Department as_ well as those of the Govern-
ment Test House ac Alipore are at the disposal of the Railway Department.

ScALBS OF PAY OF GUARDS ON OBRTAIN RAILWAYS
1488. *Mr, N. M. Joshi: Will the Honourable Member for Railways be
_pleased tc state:

(a) the scales of pay, revised and old. for all oclasses of gusrgis, on North
Western, Great Indian Peninsuls and East Indian Railways; and :

4
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(b) whethar it is a fact that in 1934 while revising the”scales of pay for all
subordinate staff,:the Railway Board accepted the principle of ‘uniform scales’
for all Railways for same oclass of staff; and, if so,r whether this principle has
been adopted in case of guards; if not, why not?

The Honourable Sir Edward Benthall: (a)'I lagy on the table of the House
8 statement giving the required information.

(b I woulgd refer the Honourable Member to the reply given to pari (c) of
Lala Sham Lal's Starred Question No. 1081 asked on 15th March, 1946.

L 4

Statement showing the acales of old and revised, of guards mployedou
East Indmn, G. I Fy and North Western Raslways

Railway Category - Scale of pay
o OLD (CO-ORDINATED) . REVISED
EJI. . . Guarde Gradel. 90-10-180 * 100-10/2-120
Guards Relieving, 100-10/2.120
Guards Grade IT 30-6-70 30-8-45/5-60
Guards Pilot 120-10-180 100-10/2-120
Guards Conductor 100-10-180 65-5/2-85 -
Guards Gunner 85-10-115 30-3-45/6-60
G.I.P. . Passenger Guard A ' : '
grade- 170-15-10-15-210 160
Goods Guard A grade 115-15-10-15-166 _ 120
. Goods Guard B grade 70-10-15-10-15-10-130 70-5-50
Guard C grade 50-5-70 50-5-50
_ Guarda D grade 35-3-50 30-4.50
N, W. . Guards Grade IV 125-10-186-200-210 (100-10/2-120 Grade II)
Guards Grade III 76-6-105-10-115 (65-5/2-85 Grade I)
Guards Grade IT | 40-3-52-4-60-88 30.5-50-5/2-60
2nd Guards 30-1-35 30-1.36

INSTRUOTIONS AUTHORISING RAILWAY ADMINISTEATIONS TO REDUCE AN
. EMPLOYEE TO LOWER PosT .

1434, *Mr. N. M. Joshi: Will the Honourable Member for Railways be pleused
to state:

(a) whether it is a fact that the Railway Board have recently issued
mstructions to the Railway administrations authorising them to reduce an
employee to the lower post; ‘if so, will the Honourable Member please lay a
copy thereof on the table of the House;

(b) whether it is a fact that in April, 1941, the Railway Board, had issued
instructions that no employee be reduced from the higher to the lower grade
or post; if so, why these orders were superseded;

(c) how many petitions have been filed on the Indian Rallways during the
last two calendar years before the authoritles appointed under the Payment of
Wages Act, and in how many cases have these authorities held such reductions

- illegal; and

(d) the steps Government propose to take to issue instructions to stick to
the accepted interpretation of the Payment of Wages Act, on the point of
reduction, till the Act is amended ?

The Honourable Sir Edward Benthall: (a) an® (b). 1 would invite the
Honourable Member's: attention to the reply given to part ‘(a) of Sardar Sant
Bingh’s Starred Question No.®53 asked in this House on the 80th October, 1941.
regarding certain instructions which® were issued at that time. It was subse-
quently found that the procedure laid down in these instructions could be
simplified. Orders permitting the reduction, pergnanently or tempomrlly, to
lower grade were .therefore issued.

(c) T have called for the information and a reply will be laid on the tuhlo
o ©f the House in due course. :
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(d) As the first instructions referred to in the reply to part (a) above were

not based on an accepted interpretation of the Payment of Wages Aat, Gov-
ernment ®ee no reason to revert to them. '

. SUPPLY OF MEALS TO RAILWAY STAFF AT REFEESHMENT ROQMS AT A

® DiscouNT oN NorTH WESTERN RAILWAY

. .1485. *Mr. N. M, Joshi: Will the Honourable Member for Railways be
pleased to state: ' :

(8) whetlfer there are any instructions on the North Western *Railway pro-
viding for supply of meals to Railway staff at refreshment rooms at a discount;
if so, what' the percentage of such discount is; and

(b) whether these instructions are published anywhere;. if so where?
 ‘The Honourable Sir Edward Benthall: (a) Yes; at a discount rate of 124
per cent. on Tariff Rates (except on drinks, smokes and biscuits) in Indfan
Refreshment Rooms and at a Special Tariff Rate in the case of European Style
Refreshment Rooms. ' © - : :

. (b) The instruection has béen included in the Tariff for Indian Refreshment
Rooms and Dining Cars. A copy of the Special Tariff for European Style
Refreshment Rooms is exhibited in each ‘such Refreshment Room.

-LOCAL ALLOWANQE OFgRAILWAY INFERIOR STAFF AT DELHI -

1436. *Mr. N. M. Joshi: Will the Honourable the Railway Member . be
pleased to state: . ) . .

{a) whether it is a’ fact that Local Allowance of Rs. 2/8/- is paid to inferior
btaff at Delhi-since July last; if so, for what this allowance is paid; .

(b) whether it is a fact that an employes, referred to in (a) akgve,
does not receive Delhi Local Allowance if he has a free quarter; if so, why;

(c) whether the condition referred to in part (b) above also applies in the
cal:se 6f members of the subordinate Railway staff employed at Delhi; if nct,
why; ' _ L :

(d) whether Government propose to remove the discrimination in the matter
of conveyance and local allowaffees of the inferior and subordinate staff; and

(e) whether it.is a fact that subordinate staff at Shakurbasti—Shahdara on
North Western Railway in Delhi Area and Delhi Serai Rohila and Délhi Can-
tomrent on B., B. & C. I. Railway are not given any local allowance or house
allowance; if so, why? :

The Honourable Sir Edward Benthall: (a) and (b). This local allowance,
which is classed as a compensatory allowance, has been sanctioned tb afford
relief to such inferior and labour staff as are finding it hard to live on account
of having to pay a good percentage of their pay in rent for private accommoda-
tion. It is, therefore, only admissible to those not_ occupying railway quarters
free of rent. B .

(c) No, because the local allowance in the case of subordinate staff was
not granted in consideration of rents paid. ) "

(d) Government consider that the "allowances are commensurate with the
needs of each case. :

(e) This question is under examination.

TRAINING FOR SECTION CONTROLLERS’ JOBS ON NoORTH WESTERN RAILWAY

14387, *Sarday Sant Singh: Will the Honourable Member for- Railways be
pleasefl to state: ' ‘

(8) how employees are trained for Section Controllers’ jobs on the North
Western Railway, and whether they have to pass any qualifying examinatisn
after training; ' : _ .

- (b) whether any further written or oral examination is required of trained
persons referred to in (a) above for promotion as Bgetion Controllers; if sa.
how; .

' n
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(¢) if the reply to (b) above be in the negative, .whether the Honourable

Member is aware that a number of such further examinations were held Ly

Divisions on the North ‘Western Railway; if so, why; ®

d) if the Honourable Member is also uware that further examinations were -
confined only to certain divisions of the North Western Railway; if 80g \he
ceason for this discrimination;

&) whether it is a fuct that several cardidates had protested to the authori-
ties and that they have been penalized with forfeityre of their promotion; if
so, why; and «

(f) whether it is a fact that after training the employees are generally put
to officiate as Section Controllers to see how they fit themselves in actual
.work? ’

The Homourable Sir Edward Benthall: With your permission} Sir, T . will
aRgwer questions Nos. 1437 and 1488 togethpr.

I have called for the information and a reply will be laid on-the table of
“the House in due course. : -

PROMOTIONS AS SEOTION CONTROLLERS ON NORTH WRSTERN RAILWAY '
11438. *Sardar Sant Singh: Wl the Railway Member please state: -

(a) whether it is a fact that at the recent selection for promotion as Section
Uontrollers. men with practical experience wege not taken up, but- those: who -
had no practical experience werd -picked up; if 8o, why; .

- (b) whethet he proposes to lay on the table of the House a 1'st of candidates
selected as Section Controllers on the North Westein Railway in 1945, with
particulars of their officiating service as Section Controllers; and . )

* (c) the steps Railway Board proposé to take to carry out Inglis-Appleton
Coigmission’s recommendations on the subject of Train Control and ensure
that tried and experienced Section ‘Controllers are taken up as recommended
by the above Commissioni?

New EXPERIMENT RE TICKET CHECKING ON OUDH AND TIRHUT RAILWAY

11489, *Dr. Sir 'Zia Uddin Ahmad: (a) Isathe Honoursble the Railway
Member aware of the fact that Oudh and Tirhut Railway attempted to devise
a new scheme for checking tickets and appointed fresh staff of inexperienced

. men under the name of Train Supervisors and discorded the experienced- tickeb
examiners? : e :

(b) Did the Railway Board give permission for such an experiment?

(c) Is it not a fact that this new experiment failed? What was the loss
imcurred by the Oudh and Tirbut Railway on this experiment? ‘

(d) Is it not a fact that the North Western and East Indiah Railways have
now evolved a scheme for checking tickets after many experiments? Why was
that scheme not followed by the Oudh and Tirhut Railway? e

The Honourable Bir Edward Benthall: (a) On and from 1st March 1944,
the O. & T. Railway as an experimental measure appointed a number of Train
Supervisors for special duty at junction stations. ) . L .

(b) The matter was within ‘the competence of the Railway Administration
and the question of the Railway Board giving permission did not arise.

(¢} T have called for information amd a reply will be laid on the table of the
Hove ~: due course. . ) . . L

(d) sde arrangements on the N. W. and E. 1. Railways have been in
force for many years. With regard to the second part of the question, Rail-
- way Administrations are competent to make arrangements that suit them best.

Low SALAKETES AND OTHER GRIEVANCE OF STAFF oN OUpm AXD TreHUT

' ' RAILWAY : ’

41440. *Dr. Sir Zia Uddin Ahmad: (a) Is the Honourable the Railway
“Member aware that the existing grade of the Travelling Ticket Examiners and
the frequent transfer of the low paid staff has created great dissatiifaction,?

tFor answer to this question, see answer to question No, '1437. B
TAnswer to this question laid ‘on the table the questioner Leing absent.
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(b) Are Governmnent contemplating to raise the salaries of the officers on ths
Oudh and Tirhut Railway and bring them to the level of other State Railways?

(¢) Is it a fact that the D.T.8. in  charge of Travelling Ticket Examiners is
a local officer who has got a large number of relatives resxdmg in the area und,
serving on petty jobs in the Oudh und Tirhut Railway?

The Honourable Sir Edward Benthall: (a) The: Honourable Member has ‘not
specified the railway to which the complaint refers. =

(b) No general revision of the scales of pay of officers on the Oudh & Tlrhut
Railway is under consjderation. ® .

(¢) T have called for the information and a reply will be laid on the table
of the House in due course.

INcnmsn IN CLAMS PAYMENT oN OUDH AND TIRHUT RalLway

11441, *Dr. Sir Zia Uddin Ahmad: Will the Honourable the Ra lway Member

please state if it is not a fact that the clams payment on the Oudh and Jirhut

Railway has substantially increased since the State took over the charge of
the Railway? What are the reasons therefor?

The Honoutable Sir Edward Benthall: Yes. The increase in the amounts
paid is, however, not due to .the change of management but to various other
causes which inter alia are: -

(i) Complexities of operation created by 1he war;-

(ii) Heavy increase in traffic; .

(iii) Congestion in goods and parcels sheds; |

(iv) General increase in prices making fhlevmg more profitable;

(v) Black-out conditions m.kmg theft easier;

- . ~

(vi) Defective packing of consignments; - e
(vii) Increase in the nuinber of claims settled.
- Posrs AND TELEGRAPHS ACCOUNTANTS ..
’r1442 *Qazi Muhammad Abmad Kazmi: Will the Secretary for Posts and
Air kindly state: ’

(a) the total number of Posts and Telegraphs Accountants, both tempomry
and permanent; .

(b) how many of ‘them are Muslims; :

' (c) the steps so far takem to ensure that Muflimg are fully represented in
every grade of the Posts and Telegraphs Accountants cadre; and
8- (d) whether Government propose to lay down that recruitment ‘to  the

various grades of Posts and Telegraphs Accountants cadre will be subjeet 10
‘Communal Orders?

Sir Gurunath Bewoor; (a) 84 departmental men and' 15 temporary officials
on loan from Audit Offices.

(b) Four.

(c) This is a promotion examination and is, therefore, outside the scope of

the communal orders which apply only to posts filled by direct recruitment.
Steps have, however. been tnken to recruxt two Muslim candidates as proba-
tionary Accountants.

(d) Does not arise in view of reply at () above.
GAzZETTED PoSTS TO WHIOH RECRUITMENT 1S MADE FROM POSTS AND

- TRLEGRAPHS ACCOUNTANTS
$1443. *Qazi Mnh&mmad Ahmad Kazmi: Will the Secretary for Posts and
Air piease state: N

(a) the total number of gazetted posts, both permanent and temporary,
recruitment’ to which is made from the Posts arfd Telegraphs Accountants;

(b) how many of them are Muslims;

(¢), whether appointment to these nosts is made by seleetion; and
\ " (d) if the reply to (c) be in the affirmMtive, whether Govemment proposa ‘to
appoint: a ‘Board for selecting suitable officials for these h:gher posts?

. +Answer to this question laid on the table_ the questioner being abesent.

S S . X
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‘8i Gurupath Bewoor: (a) Permanent—4 ; Temporary—3. - '
(b) One. - ’
(c) Yes. )
(d) No.

. RECRUITMENT T0 F0STS AND TELEGRAPHS ACCOUNTANTS CADRE
. 11444, *Qazi Muhammad Ahmad Kazmi: Will ihe Secretary for Posts and
Air please state: : , ; ’ o
(8) whether all the officials after the introduction of the Posts and Tele-
-8raphs Accountants cadre during four. years from 1938 to 1942, who dealt wita
cas® relating to framing of rules for conducting the l’osts and Telegraphs
Accountants Service Kxawinations and all other establishment questions con-
nected therewith, were from the Subordinate Accounts Service passed men who
were borrowed "to man the Posts ang 'Tglegraphs cadre temporarily;

(b) whether the first examination for recruitment to the cadre was Leld
three years gfter its introduction; what the cause of such delay was; and

(¢) if Government proposs to place on the table of the House a stuiemont
showing thie actual pay, with the scale of pay drawn by each of the borrowed'
- men before their transfer to the Posts and Telegraphs Department and the pay,

with the scale of pay, including special pay, if any, granted to eacli of thern
gﬁtgr?their transfer -to the Posts -and Telegraphs Department on a temporary
sis -

Sir Gurunbth Bewoor: -(a) No; the rules were framed by the Director
General in consultation with the Finance Department.

(b) Yes; the delay was due to the following ggeasons; -

The final drafting of the recruitment rules, which had to be examined by
the Finance Officer (Communieations) and the Auditor General, was com-
pleted only in October 1989. The Rules .were published in the Director
General’s Circular early in January 1940. The first examination was announc-
ed to be held in December 1940 so as to allow sufficient time for the candi-
dates to prepare for the examimmtion. 'As certain departmental books and
publications required by the candidates were not available in sufficient "quantity
and had, therefore, to be printed up, the examination was postponed to May
1941 at the request of the candidates and the Posts. & Telegraphs Unions.

(c) The information is not readily available but will be laid on the tablé
of the House* in due course. ' '

- -e
CLERKS IN THE DIRECTORATE GENERAL, MUNITIONS PRODUCTION, CALOUTTA
 PUNISHED FOR ABSENTING DURING JAPANESE AR Raips

1445. *Mr. Abdul Qaiyum: (a) Will the Honourable the Supply Member
please state the number f clemks and their grades, employed in the Directo-
rate General, Munitions Production, Calcutta, who were dismissed and blacls
listed from service (thereby rendering them ineligible for further Governmens
Service) for the alleged offence of absenting themselves frorh duty on, medical”
certificate during the Japanese air raids on Calcutta during winter 1942.43?
" (b) Is it a fact that these clerks were dismissed and black-listed in disregatd
of medical certificates submitted by them from registered medical practitioners
of Calcutta? If so, why? ~ - » . -

(c) Are Government aware that there is a procedure under which a (ove:n-
ment servapt, before being dismissed; is given an opportunity in the.shape of
a ‘‘charge sheet’’ to clear his conduct, but that this procedure was ignored
under the orders of the then Joint Secretary, M. ,P. Secretariat, Calcutta? If
so, why? . ’ . ’ v )

"l'noynonoanbla Dewan Bahadur 8ir A. Ramaswami Mudaliar: (a} Three in
the grade of Rs. 46—80—2 —80. One in the grade of Rs. 45—5/2—95.

(b) These clerks along with a number of other absented themselves with
or without lenve during the air raids. They subsequently produced medical
ceriificates. One of them was given 8 number of extensions of leave, but as
2« showed no signs of returning to duty he-was dismissed. Another first askéd

tAnswer. to this question laid on the table the questioner being absent.
‘- - = ~
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for leave -on the ground that he was ill but did not submit any medical certi-
ficate. Then he left the headquarters and went. away to his own town where-
from he asked for leave for 2 months on medical certificate. Having regard
‘to the circumstances in which he left the headquarters no reliance could be
placed on the medical certificate furnished: The third began by taking dour
days’ leave to move his family out of Calcutta. This was granted. Then he
asked for an extension on medical certificate. This ~was refused as it was
believed that he was asking for leave under false pretences. In the fourth pase,
the clerk asked for leave for seven days and furnished a medical certificate.
He did not however resume his duties nor did he apply far extension of the
leave. Consequently he was dismissed. I may mention that the situation in
Calcutta during the air raids warranted strbng deterrent action against air-
raid absentees in order to pr@vent defection of the staff and to tighfen up:
discipline. - ; : . ) - -

(¢} Ordinarily a Government servant before being dismissed is. given an
opportunity to clear his conduct. But this procedure was not followed, in the
cuse of air-raid absentees for reasons already given. :

Mr. Abdul Qaiyum: May 1 know why no charge-sheet was givergto these
people and why it was assumed that the absence was deliberate?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: 1 under:
stand they were temporary clerks and there is a sub-rule in rule 58 of the
Civil Services (Classification, Control and Appeal) Rules under which it is nob
necessary for the officer to go into various formalities in certain circumstances.

- CosT AND LIFE oF RarLway WaGON - K

1446. *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable the Rail-
way Member please state: . i o

(a) the cost and life of a normal Railway wagon;

"(b) the cost and life of a- war-time Railway wagon;

. (e) comparing both, what the proportion of price between them is; and
(d) the depreciation allowed on these wagons?
The Honourable Sir Edward Benthall: Taking the most common type of
wagon, i.e., a Broad Gauge Covered General Service Wagon as the normal
Railway Wagon, the answers to the question are: B

-

Average lifo.

(a) Cost in 1938-39 . . . . . Rs. 4,900~ 40 years,
_(b) Indigenous cost in 1942-43 Approximately —. Ras. 8,000 40 ,, °
To be imported in 1945-46. . *
(i) Ez. U, 8. A. Approximately . . . . Rs. 12,700 20 ,,-
(ii) Ez. Canada » . . . Rs. 15,700 20 ,,

(iii) Ez. U. K. o ...
(c) Proportion of cost between a normal and & war-time
indigenous wagon . . . . . .
- Proportion of cost .between a normal indigenous
wagon and war-time wa%on to be imported, aftesr
taking into account the life factor.
(i) Bz, U.8. A. 1, 1:6°2
. (ii) Ex. Canada . . . . . . .. 1:3°2
(i) Bz. U.K.© . . .. ... 1:2°5

(d) The normal depreciation of wagons is 25 per cent. The situation
created by the import of a large number of wagons with a shorter life has been
sought to be met by. the changes in the rules of allocation outlined in my '
Budget Speech. Whether any further action by change in the rules for caleu-
lating depreciation is necessary will be considered in due coursc. .

Mr. T. S. Avinashilingam Ohettiar: In view of the fuct that the cost of
the wagons imported from America is five times the peace-time cost and
much more than the cost in this country, will Government consider the
advisability .of encouraging this industry very actively in India? -

The Honourable Sir Edward Benthall: Yes, Sir. 1 have already explain
on numerous occasions that .we have already filled the Indian industry to
“capacity before”we ordered any wagons from overseas at all.

Mr. T. 8. Avinashilingam Ohettiar: But what about increasing it?

The Honourable Sir Edward Benthall: It will not be necessary tc increase
the capacity after the war because the capacity of the wagon building industry

Rs. 12,100 40 ,,
1:16
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in. fhis country wnll be arple fo cater for the requirements of railways sfter
the war.

- 8ir Hu.tummad Yamin Kban: 'Are the wagons from the U. 8. A. coming
under lend-lease?

The Honourable Sir Edward Benthall: Yes, Sir, most Of tham. )
Cost aND LiFE oF RAILWAY ENGINE

1447, *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable Memher

for Railways pleasé state: .

Ta) the normal life of an engine and its cost;

(b) the normal life of a war-time engine and its cost;

(¢) comparing both, what the ‘Proportion in price. betwean thew is; and

{d) the deprecmtlon sllowed on these engines?

‘The Honourable Sir Edward Benthall: (a),*(b) and (c). Tho normal life
of an engine is taken as 35 vears but the lives of certain types of locomotives
.imported from America in war-time <are taken as 20 years. Comparisons
between pre-war and war-time types are not easy as in some cuses there are
no pré-war types on the Railways corresponding to the.types now being im-
ported. I however lay on the table mfonnnuon in regard to the four compar-
sble types. .

* (d) The normal depref'mtlon of o'ng'mes is 2:86 per cent. In 'this connec-

“tion the Honourable Member is referred to the reply to part (d) of his starred
question No. 1446.

L ]

: - STA TEMEN T

BROAD GFAGE. .

“AWE" Tractive effort - 48.000 1be.
Life 35 yeara.
Cost. Ra. 420 thousand approximately.

- - Comparable pre-war type—XE.

“XE" . . . Traative effort The same.
Life. . .
Cost. ) Rs. 161 thousand.

Proportion of ‘present cost to pre.warocost..,.......2:81tol.
“CWD” & "“AWD” Tractive effort, 35,000 1ba. -
- Life, - 35 years.
Cost. Rs, 329 thousand approximately.
Comparable pre-war type—XD

“XDp" . " Tractive effort. The same

Life.- The same.
. Cost. Ra. 134 thousand.
’ - Proportwn of prosent cost to pre-war cost............ 2-46 to.1.

“AWC™ . . Tractive effort. 31,500 lbs.
Life. 20 years. .
Cost. Ra. 206 thousand approximately. *

Comparable pre-war type—HGS.

“HG3 " . Traotive effort. 34,000 by,
Life. 35 years
Cont,. Rs. 98 thouund

Pruporhon of present cost to pre-war cost after taking tractive offort and life factor into -

account 5-71 to 1.
METRE GUAGE.

¥ MAWD " Traffic effort. 20,000 lba, °
' .Life, 20 years
Cost. Rs. 284 thousand approximately.
Comparable pre-war type—YD,
“YD” .. . Tractive »ffort. 22,000 1ba.
' Life. 35 years.
Cost. Rs. 80 thousand.

Proportion of peesont cost to pre-war cost after taking tractive effort and life faator into

account........ 5:63 to 1.

1 -

M. T. 8. Ammilg&m Ohettiar: With reference .to part (a) of the ques-
tion, the Honeurable Member has not given the cost.

The Honourable Sir Edward Benthall: I am laying a full

the table. It is rather complicated.

gtatement on
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REPLAOEMENTS oF LoWER SELBCTION GRADE CLRRKS BY TELEGRAPH
‘ . MASTERS :
' 106. Pandit Shambhudayal Misra: (a) Will the Secretary for Posts and
Aiv please state if it is a fact that Government appointed Telegraph Establish-
ment Enquiry Committee in November 1932 to investigate the methods adopt-
ed to determine the strength of establishment and to make recommendations
4o secure the most economical organisation compatible with efficiency in tue
Telegraph Traffic Branch ofsthe Indian Posts and Telegraphs Department?
(b) Will Government stop contemplated replacements of Lower Selection
Grade Clerks by Telegrapli Masters? :
Sir Gurunath Bewoor: (a) The fact is as stated by the Honourable Member,

(b) The question is under consideration and in arriving at a decision, .

Government will give due regard to the views of the Committee referred to
in part (a) of the Honourable Member’s question. :

SPROIAL PAY oF CLERKS ENTRUSTED WITH DUTIES OF NON-TECHNICAL
TELEGRAPHISTS - ]

107. Pandit Shambhudﬁyal'IMa: (8) Will the Secretary for Posts and Air’ -

please state if it is a fact that the Telegraph Establishment Enquiry Com-
mittee appointed in November 1932 recommended in paras. 56 to 65, pages 84
to 88 of the report that the non-technical non-operative posts of Telegraphists
to some of which special pay was alsoattached; be replaced by ordinary time-
scule clerks without any aflowance, and the recommendatione of the Com-
mittee was accepted by the Government and the ordinary time-scale clerls
appointed to such non-technical non-operative post were not allowed any special °
pay formerly attached to such post?

(b) If the reply is in the affirmative will the Honourable Member be pleased

. to state the reasons for the withdrawal of special pay from the clerks entrusted
with same duties which the Telegraphists performed with specialepay before
the'r replacement, and consider the payment of the special pay formerly allowed
to the Telegraphist, to*the clerks who -replaced them? ' |

. 8ir Gurunath Bewoor: (a) The facts are as stated.- .

(b) Telcgraphists were granted the special pay in order to compensate them
for the loss of chances of earning pie mony and overtime. This consideration
does not apply in the case of clerks. ,

SUPERINTENDENTS AND ASSISTANTS-IN-CHARGE IN OFFICES OoF DIRECTOR
GENERAL OF SUPPLY AND CHIEF CONTROLLER OF PURCHASE (SUPPLY)

108. Mr. D. K. Lahiri Chaudhury: (a) Will the Honourable . the Supply
Member please state the number and the ratio between the posts of Superin-
{endents and Assistants-in-charge in the offices of Director General of Suppl¥
-and Chief Controller of Purchase (Supply)? Wil he also please define the:
distinction in the duties and responsibilities of the two? . '

(b) Is he aware that Agistants-in-charge are carrying out the same duties
as those of Superintendents and are controlling Branches and sections consist-
ing of 8 to 12 persons-end difposing of about 1200 receipts per month for
which they are getting a meagre allowance of Rs. 30 p.m.?

(c) Does the rate of allowance vary in different Departments of the Gov-.
ernment of India, viz., Rs. 80 p.m. for Civil attached offices and Rs. 40 for
Becretariat offices and Rs. 50 for Military offices? . .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) I place
on th. table a statement giving the number and ratio between posts of Super-
intendent and Assistant-in-Charge in the offices . of the Director General of
Supply and the Chief Cohtroller of Purchase (Supply). ] )

According to the Home Department order an Assistant-in-Charge is 8
Buperintendent in all but name,- status and pay, the difference being based
not on the nature of duties and responsibilities but on the size of the Branc}.l
controlled and the quantity of work in it. As this is a new Department it.
has not been possible to follow the Home Department orders in every case. -

(2173)
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In the office of the D. G. S. the practice has been to have a Superintendent
and one-or more Assistants-in-Charge in each Directorate; and. to assign the
less important work to the Assistant-in-Charge. The Superintendent is treated
as the head of the non-gazetted staff in the Directorate and remains responsi-
ble for the day to day administration of all the sections comprising thet
Directorate. In the office of the C. C. P. (8), owing to the dearth<of suitable
Buperintendents the less important Sections have been generslly placed under
Assistants-in-Charge. . T o

'(b) Assistants-in-Charge have in some oases been performing duties similar
to those of Superintendents, and handling more or less the same number of
men and receipte. But this is not always a safe criterion for assessing the
importance of their.work and consequently the weight of requnsnb.xhty. Having
‘regard to this and to the quality of wartime temporary ministerial staff, the
allowanse of Rs. 80 given to Assistafits-in:Charge is considered adequate.

(c) Yes. -

N

STATEMENT ..

Number of Superintendents in the Directorate-General of Supply r—
(i) Superintendents . . . . . . . . .

(4s) -Assistants - in-Charge . . c .. . . . . . 56

(i1i) Ratio between Superintendehts and posts of Assistants-in-Charge . 1:2
\ Nrnmber of pbsts in the office of the Chief Controller of Purchase (Supply) :—

({) Superintendents . . Lo . . . . .. . 28

(¢s) Assistants-in-Charge . 33

(¢75) Ratio between posts of Superin;andex;t u.:d postm; of A;sishr.lta-in:_(,‘haré *1:1-18

RuLes RE SENDING ADVaANCE CoPY OF PETITIONS TO THE OFFICER ADDRESSED

109. Sardar Sant Singh: Will the Honourable Member for Railways be
pleased to state: ' . .«

(a) whether any rules exist that an advance copy-of petition addressed
through proper channel, may be sent to the-officer addressed; if so, will .the

. Honoursble Member please refer to them; and :

(b) if the reply to (a) sbove be in the negative, whether it is proposed w
issue necessary instructions? '

The Honourable Sir Edward Benthall: (a) There'is no such rule-but in
accordance with Rule 1720 of the State Railways Establishment Code, Volume
1, a copy of which is available in the Library of the House, no action is taken
on such a representation.

(b) The policy of the Government is stated in the replies to Dr. Zia Uddin
Ahmad's Starred Question No.. 566, and Mr. Muhammad Azhar Ali’s Starred
Question No. 594, asked in this House on the 28sh March, 1884 and 27th
February, 1935, and in view of the instructions already issued, no further
action is considered necessary, - . :

NorTH WESTEEN RAMLwWAY CANDIDATES FoR APPENDIX II ACCOUNTS
_ EXAMINATION

110. Mr. N, M. Joshi: Will the Honourable Member for Railways be
pleased to state: . :

. (a)-the total number of candidates from North Western Railway whe
appeared for the Appendix (II) Accounts Examination during the five calendar
years, 1941 to 1945, and the number who were declared to have secured pase
marks; ’

(b) whether it is a fact that complaints have been received by the North
Western Railway Administration and the Director, Railway Accounts, abou?
the stiffness of question paper on ‘Precis Writing and General Rules’ at these
examinations; and } ) .

~  (c) whether Government propose to lay dowh certain standard for the
guidance of the Examiners in regard to=the standard to be demanded from the

cardidates for this' examination; if so, how? ‘
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- The Bonour&bh 8ir -Edward Benthall: (a) The mformatlon required is a8
under:

Year Number of candidates Number of -
: ‘who appeared in the candidates who
L Appendix II passed
. Examination
1941 . . . . N 19 K
1942 . . . . 2 22 3
. 1943 . . . . . 24 8.
1944 . . T .- 56 22
1045 . . . . . About 150 candidates intend to appear
: in the examination to be held this
year.

N

(b)” Complaints "have been recelved by the North Westerr leway adminis-
tration but not by the Director, Railway Accounts.

(c¢) Instructions have been issued to ensure that papers pre not too lengthy
or too stiff.

ABOLITION OF PnoroenumNG SECTION OF PUBLICITY ancn, NorTH
WESTERN RAILWAY

1-n Mr, N. M, Joshi: Will the Honourable Member for Railways be pleased
to state:

(8) when the Photographing bectlon of the Publicity Branch on tfe North

- Western Railw#) was abolished;

(b) how the photographers released from this branch were absorbed on the -
Railway ;

(c) whether the photographers are included in the class of ‘draftsmen ; if
‘80, whether any of them have been absorbed as clerks, if so, why; and

(d) whether-there have been any complaints frons staff to the authorities
on absorption of the photographers in clerical posts;. 1f 8o, how the same
‘were disposed of?

The Honourable Sir Edward Benthall: (a) No Photographmg Section has
ever been attached to the Publicity Branch of the North Western Railway
Headquarters Office; the question of its abolition does not, therefore, arise.
The post of one of the Assistant Publicity Inspectors who along with dther
duties was lookmg after Photographic work, has been held in abeyance since
‘November, 1948.

(b)Y The Assistant Publicity Inspector released when the post referred in
part (a) was held in abeyance, was-transferred temporarily as a clerk in the
- Central Registrv Branch of the Headquartexb Office as he possessed the re-

" quisite qualifications for that post.
Ac) The reply to the first portion is in the negatnve “the latter portion does.

not arise.

(d) T understand that some of the Clerks in the Central Reglstry. Branch
of the Headquarters Office protested agaifist the transfer of the Assistant
Publicity Inspector as a Clerk in that Br, ‘mch and they were informed that
this transfer was effected -on considerations*of adninistrative expediency.

CoMMODITIES SUPPLIED TO EMPLOYEES ON NORTH WESTERN RAILWAY
' " AT CONCESSIONAL RATEs

112. Mr. N."M. Joshi: Will the Honourable Member for Ballways be
pleased to state:

(a) the commodities supplied to employees on North Western Railway at
concessional rates; and

(b) whether it is a fact that on several occasions dals, oil and ghee have:
not been supplied ‘to Railway staff at Delhi owing to non- avmlublhty of the
articles; if so, whether the employees concerned were given, in cash, -the
difference between thé market and concessional rates; if not, why not?

The Honourabls Sir Edward Benthall: (a) There are 18 commodlty groups.
which may be sold at Grain Shops, which include foodgrains, cooking media
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Spices, ‘sugar, salt, tea, soap, matches, standard cloth etc. It is possible that
.some shops on the N. W. Railway may not have yet attained this target.

- (b) As regards the first part Gofernment are informed that there has been
no occasion when dals were out of stock at the Grain Shops at Dghi although
sometimes all kinds of dals were not on sale sitnultaneously. ‘Vegetable ghee
could not be supplied for two months due to difficulty of procurement “and

. mtustard oil could not be supplied to all the staff during certain months. As-
regards the second part, the Honourable Member's attention is invited to my .
reply to part (a) of Mr. Lalchand Navalrai's starred question No. 3, asked on
the 1st November 1944 in this House. ‘

UPGBADING OF GRADE II Posts oN NoRTH WESTEEN RAILWAY
. 1t13. Mr. N. M, Joshi: Will the Honourable Member for Railways be pleased
o state: ) -

(a) whether it is a fact that the General Manager, North Western Rail-
way has recently upgraded several grade I Posts to grade II; if so, how many
-posts of station correspondence clerks were so upgraded; -

(b) whether he is aware that these clerks do exactly the same work as is
done by thé Divisional Office' clerks; - -~ C

(c) the steps Government ‘proposé to take to .bring in the ratio of the
higher grade apppintments for the two on par; if not, what other steps Gov-
ernment propose to take to ease the channgl of promotion of station corres-
pondence clerks; and , - )

(d) .whether any requests have been received by the North Western Rail-
way Administration for transfer ¢t the station clerks to the ivisional Office;
if so, was the request acceded to; if not, why not?,

The Honourable Sir Edward Benthall: () The grading of 11 posts of Station
Correspondence Clerks, Grade I, on- the North Western Kailyay has been
permanently raised to Grade 1I with effect from lst Janusry, 1945, as & result
of which the percentage of Grade TI posts of this category to Grade I has
risen to 47-8 per cent. In addition' to this, Divisional. Superintengdents . have
been aythorised to sanction, at their discretion, temporary upgrading where
justified by a temporary increase. in work and responsibility.

(b) The responsibilities of divisional office and station correspondence clerks
are approximately the same. ' ‘

() The grading of Clerks as Grade I or Grade II depends on the nature
of the work to be dohe. It is not, therefore, possible to apply the same ratio
in both cases. The upgrading sanctioned has already eased the position.

(d) The reply to the first portion is in the affirmative. The request of the

Station Clerks was not acceded to, as the transfers asked for wete not consi-
dered to be in the interests of the service.

TRANSFER oF TRAIN CLERKS, TICKET COLLECTORS, ETC., TO GRADE II
GuarDS’ Posts'oX NorTr WESTERN. RAILWAY _

114, Mr. N. M. Joshi: W'll the Honourdble Member for Ralways be pleased
to state® ] ' . .

(a) whether it is a fact that transfer of Train Clerks, Ticket Collectors, etc..
to grade II, guards’ posts on the North Western Railway is considered as
recruitment; if so, whether it is done through ‘the N. W. R. Service
Commission; .

(b) ‘whether it is a fact that the seniority of gusrds transferred from other
Branches referred to in part (a) as compared with the directly recruited em-
,ployees, is based on the date of transfer and confirmation as.a guard; and

(¢) whetler it is a fact that recegtly guards have sent a memorial to the
‘Genersl Manager, North Western Railway, calling in question the Qrocedure
of fixing seniority; if so. what the important points of representation were
-and how the same were disposed off? '

. . The Honourable Sir Edward Benthall: I have called for the information
and a reply ‘will be laid on the table of the House in due course. ‘
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r . -
Posrs AND TELEGRAPHS ACCOUNTANTS :

tM;llli. Mr. Ananga Mohan Dam: Will the Secretary for Posts and Air kindly
state: ! “ -
(a) the total sanctioned strength, both permanent and temporary, of the
Posts and Telegraphs Accountants cadre as on the 1st March 1945; and
~ (b) the total number of (i) departmental qualified men .holding the posts
of the Posts and Telegraphs Accouggants and (ii)-outsiders as on the 1st March
19452 ’ :
Sir Gurunath Bewoor: (a)

‘

8enior Acoountants: Junior Accountants
Permanent . . . . 17 Ty ‘11
Temporary = .~ ., . . 10 11
Total . 27 22
(b) Departmental qualified men 33 -~

Officials on loanfrgm the Audit ‘Depm.'tmen.t . A 15
- 48. .

] -

*N.B.—One ;‘t vacant—held by an unqualified, departmental official. .
GAZETTED PosTs ¢PEN TO P0osSTS AND TELEGRAPHS ACCOUNTANTS .
. 116. Mr. Ananga' Mohan Dam: Will the Secretary for Posts and Air pleass
gtate: - o

{a) the pres'ent‘ total cumber of sanctioned gazetted posts opened to P. & T.
Accountants; oL ,

(b) the number of such posts held at present (i) by members of P. & T.
Accountants, that is, men who have actually qualified in the P._& T. Accounfants
.Service Examinations and (ii) by persons who have not so qualified; '

(c) the approximate number of additional gazetted posts likely to be created
in the next twelve months. .

(d) Ts it a fact that Subordinate Adcounts Service passed men with a few
years service, who have been taken on loan by some other Departments and
offices of Government, viz., Military Accounts office, Supply Accounts, ete.,
have actually been holding posts of Accounts Officers and performing their
duties satisfactorily; . : ’

(e) whether Government propose to try some of the departmental officials’
who have qualified in the departmental examination in the existing as well a3
future vacancies, in the grade of Accounts Officers, Divisional Accounts Officers,
Administrative Officers, etc,; and . .

(f) the steps taken or proposed to be: taken to ensure that in future all
such men who do not qualify in the Posts and Telegraphs Accountants Service
Examination or are not specifically ‘exempted by the competent authority, are
not confirmed either in the P. & T. Accountants cadre or,in any of the
gazetted posts opened to ‘the Accountants? :

Sir Gurunath Bewoor: (a) Seven.
(b) (i) Nil. (i) Seven.. "
(o) Possibly two.”

(d) T have no information.:

(e) The qualified departmental men will be tried when they had sufhcient
experience and become ripe for promotion to gazetted posts. '

(f) It is not possible to lay down any hard and fast principle in the early
stages of the formation of the cadre. It is open to the Directér-General to
fill these posts by borrowing men from the Audit Department, if the interests
of public service and ‘effieiency of the cadre so demand. ) ‘

. STAFY PUNISHED IN RAILWAY CLEARING ACCOUNTS OFFICE .

117. Mr. Ananga Mohan Dam: Will the Honourable Member for Railways

please state: . ) .
(a) the total number of,staff, by communities, in the Railway Clearin

Accounts Office punished by way of reduction in pay, stoppage of passes an

o



2178 . LEGISLATIVE ASSEMBLY "[28TE Mar. 1945
privilege ticket orders, stoppage of mcrementa and also-censures and wammg,
- etc., during 1944;

(b) the number of punishments in 1948 and the reasons for & larger number
of punishments in 1944 as compared with the previous year; and

(c) whether Government are aware that the number of Hmdu Staff pumshed
is proportionately greater? -

The Honourable Sir Edward Benthall:®s) During 1944 the total number of
staff, by communities, in the Railway Clearing Accounts Oﬁlce who were
punished was as follows: \ : :

- Hindus Mlllllml Ot.heu _ Total
Stoppage of mommento and rednchon to -

lower stages of pay . 16 1 1 18
Stoppage of passes and P. T. Os. . .18 0 1 16
Warnings recorded in charaeter roll . 93 26 8 127

124 2 10 161

(b) The number of punishments durmg 1943 was 27. Reasons for the
increase were:

(i) Expansion of ‘the office, St.aﬁ at the beg}nmng of 1943Gumbered 1,600
and at the end of 1944 1,960;
« (i) Employment of temporary staff in large and increasing numbers;

(i) More intensive checks and greater supervision.

(¢) Yes, but cases of disciplinary action - are not regulated | communal
consndaranons

LEAKAGE OF CERTAIN PAPERS AT APPENDIX IT EXAMINAT:ON OF
- RAiLwWAY AcCCOUNTS OFFICE

118 Mr, Amgx Mohan Dam: lel the Raxlway Member please state:

(8) if it is a fact that the ‘precis’ and ‘drafting’ paper set for Appendix II
Examination of the Railway Accounts Office held in April 1944 was leaked oul;

{b) if it-is & fact that the said examination had to be held again in July
1944; .

(c) if it is' a fact that, the same paper set for Appendix II Examination
held in November 1944 was also leaked out;

(d) the reasons £or not holding the Examination again for the paper- leaked
oui-in November, 1944; and

{e) the action taken against the officers for leakmg out the examination
papers?
= The Homourable Sir Edward Benthall: (a) No. R
(b) Yes.
(e) No.
(d) There fvas no leakage and no necessity for' any re-examination.
(e) The question does not arise.-

SHORT NOTICE QUESTION AND ANSWER
]?ILQTING or MR. BEVERLEY NIcHOLS BY DR. SPEARS
Sir . E. James: Will the Honourab]e Member for Informution and
Broadcasting be pleased to state:
(a) if he has seen "the statement in the Hindustan szea of the 27th
March, 1948, by Mr. K. C. Neogy enquiring if Dr. Spears, an officer of his

Department was responmb]e for piloting Mr. Beverley Nichol's during his stay’
in Delhi; and -

(b) 1f 80, if this is oorrect?

The Honourable Sir Sultan Ahmed: (a) Yes. :

(b) No. Dr. Spears never met Mr. Beverley Nlchols much less than.he
ever piloted him during his stay in Delhi or anywhere else. -

Government have also seen the other part of the statement of Mr Neogy
with respect to paper for the book
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Bir ¥, E. J'lm.l.‘“nt.h ‘regard %o the suggestion "that the Gpvernment of
India actually allotted o quota of paper to the pub‘lsherb for the Indian
Edition.of Mr. Beverley Nichols book—*Verdict on India'—will my Honourable
friend, or perhaps his Honourable colleague, state what exactly is the position?
Was such ‘an allotnient of paper made for that purpose?

The Homourable Sir M. Azizul Huque: Muy 1 unswer that question, Bir,
because it re'ates to my Department?

‘have seen the statement referred to by the Honourable Member. No
special allotment of paper was made to any publishér or -the publication of
the Indian Edition.of Bewerley Nichols work *Verdict on India’. I may add that
it is not necessary for any publisher to ask for permission to print or publish
“any book so ‘long as he can publish or print it within the quota to which he
is entitled, and under the Paper Control Order every printer or publisher is
entitled to 40 per cent. of the paper consumed by him in 1940. '

. @. W. Tyson: With reference to the Honourable Bir Agzizul Huque's

r on the subject of paper, may 1 ask him whether he is aware that it
is commnonly reported that ten-thousand copies of this Indian Edition of ‘Ver-
dict on India’ have been printed, and whether he has taken steps to establish
the fact that it was possible to print an edition of that size cut of the 40 per-
cent. quota and if also he is aware that considerable resentment has been
caused .amongst other publishers by reason of the fact that such a large quan-
t.lty oi aper has been-used for such a disreputable purpgse?

able Sir M. Azizul Huque: 1 have not seen any such statement
before. but in view: of the statement made by my Honourable friend, Mr.
Tyson, I will immediately enquire into this matter in- order to ascertain the
number of copies printed, the quantity of paper which would be required to
_print those, the paper which was allotted, and how could he publish it. -

Mr. Manu Subedar: In view of the fact that this book has been condemned
by the public, may 1 know whether Governgnent will take steps to have this
book withdrawn from all libraries which are either maintained or supported
by Government ?

The Honourable Sir Sultan Ahmed: Government are not aware that the book
is to be found anywhere in any public library.

Mr. M. Ananthasayanam Ayyangar: Wlll Government consider the desira-
bility of banning this book?

(No answer was given.) - T

Mr. K. 0. Neogy: Sir, I was not in the House when cegtain questions ‘arose
with reference to certain things vhat I ssid. As a matter of fact, the press
report is unfortunately not quite accurate. The first enquiry that I sought
to make was whether Dr. Spears had piloted this Beverley Nichols at Delhi for
some time, and the secogd point that I raised was as to how it was possible
for an author Lke him to get the supply of puper. which is controlled.

MOTION FOR ADJOURNMENT. .

GOVERNOR GENERAL’'S REFUSAL oF PERMISSION TO DISCUSS RESOLUTION RE
. DELEGATION TO SAN Franocisco CONFERENCE.

My, President (The Honourable 8Sir Abdur Rehim): I have received notice
of u motipn for adjournment of the House from Mr. usuf Abdoola Haroon—to
consider an nrgent matter of public interest, namely the refusal of Governar
General to permit the discussion in the Legislative Asembly of Resolution re-
gard'ng Delegation fo San Francisco Confcrenco—.

Did he act as Governor General in Council or as Governor Genersl?

Seth Yusuf Abdoola Haroon (Sind: Muhammadan Rural): The position is
this: This Resolution was allowed to be discussed in the Upper Housg on the .
21st March. My peint is why not give this House a chance to discuss this’
macter? '

Mr. President (The Honourable Sir Abdur Rahim): That is another matter,
I want to know whether he acted as Governor General in Councﬂ or as
Governor-General ?
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Beth Yusud Abdoola Haroon: The Governor General acted on the advice of
the Governor General in Council. _ _

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): The-
Governor General in Counecil must bave advised . . . . . -

The Honourable Sir Sultan Ahmed (Leader of the House): This was dis-
alléwed by the Governor General, Governor General in Council has nothing to
do with it. o o o

Mr, Satya Narayan Stnha (Darbhanga cum Saran: Non-®uhammadan)r 1
would like to know whether the Members of Governdr General’s Coumcil were
consulted. ' _ .

Mr, President (The Honourable Sir Abdur Rahim): That is another matter..

As there is broad distinction between .an action of Governor General and of
the Govérnor General in Council, and this Resolution has been disallowed by

the Governor General, I must hold that the motion is not in order. .
MESSAGE FROM THE COUNCIL OF STATE, =
Secretary of the Assembly: S8ir, the following Message has been received

from the Council of State: N . -

I am directed to inform you that the Council of State at its meeting held on the 27th
March, 1945, agreed without any, amendment to the Bill further to amend the Indian
Tea Control Act, 1938, which was passed by the Legislative Assembly at its meeting held
on the 12th February, 1845." i

AMENDMENTS TO AJMER-MERWARA MOTOR VEHICLES RULES.,

The Honourable Sir Edward Benthall (Member for Railways and War
. Transport): Sir, I lay on the table a copy of the Notification No. F/22-18(CC). -
dated the 11th Janudry, 1945, relating to certsin amendmentg of the Ajmer-
Merwarg Motor Vehicles Rules, 1940, under sub-séction (3) of Section 133 of
the Motor Vehicles Act, 1880,

ORDERS8 BY THE CHIEF COMMISBIGNEB. AJMER-MERWARA
NOTIFICATION
Ajmer, the 1lth January 1045

No. F/2-18 (CC).—The Chief Commissioner is pleased to make the following amend-~
ments in the Ajmer-Merwara Motor Vehicles Rules 1840, (promulgated with this Ad-
ministration’s notification No. 1141/34-W/38-111, dated the 12th June 1940)  the amend-
ments having been previously published in this Administration’'s notification of even
number, dated the 25th October, 1944, .

(i) Delete the existing sub-rule (2) of Rule 7.1 and substitute instead the following :—

Y(2) Producers approved under sub-rule (1) shall ndt be geemed to be approved -tlse-
where in British India unless specifically approved by a competent authority of the juris-
diction in whose area it is to be used. ' ' .

(3) No, Producers approved elsewhere in British India shall be deemed to be approved
for the purposes of Sub-rule (1) unless the gas filtering certificate in respect thereof
granted either -within the original province or elsewhere, has been accepted by the autho-
rity specified in schedule 1", i -

(ii) In Schedule 1 delete the words and brackets ‘‘[List of Purpose of Rule 7.1(2)7".

]ﬁi:%JE:_listing rple 7.4 should be re-numbered 7.4(1) and.the followin g added ‘as sub-
Tule Homnd

“(2) New or unusual designs and .new methods of construction: If any person . wishes
to manufacture a prodgcer, the design of which contemplates departure from ordinary
_practice; the employment of any new or unusual methods of construction; or the use of
methods of construction and processes not in conformity with these rules and specifica-
tions shall apply to the Registering Authority stating in what respects the design
departed ‘from ordinary epractice, and the modifications or relaxation of the rules and
specification, which .he desires to be made, with the reasons therefor"’. .

(iv) In kub-rule (1) of Rule 7.§ read a comma after the words ‘‘air leaks' and insert.

thef foll?‘w’mg i—"and all expossd hot surfaces shall be effectively sereendd from accidental
contract . ! ) .

Insert the following as a new srub-rule to Rule 7.5 :—

'(3) The fitting of a prodacer plant to anv motor vehicle shall he reported to the
registering authority as an alteration' qs required by mection 32 of the Act and ' the
vehicle “shall thereupon he produced for inspection by such authority and at such time
and place-as the registering authority may srecify’. ’ ’ ’ -

. .
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(v) In subsule (3) of ‘Rule 7.6 insert a comma after the word ‘‘of” ’x(hieh cocurs in

the last line, and insert the following between the words “of”’ and ‘'the” —"‘and facing
to the reat of,'” . L .

(vi) In sub-rule (1) of Rule 7.7 for the words ‘‘one-eighth’” which occurs Hin the 5th
line, read ‘‘one quarter’, )

(vii) Add the following s new sub-rules to Rule 7.7 :— . .

“(3) The joints in any insulating material as aforesaid shall be either :—

{a) overlappetl by not less than 3 inches, or ) . '

(b) butted with & covering butt-strap of the same material and thickness not less than
5 inches wide, and overlapping the butt joined equally by not less than 24 inches. . R

(4; The clearance between the ground and the lowest part of any producer plant shall not
be less than 12 inches. . :

"(viii) The existing rule 7.8 should be re-numbered 7.8(1) and
new gub-rules added :—

4

the following proviso and

“'Provided that in the case of a transport vehicle other than a public service vehicle the
generator may be at a distance of less than 2 feet from any: part ef the.petrol tank, but
shall be as far removed therefrom as possible, and, in no case, shall there be a distance
of less than B8 inches between any part of the generator or of any pipe connecting the
generator or the gus filter and any part of the petrol tank. L J

Provided* further that when any part of the generator or pipe as aforesaid is at a dis-
tance of less than 2 feet from any part of the petrol tank, that part of the generstor and

pipe shall be insulated for that part of the petrol tank by the interposition of the
insulating material and the clearance specified in Ruole 7.7.

{(2) The filler cag and any other opening in the main petrol tank shall, where the
generator is mounted on the side of the vehicle, be located on the opposite side of the
vehicle to the generator, and shall be not less than 4 fuet away from the generator and
from uny pipe leading from the generator to ‘the gas filters. .

(3) Any auxiliary petrol tank with gravity feed shall be located in front, as far from
the ganerator ag practicable”, - )

(ix) In sub-rule (d) of, Rulé 7.11— .

(i) before the word ‘“‘clean” indert the following :—*'at any time when there is fire in.
the generator''. ‘

(1) Substitute the word ‘‘take’” which occurs in the first line -of this sub-rule by the
word *‘rake”,

'{ii:l} after comma which oc¢curs afler the word *‘vehicle” in the sec
- sub-rule insert the following :—''or on any road -sugface”. N

(x) () In sub-clause (1) of Clause (2 of Bchedule II insert the word ‘‘not” between .
the words ‘‘vehicle” and ‘“‘being’’. .

(b) Insert the following sub-clause’ as sub-clause (ii) :—
(i) In the case of goods vehicle being a heavy transport vehicle—15 miles per hour”,

(c) Re-number existing sub-clause (ii) to read (iii) and for ‘430 miles per hour” read
*'25 miles per bour'. .

on_él last line of “this

(i) In clause 6 of Schedule II delete the words and figures “No. 16 B. W. G. (0.065
inches thick)............... less than 5-inches’ and instead insert the following :—‘‘the i‘o(l]ow-

. ing gauge thicknesses.

Ail outer shells were fitted, not thinner than No. 16 B.W.G. (0.065 inches thick).

Updraft generators.—The lower end of shell from the bottom to a point 12 inch

gw ‘%md&, 0[16 i.go the IEop :If tl.‘ho gas on:tﬂt.let. v;hi(ﬁ:eiver is the less not l-T‘tohniznnar itﬁanmﬁzbo‘ﬁ
. WL G, (0 inches thick) remainder of shell not thi ;
G008 inchetou | ) « not thinner than No. 16 B. W.-' G

Doundraft generators.~~The lower end of shell from the bottom to i 7 inchs

abdve the ﬁ';e grate, not thinner than No. 14 B. W. G. (0.083 inches tl:icl;:;u::mgnégih?i
. shell not thinner than No. 16 B. W, G. (0.065 inches thick). ' )

Grose draft generalors.—The lower end of shell from the bottom to i i
above the’centre line of the tuyere, not thinner than No. 140 B.ow.!nG. {50&)‘?&1}; ﬁﬁ:;;
remainder of shell not thinner than No. 16 B. W. G. (0.065 inches. thick".

(xii) In clause ® of Schedule II delete the words and fi “ :
inches thick). .. . .iess than 4 bolts” and read “} 'inchu tg?cri:”'. No. 1L B. W. G. (0120

{xiii) Add the following as.a new clause to Schedule IT :— '

““11 'Watér Tanks :—These shall be made of mild steel sheet pper i
thickness not thinner than No. 20 B. W. G..(0.035 inches tﬁfck?rarﬁp:ﬁwh;:tp?:v??;il :rfitl:
strainers for inlets and outlets and suitable arrangement for determining the water level”.

- By Order,

) M. 8. CHAKRABARTY,
' - Financial Assistant to the
! Chief Commissioner, Ajmer-Merwara,
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ELECTION -OF M.EMBERS TO THE STANDING COMMITTEE FOR
COMMERCE DEPARTMENT.

‘The Honourable Sir M. Azizui Huque (Member for Commerce and Industnes
and Civil Supplies): Sir, with your pérmisgion, I would like to slightly amend
the motion standing it my name. This, 1 may add, is in sccordance with the

_ desire of some Honourable Membets in t.hls "House

Sir, I move: oL

“That this Assembly do proceed o elect, in such manner as the Honourable the Presi-
dent may direct, nine non-ofhcial membirs to serve on the Standing Commitiee to adviac on
lnb_]ecl.a with which the Commerce Department is concerned.”

Mr, President (The Honoursble Sir Abdur Rahim): The ueshon is:

“That this Assembly d8 procesd to elect, in such munner as the Honoumble the Presi-
dent may ‘direct, nine non-official members to serve on the Standing Committee 'to advise on
subjects with which the Commerce Department is concerned.”

The motion was adopted.

Mr. Ananga Mohan Dam (Surma Valley cum Shillong: Non- Muhamumdun)
8ir, I have got an amendment . . . . . :

Mr. Presideng (The Honourable Sir Abdur Rehim): The Honourgble Mem-
ber is too late. The motion has been adopted

ELECTION OF MEMBERS TO "THE - STANDING COMMITTEE FOR
DEFENCE DEPARTMENT.

Mr. Bam Ohandra (Secretary, Defence Department): Sir, with your per-
mission I am going to make a slight change in tha motion that stands in my
name, -

8ir, I move: -

*That this Assembly do proceéd to elect, in such mannef” as the Honourable the Presi-
dent may direct, eight non-official members to serve on the Standing Committee to advise
the Defence Department on subjecte other than Civil Defence for the financial year

1945-46."

I know that there is a desire expresséd by some Honourable Members to
have the nurpber fixed at ten. I am suggesting eight by way of compromise and
1 hope they will agree, considering that for certain subjects, namely, civil
defence und air raid precautions thére is already a Standing Committee of the
Legislature on which there are five members elected by this House.

Mr. H. A, Sathar H. Eseak Sait (West Coagt and Nllgms Muhammadan) :
What is the scope of this Committee?

Mr. President (The. Honourable 8ir Abdur Rahim): Let me put the motion
first. Motion moved :*

-“Thst this Assembly do proceed to elect, in such manner as the Honourable the Presi-
dent ma: direct, eight non-official members 'to serve on the sStanding Committee to advise
the Defence Department on subjects other than Civil Defence for the financial year
1045.46.""

' Mr, H. A. Sathar H. Essak-8ait: There are two Committees already work-
ing in this Department and dealing with certain matters. What are the other
subjects that this Committee will deal with?

Mr. Ram Ohandra: Tt will deal with subjects like amenities for troops- wel-
fure of troops, canteens, cantonments, requisitioning of larid for mllltary pur-
poses, and so on:

Mr. Manu Subedar (Indian Merchants’ Chamber and Burea.u: Indian
Commerce): I have an amendment on the subject. Will you let me make a
gubmission? The Honourable Member has moved that he wantg advice on
subjects other than Civil Defence. He obviously considers the advice which
he will take from this Committee on matters concerning ~ the .welfare and
amenities of troops. 1 want specific attention to be given by- this Cemmittee
to matters which concern the life of thecivil populatlon through. t.he setzwtms
of the troops.

Mr. President (The Honourable Sir Abdur Rahim): - T know 4het. At the -
sume time the functions of the Committee have been defined in the Notification.
©  Mr, Manu Subedar: There are scandsls in' the contact of the military with
the civil population. There are hundreds of problems arising out of requisitioning,
Unless 1 get an assurance I want your permission to move this amendmens. -

-

- -



STANDING COMMITTEE FOR DEFENCE DEPARTMENTe Z15g

Mr, President (The Honoursble Sir Abdur Rahim): The Standing Commi-
tee may take up this question.

Mr. Manu Bubedar: I have no assurance from the Defence Secretary.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Govg
ernment Member can give no such assurance. I rule that this amendment i8
out of order.

Sir F. E. James (Madras: European): May I ask my Honourable friend a
guestion.  Is his Department responsible for policy relating to demobilisation
questions? 1f so, will those questions come within the purview .of this Comt
mittee? :

Mr, Ram OChandra: Demobilisation is the concern of the War Department.

Sir F. E. James: Since when has that transfer been made? Normally
'spenking questions and correspondence relating to demobilisation have been
denlt with by the Defence Department. ' _ ' ]

Mr. Ram Chandra: Demobilisation is the concern of the War Department.
Questions relating to resettlement of ex-services personnel in civil life after the
war will be dealt with by the Defence and Lgpour Departments. .

Sir F. E. James: Then the question of the transfer of demobilised soldiers
to eivil life is dealt with by the Defence Depurtment? 1 understood that’the
Reconstruction Committee dealing with that subject—rescttlemnent of re-
absorption into eivil life—wans presided over by the Honourable Member, for .
Defence.

Mr. Bam Chandra: The question of resettlement will be dealt with by
Labour or Defence Department.

8ir ¥. B. James: Do I understand that-the respongjbility for one of the moab
important questions relating to the transfer to civil life of the soldier—the
question of where the responsibility lies—has not yet been decided? .

. Mr, Ram Ohandra: It is under active consideration at the moment. Thers *
have been some developments. _ - ' e
. Mr, Manu Subedar: I am anxious not to be misunderstood for seeking 1o *
bring in my amendment. My complaint is this. The contact of troops with -
the civil population has created a large range of problems which may have been ¢
illusttated by the questions asked in this House and with regard to these pro- -+
blems the difficulty of the civil population-is that they are subjects as much of
the Central Government as of the Provincial Governments. The Provincial »
Governments act as the agents of the Cerdtral Government for this purpose. An
illustration is the problem that has arisen out of requisitioning houses m !
Bombay recently. - !

Mr. Pregident (The Honourable Sir Abdur Rahim): If the Honourable
Member wants any information he can enquire, . '

Mr. Manu Subedar: I am anxious thét the Committee to be Bppointed
should make it its partiqular concern to get information on those problems
where the life of the civil population is affected and to secure redress, not
merely by sympathy and courtgsy which the Honourable the Defence Mefnper
has slways given us, but by specific instructions to'the Provincial Government
concerned. I will take one case . . . . . ) o

Mr, President (The Honoursble 8ir Abdur Rahim): You can get the ins
formation 'you want. You cannot msake a speech on the general administration
on this motion,

The Homourable Sir Edward Benthall (Member for Railways and War.
Transport): On a point of order. The Honourable Member is dealing . with.
soldiers under the charge of the War Department which does not arise out' of
this question at all. . _ ‘

Mr. Ananga Mohan Dam (Surma Valley cum Shillong: Non-Muhammadan):

I want to. speak o word in support of this amendmenk T

Mr. President (The Honourable 8ir Abdur Rohim): Order, order. The,
question is: - .

" “That this Amsembly do proceed to elect, in such manner as the Honourable the Presi:
dent may direct, eight non-official members to serve on tde ftanding Committee to advise
- . . »
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- {Mr. President.]

ths Defence Department on subjects other than Civil Defence  for the financial yeac
‘m_’ 46 3]

The motion was adopted.

Br, Prmdent (The Honoursble Sir Abdur Rohim): I have to iuform
Honourable Members that the following dates have beerr fixed for receiving
nomyinations and holding elections, if necessary, in connection mth the follow-
ing Committees, namely: .

Date for nomination. Da-tre for clection.

i Eatandmg Committee for the Dopnrtmant of

. Commerce . . 20th March. 3rd April.
Standi Commum for t.ha Defenoo Dupaﬂ
i‘ mmthg . . 20th Mar. h, 4th April,

The nommatmns for both tha Commllstaes will he 'received in the Notice,
Offica 0p to 12 Noon on the dutes mentioned for the purpose. . The eleotians,
which will be condlicted in sccordance with the Regulations for the holding. ef
elections by means of the single transferable vote, will be held-in the Assistant
Becretiry's room in the"Councit House, between the hours of 10-30 A.M. and
1pmM

: 3

ELECTION OF MEMBERS TO THE STANDING COMMITTEE
" FOR INDUSTRIES AND CIVIL SUPPLIES DEPARTMENT.

Mr, President (The Honourable Sir Abdur Rahim): T have to inform- the
Asspmbly that up to 12 Noon on Thursday, the 22nid March, 1945, the time
fixed for receiving nominations for ‘the Standing Commrittee for: the Depart-
ment of Industries and Civil Supplies eleven nomiinationg were - received.
Subsequently three Members withdrew their candidature. - As the mumber ‘of
€emainin cnndldabes is equal to the number of vaocancies, I declare Mr. A, 'O,
Knskip, Govind _V. Beihmukh Sardar Sant Singh, Maulana Zafar All
Khan, . De,wnn Abdul Basith Choudhury, Mr. Gauri Shankar Singh, Mr S K.
Hmmam and Mr. Saiyid Haidar Iniain to be duly elected. "

s e
ELF("TION OF MEMBERB TO THE STANDING FINANCE COMMIT’I‘EB

s, President (The Honourable Sir Abdur Rahim) : 1 hnve n.lso, to inform
13 Ko -the Assembly that .the foliowing Members have been; elected, to. ;In
Standing Finarce Committee, namely, Mr. Abdul Qnuum Bir
Cowasjos:Jehangir, Dr. Sir Zis Uddin Abmad, Rai Bahadur Sir Seth Bhagchand
‘ﬁam.y‘nﬂ T. T.:Krigshnamachari, Mr.. E. L. C. Gwilt, Mr. Manu Subedar, M.
W, Tyson, Mr, H. A. Bathar. H. Esak Bait, Mr. S8ami Vencatachelam
ohel,q Major Nawab 8ir Ahmad Nawaz Khan, Mr. B Daa Mr Piare Lall
Kureel and Lt.-Col. Dr J. C. Chatterjee. - .*

-I;}an:m FOR- - SUPPLEMENTARY ‘GRANTS FOR 1944-40—-Lonfd
- Druynp No. -88—FPoLicg—contd.

M, Mm (The Honourable Sir Abdur Rahim): The House will now
deal’ with the Demands for -Supplementary Grants. 1 think that on Demend
No. 33 sorhe ;information 'was wanted by some Honoursble Members., =

The Honourable Bir Meh Mudie (Home Member): I regret, Bi, \esﬁer
day T did not notice the word ‘non-agency’ which is used here. It means ordi-
cary police.  Bince about 1941 the Governmient: of Indin have subsidiscd the
Provinces to ensure that their police .are brought up to the standard necessary
‘for ‘war. -» The, amount was under;estimated - last. year, .largely. because there
has been a dispute between the Central Government and the Madras Govern-
ment s to the amount we should pay to the Madras ‘Goverriment and it has
now been settled. This hag necessitated the payment of  two years urreers,
Arcney police we also pav as the nolice act as agents of the Government of
Yndia giinedng the Governrment of India property, ete. We pay the wlhale coab
<f this police.

-
-
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~ Mr. T. 8. Avinashilingam OChettiar (Salem and Coimbatore cum North Arcot: .

Non-Muhsmmadan Bural): I am glad, 8ir, to know that the meaning of ‘non-
agency Police’ is ordinary police. The original grant was 2,15,98,000. What is
the basis on which they make this contribution to the police and may F also
know what portion of that amount has been spent on agency police and may I
also know whether they have considered the advisability, in view of the improv-
ed situation to reduce this cost of the police?

The Honourable Sir Francis Mudie: ' There is no extra demsnd for agency
police. I do not know what the total cost is. The basis of the Government of
India’s contribution was that the maintenance of law and order is essential for
the successfyl prosecution of the war. Police being a provincial subject and
war being a Central subject it was considered fair—and necessary too—that the"
Provinces should be helped in maintaining the necessary standard. The cosfi
bas been reduced this year. The proportion psid hag been reduced this year:
and the saving brought about by that reduction has been set’off against th
under-estimate of the actual cost. -

My, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum hot exceeding Rs. 6,60,000 be granted to the Governor
Ueneral in Council to defray the charges which will come in course of payment during the
year ending on the 3lst day of March, 1945 in respect of ‘Police’.”

"The motion was adopted.

Deuany N, ‘85-——Li6ETHOUSES AND LIGHTSHIPS.

The Honouabls Sir Jeremy Ralman (Finance Member): I beg to mave:!

“Thiat » suppleentsry sim not exceeding Hs. 1,28,000 be granted to.the Govergor
General in Couneil to defray the charges which will come in course of payment during
:ﬂg year ending on the st day of March, 1945 in respect of ‘Lighthouses and Light-

1 . . .

“"Mr. President (The Honoursble Sir Abdur Rahim): The question is:

“That w supplémentary #um ‘mot ‘exceeding Ra. 1,28000 be granted .to the Governor
Generul in 'Council to defray the charges which will como in course of paympnt duri
th‘y;e'a.r ending on the 3lst day of March, 1845 in respect of ‘Lighthouses an I:#
shipa’. :

The motion was adopted. ) '

) 'ser'l_nAN_n No. 86—SurvEY oF INDIA.
Honotirable Sir Jereity Ralaman: 1 to move:

“Yhat ‘a ‘supplébhedtary sum not exceéding Rs. .'?26,%2,000 be granted to the Governor
Genetal”in Council to defray ‘the charges which will come -in course of payment duripg
the Ehr ending on tho 3lst‘day of March, 1945 in respect of ‘Survey of lpdia’," s s

A st (The Honourable 8ir Abdur Rahim): Motion mewad :

“That & supplémentary sum mnot exceeding Rs. 32,82,000 be granted to the Governar
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1945 in respect of ‘Survey of India’.’

" e, M. fnin iinkyAvam Ryyangar (Madras coded Districts and . Chittoo:
Non-Mubaminadah "Hurdl):* #ir,” I ®#m not able to understand this - Stem. +in
#pite of the expldnatior "thiat hiis been appended to'it. The:original grant voted
was Rs. 1,000 and Non-voted Rs. 7,86,000. If the Defence Department has not
purchased durifig-the year a8 many tmaps: as-expected, am I to 4ake-it that the
numbor of maps being less the cost-is-also less?- How does it arise that-ie
deficit of 82 and odd lakhs has to be met by.a .® ementary .demand ? W

Mr. J. D. Tyson (Secretary, Department of Edueation, Heslth and Lands):
T confess it s a bit startling whem a Department has a voted budget grant of
only Rs, 1,000 and supplementary demand -is made which .comes - up.. -t0
nearly 83 lakhs. It is, héwéver, if the House will believe me, only a-matter of
accounting arrangements. It does not represent any extra oxpenditure - over
what we anticipated in’the budget: as a miatter of fact, there has been less
. expenditure. We budgeted for a recovery from the Defence.Services of Rs. onp
crore and sixteen lakhs for maps supplied but actually owing to changes in the
demand for maps, for operational ressons, I presume,- wo actually suppled
maps to the-extent of Rs. 84.48 lakhs less than we had expected. - That “repre-
sents a reduction of Rs. 34.48 lakhg« in our vecovery from the- War' Department
and it alsn represents a similar saving for the War Department. That is. meh-
tioned in the first paragraph of the note under this Demand. -

"
-y
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[Mr. J. D. Tyson.]'

The real point however is that dealt with in the ater part of the same nofe,
which shows that we are faced with a big sdvise buuk enuy resultfmg from &
change in the way in which the accounts are now presented.

What happened was this. At last year's meeung of the ublic Accounts
Cowmmittee the Auditor General drew sttention 1o the extraordinary ~position
that arose when & Department which has & very cousiderable expenditure on
staff, muteuuls and wmachinery, ended up the finsncial yesr then under review
wnt.h 2 “'minus’’ expenditure balance. ‘That arose from the iact that the
Survey of India is producing to order a vast nuwber of maps for the Defence
Services which are paid for by the War Department at & flat rate. As it is an
inter-departmental matter, inside the Central Government, to avoid swelling
the budget i two Departuients, we huve been tu.hmg these receipts us u deduct

entry in the Survey of India budget. , In ordinary times maps are produced &s
the Survey of India think they will be required by the Departments and the
public; they are put into s and receipts irom sales of maps from stock are
credited to a ‘‘revenue’’ head; but when the Survey of India, as in these days,
does a special job of work for another Department, wcenpts are taken as &
minus entry in the budget of the Survey for that year. Now, thig practice,
which is in accordance with existing accounts rules, causes no trouble in peace
time. But in-war time the whole work of the Survey Depart.menb is production
of maps for the War Department, and so we were taking as_‘‘minus expendi-
ture'' very large sums of money in ‘excess of actual. expenditure. For the
current year we budgeted on the same basis as the matter had not been settled;
but, as I said, the Auditor General had raised this point before the Public
Acceunts Committee, and the Public Accounts Committee asked the Auditor
General to look into it and see whether this was really a suitable arrgngement
in present conditions. The .Auditor General has advised that we should for the
period of the present emergency credit all these receipts from the War Depart-
ment to 8 revenue head and not take them as a deduct entry. The budget
having been framed on the old system we have been suddenly deprived of the
recoveries which we had made from the War Department and which we were rely-
ing on to cover our expenditure when we budgeted for a mere token expenditure
of Re. 1,000. These recoveries have now all gone into a revenue head—Miscella-
neous XXXVI —and, consequently, we have got an - expenditure of
Rs. 86,26,000 against which we only have RBs. 58 lakhs voted. It was expected
that the remainder would be met by crediting recoveries as a minus expenditure.
‘As the recovery is now all to be taken away and credited ag revenue, the
difference that has now got to be found by a supp!emenhrg grant from this
Honourable House is Rs. 86,26,000 less Rs. 53,44,000 already voted, and that
:is Re. 82,82,000. As I said, it is not extra axpenchture, it is meraly a chango
¢in the form of accounting.

Mr. President (The Honourable Sir Abdur Rahim): T think it is desirable
that in future the repor} should contain adequate explanation on points like this
" 0 that much time of the House will be saved.
The question is: _
“That a supplementary sum not exceeding Rs. 32,82,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during

‘ ¢he year ending on the 3lst day of March, 1945 in respect of “Burvey of Indla' "
The motion was adopted. .

DeEMAND No. 41—ARCHABOLOGY.

“The Homourable 8ir Jeremy Raisman: Sir, I move:
;' *“That a supplementary sum not exceeding Rs. 1,12000 be granted \t.o tln- Governor
General in Council to defray the charges which will come in course of payment during
the yosr ending on the 3lst day of March, 18456 in respect of ‘Archmology'.”

. Mir. President (The Honourable 8ir Abdur Rahim): Motion movad

““That a supplementary sum not ‘exceeding Rs. 1,12000 be granted to the Covernor
Qenenal in ﬂ:mncﬂ to defray the charges which will come in course of payment duding
the year ending on the 31st day of March, 1045 in respect of ‘Archavlogy’.’
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_ Mr. T. 8. Avinashilingam Chettiar: Sir, 1 find that an Archwologicyl Training
School has been started from the 1st October 1044. . It is new expenditure,
and such expenditure ought to have been brought hefore the Standing Finance
fJ‘gmmxttee. [ should like to know why it was not brought before the Standing
Yinance Committee. Secondly we would like to have some information atout
the school itself, ) .

Mr. J. D: Tyson: It is & very small matter, The excavations at Taxils
have been going on for a very long time. The Director General of Archezolog)

-has to go there himself to supervise the excavations. He decided to utilise
that site to train the students, who however are not paid for by the Govern-
ment of India. They watch and assist in the excavations. Financially it is quite
» small affair. Probably almost the only expenditure was—an officer for six
months who was specially brought to supervise the work and to assist the
Director General of Archmology when he was there, and a certain amount as
:[:ravellmg. Allowance for another officer who worked in an honorary capacity.
The cost is scattered about undef several sub-heads and I am not sure what
the total amount was; but it must have been very much below the limit that is
ordinarily taken as a criterion for bringing matters before the Standing Finanee
Committee.

Mr. T. S. Avinashilingam Ohettiar: Is it a temporary school?

Mr. J. D. Tyson: It is a temporary school.

Sir K. B. Jinaraja Hegde (West Coast and Nilgiris: Non-Muhammatdan
Rural): In the demands for grants Rs. 49,000 has been ket apart for, explora-
tions.” It is not known where these explorations were carried out. I would
like to know .in this connection who settles the sites for excavations, whether
these arc settled by the Member concerned or by any Committee for that
purpose. . . '

Mr. J. D. Tyson: Excavations in this particular case are almost entirely ab
Taxila, but the general question where excavatjons will be carried but has been
left in the past in the main to the Director General of Archmology. We have
now armed tho Department and the Director General with a very influential
and expert Advisory Committee on which this Honourable House is represented.
I have not the least doubt that in future the excavation programme will be
congidered by th&Director ‘General of Archeology in the light of advice given
by this Committee.

Mr. President-(The Honourable Sir Abdur Rahim): . The question is:

*“That a supplementary sum not exceeding Rs. 1,12,000 be granted to tho Governor
Genecral in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1945 in respect of ‘Archewology’.”

. The motion was adoptéd. :

EMAND No. 45—MEDICAT, SERVIGES. .

The Honoursble Sir Jeremy Raisman: Sir, T move:

“That a supplemeniary sum not exceeding Rs. 1,12,000 be granted to the Governor
General in Council to defray the charges which will. come in course of payment during

- the vear ending on the 31st da® of March, 1945 in respect of ‘Medical Services’.’

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs, 112,000 be granted to the Governor
General in Council to defray the charges which will- come in course of payment during
the year ending on the 3lst day of March, 1845 in respect of ‘Medical Services’.”

The motion was adopted. . ,

Mr. M. Ananthssayanam Ayyangar: Sir, [ want to ask a question.

Mr. President (The Honourable Sir Abdur Rahim): The motion has been
put and carried. '

Mr. M. Ananthasayanam Ayyangar: While vou were reading. if T asked, it
would_be interruption. There must be some interval. Tt is really.difficnlt for
us to intervene. I tell you honestly and frankly. . . . .~ .

Mr. President (The Honourable Sir Abdur Rahim): If the Homourable.
Member has anvthing to complain against the Chair, he must bring. up a

_proper motion.
Mr. M. Ananthasayanam Ayyangar: There is no such thing.

-
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Prol. NX. @. Ranga (Guntur cum Ne]lpre:~Non-Muhammadap Rural): My
submission is this. We do not want to make a complaint against the Chair.
I think we are entitled to make a suggestion and also to request, and the
request is . . . . .. .

q!l'. President (The Honourable Sir ébdur Rahim): 1 did not know that any
Honourable Member wanted to speak. .

Prof. N. G. Ranga: You were going so fast, you did not pllow any interval
at all between one motion and another. It was not possible.to ask any ques-
tion. . . A .

Mr. President (The Honourable Sir Abdur Rahim): I paused, as usual but
I did not hear that any Honourable Member wanted to speak.

Prof. N. G. Ranga: We could not maké ourselves heard because of the fear
that it might be interpreted as an interruption. , .

Mr. President (The Hopourable Sir Abdur Rahim): Very well, We will go
on to the next demand,

EMAND No. 46—PusLic HiALTH.

The Honourable Jeremy Rala:nn:RI r:xg%o b {;mted to the Governoe

.- ntar not exceedin s. 4,52 4 \ :
Gene."ll":lntinanggzrﬂf)ltgegm;u?he charges wh?ch will come in course of payment during
the year ending on the 31st day of March, 1945 in respect of 'Public Health'."” :

Mr. President (The Honourable Sir Abdur Igahim)". Motion moved.

' “That a supplementary sum not exceeding Rs. 4,52,000 be granted to the Governor
General in Council - to dgray the charges which will come in course of paymant during
the year ending on the 31st day of March, 1945 in respect of ‘Public Health’.” ‘

‘M:. T. S. Avinashilingam Ohettiar: Just a question, Sir. What is this
Singur practice field ? .

Mr. J. D. Tyson: Singur is a large village area, some miles out of Cualcutta
on the Serampore side, where the late Mr. Surendra Nath Mullick founded a
dispensary. The Government qf Bgngal took’ considerable interest in this arca
which is normally an unhealthy area; but they have recently made urrange:
ments With the Government of India for handing over the, health arrangements
of a certain area round Simgur to the All India-Institute of Hygiene Public
"Health as a practice ground; and there they have fried out, I believe 4vith a
great deal of benefit to the inhabitants, all kinds of pubﬂ’c health schemes and
‘nursing and so on. _ -

Mr. T. 8. Avinashilingam Ohettiar: Have they any such practice fields in
any other part of the country? - '

Mr. J. D. Tyson: No, because the All India Institute is located in Calcutta.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 4,52,000 be granted to the Governor
General in Council to defray the aharges which will come in course of payment during
the year ending on the 31st day of March, 1945 imrrespect of ‘Public Health'.”

The motion was adopted. ;

DeMAND No. 47—AGRICULTURE.
The Honourable Sir Jeremy Raisman: I move:

!That a supplementary sum not exceeding Rs. 1,01,80,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during -
the year ending on the 3lst day of March, 1945 in respect of ‘Agriculture’.’”

. President (The Honourable Sir Abdur Rahim): Motion moved: .

“That a supplementary sum not exceeding Rs. 1,01,90,000 be granted to the Governor
General in Council to defray the charges which will come in course - of payment during

- the year ending on the 3lst day of March, 1945 in respect of ‘Agriculture’.”

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): Sir, I should like to know, if I may, the exact position of the docust
menace at the present moment. T know that last year there was a great
“danger from locusts and that the Government of India, to my personal know-
ledge, deputed some of its officers to the Jodhpur State to fight the menace;
snd T understand that they did very good work. I am not.sure if the jnenace
‘no more exists, and I should like to know if Government ip: gaking any further
steps in that mattez. '

’ -
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‘ Mr. T. 8. Avinashilingam Ohettiar: Sir, I find that apart from the locust
menace fighting, the major portion of the supplementary grant is composed of
one crore, which they want to allot o the Sugar Fund. I see from the origina)
provision for this grant that for the year 1948-44 Rs. 40 lakhs have - been
poatributed but for the current year nothing has been contributed. I hope,that
this momey comes out of ‘the excise that has bgen levied on the :sugar
industry . . . : ' .
m. :c 'D. m: NO. . 1 "
Mr. T. 8. Avinashilingam Ohettiar: May I know whether the fund has heen
spent by the Sugar Committee or how this Government is regulating the expen-
diture of that umount? May I also know whether this money is spent for the
development of the sugar industry or for the development of the sugar eane
‘agricultural industry? I find in the same grant, page 126 of the original
demand, & series of grants for research in agricultural schemes. I would ‘like
to know whether Government is proposing to make a similar grant for the
cultivation of sugar cane in this country; and in this matter I would suggest
one or two things. One real scheme for the development of sugar ihdustgy
is the proper utilisation of molasses and the waste products of this indusiry,
Experiments have been made," I suppose, for turning out spirit out of these
molasses. - May I know whether the Government have taken any active sfeps
in that direction and have succeeded in making something out of these molasses?
I know in Mysore a certajn percentage of spirit is manufactured out ol
molesses and experiments were made in Bihar and United Provinces; we would
like Yo know how this money has Been spent and how these industries have been
* helped by this fund. - ' ' N
Prol, N. G. Ranga: Sir, this fund is & very important.matter. I am glad
- this money is being set apart for it, but a8 my Honourable friend Mr, Chettiar
has asked, the most important thing is for what purpose this money is going to
be spent? There was a time when Sir James Grigg was the Finance Menibey,;
he wanted to lay special stress on the development of marketing facilities for
sugarcane producers, so that their interests, as against the interests of the sugax
manufacturers, may be protected. In fact when he proposed to doublé the
‘sugar exeise duty he promised on the floor of this House with the concurrence
. of his colleague, Sir Girja Shankar Bajpai, at that time, to set apart five lukhs
of rupees per annum as & special fund for the development and improvemand
of co-operative marketing facilities for sugarcane growers. We have not had
any opportunity of knowing from the Government what they bad done'with
the money thus set apart for that particular purpose, how much of it was rqally,
~utilised for the development of co-operative marketing facilities and how wmuch
“ was still outstanding and ‘to what purpose it has been utilised. We would like
to know whether one of the most important objectives for which: this fund‘'was
*set up will be the improvement of marketing facilities for peasants and- especially
in the co-operative direction. Only yesterday, my Honourable friend /! the
Finance Member was deploring the inability of our peasants fo organise thens-
selves in a co-operative fashion, so that they could raise theit' bargaining: gispa-
city in the marketing of their produce as against these merchants and ‘manufny-
turers. This is a very important matter. I hope the Honourable ¥inance
" Member before he leaves this country will give some attention to this parti-
cular matter and see that this fund will be utilised specially for this pujpose
also. . ' .
Mr. G. Rangiah Naidu (Madras City: Non-Muhammadan Urban): Sir, my
friend Mr. Sri Prakesa complained about the locusts. In every district, in
every taluk almost, the Government have established agricultural farms with
some agricultural demonstrators -who are in charge of those farms.amd with
some staff to advise the agriculturist and.also ‘the horticulturists, as to. hpw
. to remove this trouble of locusts and other insett pests. 'But there are. huge
~complaints in the country that these demonstrators are-not-'at sl}' regularly
‘going to the rvots when they are wanted, or giving them -advice. L
© Mr. President (The Honourable Sir Abdur. Rahim): The Hoenoistbl
Member cannot go into sll sorts of grievances or' this motlon.  C .
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Mr, G.. Rangiah Naidu: These are the grievances of the ryots .in _the

counfry.
Hl) President (The Houourabls Sir Abdur Rahim): This 18 not the occasion
W ventilate grievauces hike those. - ‘

_ Mr. G. Ranglah Naidu: These are the facts. The ryots are compluining
thut the demonstrators are not gomg to them regularly and giving udv:ce and
when tney go, they charge them, instead of giving free advice.

Mr. Predident (The Honourable Sir Abdur Rahim): The Honourable
Member cangot go into ell that. ,
. -Mr. G. Ranglah Naidu: I request the Honourable Member to take proper
steps to advise the Agricultural Department to ask the demonstrators of agri-
: o;xllt!lmtil farms to go to the ryots often and given them free advice in respect of
these things. .
'8ri K. B. Jinaraja Hegde: 1 would like to know whether any contribution

7 wus made to the agricultural colleges where research is being carried on in the

matter of the sugar industry. - .

, Mr, J. D. Tyson: First of all, Sir, as regards loousts. We were warned
about 2} years ago by the organisation which watches locusts, an organisation.
in which Russia and the Middle East and ourselves are very interested, that all
over the Middlo East and India we were entering upon a very serious locust
cycle—these pests come in cycles—and we were warned that for four or five
-years we might expect a very serious ldcust infestation. I am happy to say
that with the co.operation of the provinces in which locusts perforn their
depredations and the States similurly mustered we have been able during the-

* fast three years to wipe out out own locusts, so that there has been practically

- no. damuage to the-kharif crops in India during those years. The House may

be interested to learn that last year, just 15 months ago, the Middle Bast
Organisation established a rather elaborate post down on the borders of India

" * aud Tran with the 1dea of trying out new methods of destroying the swarms of

R

locusts which urdinarily at that time of the year should have passed from India
along the funnel between the mountains of Afghanistan and the sea into Iran
and Arabia. Though they kept their organisation for some months, no swarms
materialised, for the fact was that they had been destroyed in India. We
hoped that after the 2§ or 8 years' successful work that we had done in Indin
wea had cleared the danger period; but we have during the last. six weeks
received 8 solomn warning -that organisations in the North Eastern part of
" Africa and in Arabia are not nearly as efficient as our organisation herc and,
further, that the season there has been extremely favourable for locust breed-
ing: we have in fact been warned to expect a big locust invasion from outs'de
" India this year. It has not turned up yet bub there is no reason to suppose
- that it will not come across the Red Sea in due course. We have theruforo. to
keep our locust warning organisation intact and to keep our machinery, which
is very. largely provincial, and also the States machinery intact to meet an
invasion from outside, though there is practieally nothing left of our own locusts
in India. .

As regards what has heen said - ahout agricultural demonstrators if the
Honourable Meinber will give me details and if they are in fact Central Govern-
ment emplovees, I will look into the matter but T rather think it is probably a

- provincial matter.: ' .

Reference has veen made to the pravision of one crore in this supplementary
Demand. T understand that the Honourahle the Finance Member will explain
to. the House how that crore arises but Honourable Membhers have perhaps
mixed. that up with quite a different matter—the Sugar Excise Fund—which
was créated  in the time of Sir James Grigg, ‘as has been mentioned, and
verhaps as the matter has been raised T had better very briefly explain thad
‘Bir James Grigg did at that time say that the proceeds of the fund would be
sel aside for the improvement of marketing facilities for sugar cane.. But he
did not say that the fund would always be devotdd to that purpose and as &
matter of fact about a year or 18 months later all the Governments concerned

.yera warned that the Central Government reserved the right after a period of



DEMANDS POL 5UPPLY, GRANTR FOR 1044-45 2191

years—I think it was five—to alter the use to which that fund could be put,
the more®o as a goqd deal of work was being donc by some of the provinces in
the meantime of establishing marketing facilities for canc. Now the proceeds
of the Sugar Excise Fund go in the first place to keep up the Imperial Council
of Bugar Technology at Cawnpore; next for properly co-ordinated schemes of
sugar research and cognate activities conducted under the aegis of the Imperial
Council of Agricultural Research; and the balance is available for grants to
Provincial Governments for schemes ancillary to the I. C. A. R. schemes
designed to test the results of those schemes in particular years. I will leave
the matter of the one crore for the Honourable the Finance Member to explain,
hecause xt‘;_is in fact an entirely different subjcet. )

The Honourable Sir Jeremy Raisman: As regards the emergence of thjs one
crore fund, th¢ position is that in the course of the year it was decided to
increase the muximum price for cane apd that meant an incressc in the inaxi-
mum price of sugar bub since the price for cane had already been paid in the
previous season, if the maximum price for sugar were increased, it would give
an uncovenanted advantage to the producers of sugar, to those at any rate who
would not have paid the new maximum for cane. In order to remove that
uncovenanted profit from the pockets -of the private producer, we levied o
special excise ut that time and placed the money into a fund. We had not
.decided exactly what we should do with that fund at the time we made that
levy. We had only made up our minds that it is entirely unfair that the
manufacturer of sugar should get away with that advantage. It has since beem
decided, and there is a note on page 15 of the Explanatory Memorandum to
the General Budget, that. the fund will be utilised -mainly to finance schemes
for the improvement of the sugar industry which the Indian Central Sugarcane
Committee is being asked to prepare for the consideration of the Government.
Bo that for the moment, the money remains in the special fund and Govera-
ment are awaiting the recommendation of this committee as to the manner in
which it could most suitably be employéd. . -

Mr. T. 8. Avinashilingam Ohettiar: Am T to understand that there are two
funds which are intended for the development of the sugar industry?

The Honourable Sir Jeremy Raisman: There is' the ordinary Sugar Excise
Fund which contains a portion of the normal sugar excise collections and there
is this special and quite temporary fund which arose in the circumstances I
have mentioned. ¢

Mr. President (The Honourable Sir Abdur .Rahim): The question is:

“That a supplementary sum not exceeding Rs. 1,01.90,000 be granted to the Governor"
General in Council to defray the charges which will come in course of payment during
the year ending -on the 31st day of March, 1845 in respect of ‘Agriculture’.” -

The motion was adopted.

Demann No. 48—MPERIAL COUNCII OF AGRICULTURAL RESEARCH.
The Honourable Sir Jeremy Raisman: Sir, T move:

. “That a supplementary sum. not oxceeding Rs. 15000 he granted to the Gcvernor
General in Council to defray the charges which will come in course . of payment during
the yeur ending on the 3lst day of March, 1045 in respect of ‘Imperial Council of Agricul-
tural Research’.’ -

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 15000 be granted to the Governop
General in Council to defray the charges which will come in course of payment during
the year ending on the 31lst day of March, 1945 in respect of ‘Imperial Council of Agricul
tural Research’.” . )

Mr. T. 8. Avinashilingam Ohettiar: Sir, I find from the original demand
that there are certain grants for research schemes financed out of this grant.
I also find under the head, agriculture, that there are many grants for vesearch.
I also understand that many of themn are worked under 1. C. .A. R. May I
know why these have been classified separately. Apart from this technical
point, the rcal point T wish to raise is this. The r~onclusions arrived at after
:research- work made by this Council are all published in English. I°am not
surs whether all of them are published. I would suggest to the Government
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that it is high time that they be published in Indian languages go that they
may be useful to the ordinary ryots in the village. Attempts were recently,
made by certain Governments to come into closer contact with the peasants.
As it is most people do not know what is happening. Many people think. that
the money spenton this Department is a huge waste. e I do not want to
go into the menits of that opinion, I suggest that attempts should be made to
broadcast the findings of redearches made by tbis Department in Indian
languages so that they may‘be useful to the villager and generally tg. all the
people in the country. -

Mr. J. D. Tyson: Sir, the I. C” A. R., of course, has its own governing body
which comes to its own decisions. But I will commend the suggestion of the
Honourable Me¢mber to the I. C. A. R. that appropriate literature in Indian
languages should be disseminated in villages, if in fact it has not already been
-~ done. It may be that it is done already. :

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Are any
annual reports published by ¥. C. A. R.? B
Mr. J. D. Tyson: Yes, they are published.

Prof. N. G. Ranga: May I know if thére is any constitutional difficulty for
‘the Honourable the Finance Member to resume the earlier practice of 'naking
lump sum grants to I. C. A. R. I think it was formerly five lakhs. I am not
quite sure of the amount. - ‘

The Honourable Sir Jeremy Raisman: My impression is that the amounts
which are provided from general revenues for 1. C. A. R. are considerably more
than five lakhs. The scale of expenditure is certainly not less than what it was
in the days to which my Honoursble friend refers. L

Prof. N. @. Ranga: My point is this. What I understand to be the case is
that alterations have been made after I have been sent to jail. I understood
that the proce:ds of a particular cess imposed upon . agriculture—exports or
something like these—are being placed at the disposal of 1. C. A. R. anﬁ the
1. C. A. R. is expected to be dependent upon its expenditure for this revenue.
Apart from this revenue, may I know whether there is any constitutiona] diffi-
culty now for the Guvernment of India to resume their. former praetice of
making lump sum grants from the genersl revenue-to I. C. A. R.?

The Honourable Sir Jeremy Raisman: There is no constitutional difficulty
but actually

1t actu the present method of financing the Council is preferred Ly the
Council itself and by the participating Governments. It is not merely & matter
in which the Central Government is concerned, there are Provincial Govern-
‘ments and also the people of the States which are concerned with this coancil.
‘The present. method of financing its activities has been considered to be 1nore
appropriate and to be an improvement on former method. My Honourable
friend may have a different view, but that is a inatter of opinion.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Re. 15000 be granted to the Governor
‘General in Council to defray the charges which will come in course of payment during
the yoar ending on the 3lst day of March, 1945 in respect of ‘Imperial Council of 'Agrical-.
tural Research’:’’ S : o

The mdtion was adopted. v

DeMAND No. 49—AGRICULTURAL MARKETING. .

The Honourable Sir Jeremy Raisman: Sir, I move: -

““That a supplementary sum not exceeding Rs, 16,000 be granted to the Governor
'General in Council to defray the chdrges which will come in course of payment dlri.n.g‘
the vear ending on the 31st day of March, 1845 in ct of ‘Agricultaral Marketing’.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum mot exceeding Rs. “16,000 be granted to the Governor
‘General in Council to defray the charges which will come in course of payment duri.n'g'
the vear ending on the 3lst day of March, 1945 in respect of ‘Agricultural Mdrkcj:mg .

Prof. N. @. Ranga: I wish to make a suggestion in regard to this also. ' The
reports of the Agricultural Marketing Departmént .are extremely useful in
regard to the marketing of agricultural commodities. The sale of these reporﬁ
will'be a paying proposition. These reports.or brief summaries f,heroof s}'nou ’

o



DEMANDS FOR BUPPLY, GRANTS FOR 1944-45 2193

be translated in as many Indian languages as possible and-made availabls toe
the peasants. 1l.know that some of these reports have already been published
in some Indian languages. But I should like them to be published in as many
languages as possible. Unfortunately to the earlier query of Mr. Chettiar,
there was no answer and 1 hope the House will be furnished with. an answer to
this ad well as the previous question.

Maulvi Muhammad Abdul @Ghani (Tirhut Division: Muhammada_n): ’Qn
page 22 reference is made to Sann Hemp grading scheme and expend:ture in
connection therewith. What is this scheme?

Mr. T.-S. Avinashilingam Ohettiar: May I know of how many articles are
the Government of India tuking chorge for marketing? .

.Mr. J. D. Tyson: Taking the last question first, I ain afraid 1 cannot wnswer
off-hand. I do not handle this work from day to day. As regards Sann Hemp,
I may say it hus a very valuable market in U. K. If we are to secure that
‘market and keep it after the war, then it is necessary that we should maintain
a dgfinite standard of the product for export. Therefore we put up a scheme
under what we call the Agricultural Markéting Act to grade Sann -Hemp,
certainly for export, and to ensure that the standard is maintained. This
present Demand has reference to the Inspectorate set up Yor that purpose. - The
present inspectorate is not good engugh and we want to improve the quality
of the inspectorute and it costs a little more money. As regards the publication
of marketing reports in Indian languages; I shall certainly examine the possibi-
lity of having them translated into more languages than at present. I am
afraid I did not catch the other point raised,—about classification of research

schemes.

Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:

“That u,n}pphmentsry sum not exceeding Rs. 16,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1945 in respect of ‘Agricultural Marketing’."

The motion was adopted,

"DeMAND No. 51—CIviL VETERINARY SERVICE.

The Honourable Sir Jeremy Ralsman: Sir, I move: .

“That o supplementary sum not exceeding Rs. 1,15,000 be granted to the Governor
General in Oouncil to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1945 in réspect of ‘Civil Veterinary Services'.”

ir. Pregident (The Honourable Sir Abdur Rahim): Motion moved: -

“That a supplementary sum not exceeding Rs. 1,165,000 be granted to the Governor
‘General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1945 in respect of ‘Civil Veterinary Services'.’’

Prof. N. G. Ranga: Sir, 1 wish to raise two points. I am glad this
Imperial Institute of Veterinary Research is being developed. Till now, the
training of students at this Institute has not been developed as well as it onght
to be. Far fower students have been taken so much so that the country has
felt keenly the shortagé of trained people especially during the last six years.
Now they pmopose to take only 24 students for next year, 12 for nutritional
research and 12 for poultry research. This number is far too small. I should
like the Government to do all they can to jncrease the total number of students
to be trained there and also to give them facilities for boarding and lodging.
Then, Sir, another thing that I should like to know is this. They say that
they are providing for an increase in the number of.animals required for the
manufacture of increased quantities of biological products. I should like to
know how they do it. Do they kill these animals in order to get something
out of them, or do they simply Keep them there and examine their constitu-
tion or their lives and thus make their researches?

. Mr. J. D, Tyson: As regards students I accept the reproof of my Honour-
-able friend that we have not trained enough students in the past, but we are
trying to remedy it now. We fully realise the need for training students ab
both our Agricultural and our Veterinary Institutes. e

As regards the point about animals, it is rather a technical one. I know
that 8o far as research is concerned animals do of course sometimes die herause

-
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in research you have got to try to give au animal the disease that you ure
trylng to prevent if you are to try out your vaccine or serum: and you must
of course have as '‘controls’’ a certain number which you inject but on whm!l
you do not try your serum and so naturally there is a certain wastage of -ani-
mals in the latter oase. But I do not think in s matter of manufacturing
vaccines and sera animals are actually killed at all. I think these animals
may in time become a bit worn out but that they are retained alive.

Mr. Govind V. Deshmukh: May I know- if the sera are first tried on catile
or on guinea-pigs or some other animals? If the procedure is that the mo-
ment you discover a serum you inject & costly animal and it might mean a
serious loss as you are not sure of the consequences. -

Mr. J. D. Tyson: Of course it varies with the nature of the research. The:
have large quantities of guinea-pigs and other small animals there; and as far
a8 they possibly can, they try the stuff out on these. But there comes a time
when they must try it on the cattle and poultry themselves—poultry, I may
ndd is now a very*important feature of the Institute.

Mr. ‘Govind V. Deshmukh: May I know if there is. . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot go on like that. Jf there arc any suggestions that he wants
to make he should make them at one time. There cannot be more than one
speech. :

The question is: _

“That a supplementary sum not exceeding Rs. 1,15000 be granted to thé Governor
General in Council to defray the charges which will come in course -paymrent. during
the year ending on the 3lst day of March, 1045 in respect of ‘Civil Veferinary Services'.”

The motion was adopted.

, . DEMAND No. 52—INDUSTRIES.
The Honourable Sir Jeremy Raisman: Sir, I move:
“That a supplementary sum not exceeding Res. 46000 be granted io the Governor

Geneéral in Council to defray the charges which will come in course of paynrent dufring
the year ending on the 3lst .day of March, 1845 in respect of ‘Industries’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sam not exceeding Re. 46,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
tho year ending on the 3lst day of March, 1845 in respect of ‘Industries’.”

Maulvi Muhammad Abdul Ghani: Sir, on page 23 of the memoranda we
find that Rs. 27,000 is going to bc spent on the Indian School of Mines at
Dhanbad, of which Rs. 13,400 is meant for Other Charges and Rs. 18,600 for
Allowsnces, etc. Are these allowances to be paid to the teachers or professors
of tﬁzﬁ g:lhool of Mines? There is no mention of that anywhere.

. Sri Prakasa: Sir, we would also like to have some Informati
the Indian Industrial Mission to Australia. s the Honourgﬁzmgiaﬁggﬁ
JJeceived any information as to what they are doing, when they are expected
back and whether they have been provided with all possible facilities by the
Government of Australia to do their work? T should also like to have & rough
estimate as regards the expenditure on this Mission, because that is not speci-
fically given, .

Seth Yusuf Abdools Haroon (Sind: Muhammadan
know how this delegation was
ed from them.

_The Honourable Sir M. Azizul Huque (Member for Commerce and Indus-
tries and Civil Supplies): 8ir, I am glad that this opportunity has been given
to me to explain the position. It is only about & fortnight back that I received
8 letter from the members of the delegation from Australia, and T must sav
that they have bheen given the utmost assistance, help and support in their

got a special planc placed
photographer, “publicity arrangementr

Rural): I also want to
composed and whether applications were nvit.

at their disposal. There is an official



DEMANDS FOR SUPPLY, GRANTS FOR 1944-45 2196

have been specially made, typists and office assistants have been given; and 1
have seen that within three hours of their arrival at an Australian port their
photographs were flashed throughout Australia. In fact it is very interesting
to seo the manner in which our delegates have been treated in the matter of
comforts and other arrangements. ] -

As regards estimates of expenditure, they Mave gone at their own cost, but
there are certajn incidental cxpenses which will come to about Rs. 5,000 or
Rs, 6,000. Of course wo cannot be sure about these incidental expenses.

~'T do not know whether spplications are always taken in the matter of select-

ing candidates for these delegations. We select them, and sometimes we
want to send certuin special types of delegater. Awstralia and New Zeeland
have’a certain character of their own i their industries and agriculture; and we
try as far us possible to get the benefit of advice from men who can go and
see things for themselves. 1 shall be prepured to place more materials vhen
the delegation comes back and we have a report from them. -

8ri K. B. Jinaraja Hegde: Can we expoet a report after their return?
giv;l.'lilt?.nonouml_:le Sir M. Azizul Huque: If that is needed, I shall be glad to
° Mr. President (The Honouruble Siv Abdur Rahim): The question is: )

“That a supplementary sum not exceeding Rs. 46000 be granted to the G
“General in Council to defray the charges which will come in gdurse of pa;:u'en(t’o(‘lvtell;!i‘:;
the year ending on the 3lst day of March, 19045 in respect of ‘Industries

The motion was adopted.

"

Drmanp No. 583—SCIENTIFIC .AND INDUSTRIAL [YESEARCH
The Honourable Sir Jeremy Raisman: Sir, I beg to move: )

“That .a supplementary sum not excceding Rs. 5,52,000 be granted to the (overnor

General in- Council to defray the charges which will come in course rin
h of payme

_the ycalr. Sndmg on the 3lst day of March, 1945 in respect of 'Sciontiﬁcp:nd 'Il;dﬁ:t,ria‘i
‘Research”.”" - - . . )

.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That & supplementary sum not exceeding Rs. 5,52 b ernor
Géneral in Council to defray the charges whf 2000 e Lranted to the oy

¢ . ch will come in course .of i
;&e yealr' ‘e'ndmg on the 31st day of March, 1945 in respect of ‘Scientci'ﬁop:t’;gm;;dg:;?ﬁ
search’. : : : ' '
Mr. T. S. Avinashilingam Ohettiar: Sir, in the note we find this:

“To cover the increase in cxpenditure resulting’ from 'the expansion ' of iviti
of the Council of Scientific and Industrial Ruemgch the noi-malp gmg? :f g:e : ?Shﬁtl:r
bas been increased to Rs. 15 lakhs during 1944.45." : o )

But on page 144 of the budget cstimates for 1944-45 I find . '
provided is 20 lakhg, although if the two previous years it wa,sthla(‘)‘5 ltz};:ixssm?
should like to know whether this is the same thing as the Committee appoix;tea
by the Commerce Department under Sir Shanmukham Chetty; and if so
‘whether it is a temporary or a permanent body. o ‘

: ?.rot. N. G. Bgngl:: Sir, I should like to know whether this.Bureau gets.
‘sny income from its inquiries or its publications or from any other sourcc. I
~was given to understand some time back by a friend that this more than 1;373
its own way. If that is so, it cannot be that Government provides for 20
,}alfhs in one big demand and another 5 lakhs in a supplementary demand It
_this Council is to be provided with 25 lakhs I should like to-know how it com-
pares with th.e_ .Imperiul Council of Agricultural Research which is not given
the same facilities and which, on the other hand, is expected to pay its own
-way by grants received from various Provincial Governments and - States and
also from & sort of special cess that has been imposed for the purpose, in order
that xlz may be rx}a.mtained. Does this mean that Government wish 'to pursue
tvg'o different pthles, one in the matter of agricultural research and anoi'.hef
with regard to industrial research? 8o far as industrial research is concerned.
are they anxious to spend money fromr the general revenues? Of course T
. havg no objection—that is the right thing to do. But why should they not be
anxious to do the same thing in regard to industrial reseagch? il

0

Y
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Sir Muhammad Yamin Khan (Agra Division: Mubaunnadan Rural): Bir, I
want to draw the attentoin of Covernment to one thing which is holding back -

. the progress of this country a great deal in this respect. 1t is
1r.%. 1 ious that unlesse you pay your scientists decently, you cannob
expect them to do proper work. J want to know on what basis ore you paying
to your best qualified scientists? People go to England; gpend geveral- years
there in doing research work; und when they come back to India, you offer
them two to three hundred rupees per month in yoyr Research Institutes, and
then you expect them to do good work. And you also expect’ to attract best
qualified people to your Ipstitutes. How is it possible? You are preparcd to
pay high salaries to men who sit in competitions. '

Mr. President (The Honourable Sir Abdur - Rahim): The Honourable
Member is raising a general question of policy.

Sir Muhammad Yamin Khan: Sir, I am drawing the attention of Govern-
ment to the fact that the salarics which have been allowed are very very in-
adequate, and I am suggesting-thay it Government really wish to attract the
proper type of research workers, they should be prepared to give proper.sa_l_g_!.:-
ies-—certainly not less than whab an ordinary graduate without any special
qualifications who sits in a competitive exumination can get. The , present
seales of pay for research workers are very discouraging indeed. I hope the
Government will look into this matter, which, is very important because the
progress of a country depends on tho contribution which its research workers
are able to make in the various branches of science. . :

The Honourable Sir Ardeshir Dalsl (Member for Planning and Develop-
mem): With regard to the point raised by Mr. Chettiar, besides the ten
lakhs grant which is received by the Council of - Scientific and Industrial Re-
search. Mr, Chettiar might remember that a lump sum grant of ohe crore ol
rupees was approved of by the Assembly for the purpose of starting natiofigl
laboratorieg of different kinds in the country and out of that an additiona] pro*
vision of ten lakhe of rupees has been' made during the year under consideration
for expenditure oh the national laborstories. = We are proposing to establish
about five Sciegtific laboratories: thd’ National Chemical Laboratory; the
Natiensl Physical laboratory; the Metallurgical Laboratory; the Glass Re-
seurch laboratory; and the Fuel labormtory. .
eﬂli;;. T. 8. Avinaghilingam Chettiar: Is it all under the Planning Depart-
m; ‘ . : ‘

The Honourable Sir Ardeshir Dalal: The Council of Scientific amd Tndus-
trial Research is under the Planning Department. Agricultural Research. has
been kept by the E., H. and L. Department. . : -

. .As regards the point raised by Prof. Ranga about the differencs: in
treatment, that is only a question of how the expenditure ig met. But T njay
say that a suggestion has been made by a committee appointed under the
.chairmanship of Sir. Shanmukham Chefty that a cess gshould be levied aleo on
industries to meet the yery large expenditure on industrinl and scientific, re-
search that might acerue in the future. That is 2 matter under consideratijon
‘but I hepe that my Honourable friend will agree that the amount which we
are now spending on scientific research in the country is a mere b,a.gatelle':@l}
that very 4mueh larger sums of money will require to be spent on scientifio-
resanrch pari passu with the progress of the country. ° '

. Sir. T'sympzathize with the point raised by my Honourable friend, Sir:
Muhdmmad Yamin Khan, -regarding the inadequacy of the salaries of scicntific
workers. That is a po'nt which i’ engaging my attention and we hope to
maks gome improvement in this regard.

As regards the reverues reeeived by the Council of Scientific and Tndusifial
Research, n certain amount is received by way of royalty on the dircoverips
and invent'ons made by the Council, but it does not amount to suwthing very
much and our idea is not 8o much to.make monéy out of these things but-to

givecout our moresuseful research for general use with inkf:
AR g se withput thinking so much of
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Mr. T. S. Avinashilingam Ohettiar: There.is a provision. . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has already spoken. o

Mr. T, 8. Avinashilingam Ohettiar: Sir, it is a very important point..
There is a provision for 20 lakhs already and only 10 lakhs has been given.

The Honourable Sir Jeremy Raisman: It was explained by my Honourable:
collengue that what we were referring to was the ordinary annual recurring .
provision of ten lakhs. That has been increased to 15 lakhg. But in addition
to that, in the year in question ten lakhs has been- provided from the oue-
crore scheme for the purpose of these various rescarch institutions, making the
total 25 lakhs, : '

.Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplemontary sum not exceeding Rs, 5,52,000 he granted to the Governér

General in Council to defray the charges which will come in course of paymunt duriag
the year endin

g on the 3lst day of March, 1945 in respect of ‘Scientific and Industrial
Besearch”.” * . :
The motion was adopted.

‘ DeMaND No. -56-—BROADCASTING
The Honourable Sir Jeremy Raisman: Sir, I move:
*“That. a supplementary sum not exceeding Rs. 9,10,000 be granted to:Gthe Governor

General in Council to defray the charges which will come in course of pnym\ant during: .
‘the year ending on the 3lst day of March, 1945 in respect of ‘Broadcasting’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 9,10,000 be granted.:to:ithe :Governor
(leneral in Council to defray the charges which will come in course of payment during
e year ending’ on the”31st day of March, 1945 in respect of ‘Broadcasting’.’”.

Mr. G. W. Tyson (Bengal: European): In regard to this. supplementary
graiit No.'50, tinder parts ‘A and B under section II, I should briefly like to.
¢licit ‘some 'information from the Honourable Member in charge. At the same
titde, I would like ‘to phy a tribute, sincerely and. gladly, to the very great
improvement in the uality of All-India Radio broadcasts from Delhi, both as
to thelr power and as to their contents. The position.in the Provinces how-
overis considerably different. ' T see here, under B,.a certain provision is made
for Broadcasting Stations which, I presume, include the provinces., What. I
would Lke to impress ‘upon the Honourable Member for Ipformation and
Broadeasting is ‘the extgemely unsatisfactory terms of service of émployees:.in
provincisl Broddcasting Stations. The rates of pay and the . absence of sny
security of contruct, or assurance of long-term service, seems. to me to be- wili~
tating against developing a real broadcasting service 1 should, like:to hear
what he has to say on that subject, and to ask him. if he.does. nos, think, ‘it -he
is going to‘attract-personnel of the best quality, the terms on which employ- -
ment is’ offdred in “prévingial stations should not. be .improved. ... ... :

‘Mr. H. A. 8sthar H. Essak Sait (West Coast and Nilgiris:- Muhdmmadan):
Sir, I have a cut motion on this Demand, but I am not moving because there
i & little confusion about that. : '

2197

'Sir, T want to invite. the attention of the House to the remarks made by-
the Standing Finance Committee on thia Demand:

#*The Committee approved tho proposal but desired to have an qpportunity of review-
ing the whole of the expe‘ndimre of this Department.” ) - A

" The ‘oxpenditure of this Department tas been increasing by leaps and
hounds——the House knows about it. I want to “place the figures before the
House. The budget estimate for 1044-45 for this department . was -
Rs. 56.08,000 but the revised estimate went up to° Rs. 71,07,000. "i‘l!lie budget
estimates for this year is Rs. 93,83,000. These figures will show to the Housa
tle staggering rate at which- this Department is  expanding. We were told
that the policy is set by the Depurtment itself. The only check that .wé in
this House can have is through the Finance Department and the Finance De-
partment is concerned oniv with regard to the expenditure. I want some.
check with regnrd to expansion also. After all where is this expansion to stop®™
Tlie expansion has been out of all proportion and we do not know whether the.
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[Mx. H. A. Sathar H. Essak Sait.]
expansion is necessary and whether it is doing any good at all.- In a previous
report of the lirance Commitbee it will be found that when this question of
expansion came up before the Committee snd a demand of Re. 26 lakhs was
placed before the Committee, one of the members declared oategorically that
even ifn the money that is demanded wus granted his reuction was that he did

not expect any better service than at present. That is w fact. The feeling is
thut o greur deal of money is being squandered in this Department. I wish this
House to have some effective check so far as this expansion itself is concern-
ed. The Department, I believe, is willing to have some sort of enquiry held
inw its activ.ties. 1 am not sure whether  they have agreed. I think the
House will be well advised in insisting on some sort of check and enquiry. I
just wanted to place these facts before the House and 1 hope the House will
take note of it. ) )

Pref. N. G. Radga: For a very long . time we have been demunding a
separate broadcasting station for the Andhras but nothing has been done
except holding out some sort of hope that in the post-war plans this would be
included. Broadeasting has been cansuming more and more money and they
say they want mor€ because of the increased activities of the Department and
-80 on. But these increased activities do not seem to be getting us anywhere.
The Andhras are supposed to be .dependent on.the ' Tfichinopoly statiomund
the Madras station. But Trichinopoly is a Tamil $tation and Madras is &
bi-dingual station. Therc is no station at all for the Andhras and they number
more than two crores of people. They deserve a separate broadcasting sta-
tion and we do not want to wait till post-war times. - Immegiate steps should
be taken to have b séparate station for them. The necessary materials may
be purchased and brought from abroad. After all they are making provision
for so many things in spite of ‘the  paucity of shipping accommodation nnd
shipping space. For example the contemiplated import of consumers’ goods.
1 cannot associate myself with my Honourable friend Mr. Tyson in the
compliment that he has sought to pay in an indirect manner to this Depart-
ment. My experience of the radio services by this Department is very limited
and therefore I cannot very well say that their broadcasting service is really
as good as it ought to be. But we.know that there iz u considerable amount
of discontent in the country about -the activities of this Department. Only
ta-dayr and yesterday in the papers we find that the All India Hindu. . . .

Mr. President (The Honourable 8ir Abdur Rahim): The Honourablg Mem-
ber cannot go into all that now. ) ) ' ’
"~ Prof. N. @. Ranga: Therefore, Sir, while not associating myself with mny
Honourable friend in paying any sort of compliment but * while associating

~ myself with my Honoursble friend, Mr. Essak Sait, that there should be an
early opportunity taken by this. House to appoint a Committee to go into the
growth of, and the manner in which the money is spent by, this Department,
I request the Honéurable Member in' charge of this to give a satisfactory
unswer to our query in regard to the Andhra Broadecasting station.

Mr. Govind V. Deshmukh: I want fo oppose this grant because no broad-

vasting station has been given to my province though I have been asking for
it for a number of years. . ‘

. Seth Yusuf Abddola Haroon: Sir, hopes were held out to us. . . .

Mr. President (The Honoursble 8ir Abdur Rahim): .}t is 1-15. The Hon-
ourable Member can continue his speech after lunch. :

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. K. C. Neogy (one of the Panel of Chsirmen) in the Chair. ' :

Mr. Chafrman (Mr. K. C. N :Thc;ﬁ‘ ge wil discussi
the motion underfDemand No'e%goy.') ouse will now resume discussion of
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Seth Yusut Abdoola Haroon: Sir, hopes were held out to us on the floor of
this House about & Broadcasting Station for the Province of Sind and in the
last Advisory ,Committee >f the Inforreation snd Broadcasting Department the .
Honourable Member in charge informed the Committee that he had in his
possession every thing except accommodation. He said that they could not
get any suitable accommodation at Karachi. It was in reply to a question by
Mr. Lalchand Navalrai or. . .

The Honourable Sir Sultan Ahmed (Member for Information and Broad-
casting): I said, Sir, everything except equipments.

Mr. T..S. Avinashilingam Ohettiar: What is ‘every thing without the
equipment? ,

Seth Yusuf Abdoola Haroon: I remember, the equipment in Madras which
was being shifted was proposed to be transferred to Karachi. That was what
we were told in the Advisory Committee meeting and were also informed that
there was no co-operation from the Provineial Government. I wrote a letter
to the Provincial Government and I sent & copy of it to the Information and
Broadcasting Degartment informing that the Provincial Government was will- .
ing to co-operate and give every assistance in the matter but nothing was
done. I may inform the House that in the meantime the Americans have
built up their own broadcasting station at Karachi. They started it within a
month and here our owh Government in India. . .

Mr. Sri Prakasa: How did they get the license?

Seth Yusut Abdoola Haroon: You may ask the Department™ The Honour-
able Member says that it is & military or defence broadcasting station hut I
bave never heard anything else except American music programme from that
station. Sir, I hope the Honourable Member will consider our case anrd give
us a Broadessting station at a very early date. We have no station in that
zone except the Lahore station, although Madras has three stations. I hope
the Honourable Member will consider our claims prior to any other.

Mr. Sami Vencatachelam Ohetty (Madras: Indian Commerce): Mr. Chair-
man, it is one of the many tricks which the Executive always plays by setting
up a discussion on larger and larger expenditure with the object of avoiding
criticism with respect to expenditure already incurred. We were dealing with
the supplementary grant for nime lakhs ten thousand under Broadcasting and
we sturted with the criticism that this Department has grown beyond all pro-
portion and that there was absolutely no check over the -expenditure of this
Department. No doubt in the interval claims for this Province and that -
Province have intervened and now I find that the Honourable the Leader of
the House is chuckling at the manner in which the discussion is taking place.
Just to pull it from that direction to its original direction, I must express my
astonishment at the manner in which the expenditure is being incurred” by this
Department and this is not the first time I gave expression to a similar obser-
vation with regard particularly to this Department. Moreover there are
absolutely no details whatsoever as to the extra services that are added to this
Department in order that this additional staff became mnecessary and therefore
additional expenditure wes incurred, The description which he has given is
far too mieagre to give us any idea of amy additional useful servico that has
been done by the Broadoasting Department during the course of the year. In
fact, I think the Honourable the Finance Member would welcome an oppor-
tunity of the advige ard the assistance of a committee of this House in order
to scrutinise the .expenditure of this Department particularly. It is étated,
apart from the dearness allowance and honoraria that are given as a result of
‘a general resolution passed during the year, there has beem an increase of staff
‘itself. How many persons were engaged, what is their pay and why has it
‘become necessary that these people should be employed under this - Deparl
ment ? What is the additional news service or even the music service that is
added to the present programmes of the Broadcasting Department? I wish
the Honourable the Leader of the House would .take the carliest opportunity
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[(Mr Semi Vencatachelam Chetty.] _
to explain and so far as the claims of such Provinces as have not got broad-
casting stations are concerned, 1 wish to say that that is entirely a different
matter and they would vertainly be entitled to press for such extensions of
stations when the time comes. o

But since the question has arisen 1 wish to, say & few words with regard to
the claims of the Telugu districts of Madras Province for a broadcasting sta-
von. That was & matter which was promised to these distriots long ago, at
any rate, simultaneously with the  installation of a broadcasting station at
Trichy. My Honourable friend Prof. Ranga is not quite accurat¢ in =aying
that Madras should be made essentially & Tamil broadcasting etation. Nor is
& in vogue. It is in fact serving all the languages that are prevalent in
Madras Province. 1t includes Malayalam, and Canarese also. ' Telugu,
‘Tamil, Malayalam and Canarese programmes are being broadcast from Madras
station. I think that should continue as it is. 1f anything, until such time
as the installation of a new broadcasting station in the Telugu Districts the
balance may be tilted in favour of Telugu a little more than if is at present in
Madras. But if a separate station is given to the Telugu Districts then 1 think
a perfect equality should be observed so far as broadcasting in Madras is
concerned. It must till then continue to be poly-lingual. To that extent I
endorse the views of my Honourable friend Prof. Ranga.

In any case, the responsibility of the Honourable the Leader of the House
to justify this increase in expenditure is very grave upon him and whatever
might be the observations made in regard to the utility of broadcasting stations
in each province, it is his proper‘duty to explain to the House most convin-
cingly that this additional expenditure was necessary. X

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): Mr. Chairman, I want to say & word or two on this subject. _Some-
time ago in connection with a Resolutiori on broadcasting in this country I had
somcthing to say which was purely of a technical nature. I feel that when
‘the question of multiplication of broadcasting stations is now being considered,
the Honourable Member in charge of the«Department should first of all satisfy
himself with the best technical advice in the matter. The one question which
is of paramount importance in setting up new broadcasting stations in differ-
ont parts of the country is that in no case should this be done without a proper
consideration of the surroundings of the locality, where such stations are
proposed to be set up. There are such technical matters as the receptivity ot
.the soil with regard to electro-magnetic waves. These are technical matters
which should be very carefully considered and the inere faot that a particular
province wants a broadcasting station should not by itself be considered
a sufficient justification for the establishment of it in that locality.

Seth -Yusuf Abdoola Haroon eaid that he wanted a broadeasting station at
Karachi. T do myself feel that every province should have a broadcasting
station, 'I am in thorough sympathy with the demsand, but my point.is that
it might well be from a technical point of view that Karachi may not be suit-
able for a broadcasting station while Hyderabad or even Sukkur may be.
There may be real technical difficulties. Those who are regular listeners to
- Indian broadcasts will agree that-Indian broadcast transmitters are so operated
and  electro-magnetic wave currents are thrown in such a manner that they
very often collide or overlap and the result is that you hear a station located
in a distant place, but not one near you. ’ -

) get(lil Yusut Abdoola Haroon: The station may be anywhere as long as it is
in Sind. :

Pandit Lakshmi Kanta Maitra: My point is a purely technical one. In a
case like this the technical aspects must be thoroughly gone into. I am my-
self of the opinion that the way its expansion has gone on in this country has
not been a success. That is my point. There may be a variety of considera-
tiona. 'Fm;t of all, the conditions of the surroundings where the broadcasting
station is set up; secondly, the nature of the transmitter; for instance1} K. W.
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transnitter might have served in the days gone by, but the modern tendeacy
‘is to have ® -transmitter of 5 K.W. at least. We should be thankful to the
Honourable Member in charge that he has provided the Delhi Station with a
very powerful transmitter, I think it is the second most powerful transmitter
in the East.

. .
An Honourable Member: It is the first.

Pandit Lakshmi Kanta Maitra: 1 was under the impression that it was the-

second. Before  you set up a broadcasting statoin in any province first of all
msake a thorough scientific survey of the locality where you want to instal it.
Secondly, consider what kind of transmitter you are going to put up. It will
serve no useful purpose if you start with a low power transmitter. 1t is better

to wait for some time more before ‘you can get a really powerful transmitter .

which can give efficient service. .

There is another matter, which 1 want to stress in this connection. 1
personally feel that it is time thaj Government should provide adequate faci-
lities for rural broadcasting. 1 raised this questionn on one occasion in the

Public ‘Accounts Committee, and I am wery thankful to Sir Jeremy Raisman.

for his very sympathetic attitude in that connection. I publicly acknowledge
it today. Now that he is going away 1 hope the new Finance Member will
take the matter up and will help the Honourable Member in charge of this
Department in finding money for this purpose. Rural broadcasting is of the
utmost importance. Rural folks capnot afford to have expensive sets. These
days the prices of radio sets have gone up so much that it is not within the
means of most people to have them. This question will have to be seriously
taken up. -

Allied to this is another matter which I also mentioned in the Public Ac-
counts Cominittee, it is that the Department should set ap extensive and
intensive research in the direction of manufacture of cheap radio sets, so that
they may be readily available to the rural population. The Depatrment
should explore all possibilities of manufacturing in India cheap radio 'sets which
will be within the easy reach of people of ordinary means in this country. I
will 4gain stress that earnest attention will have to be paid to rural areas.
Where people cannot afford to buy, Governmefit will have to provide free sets
out of the vast sums of money which- we are spending in this. Department.

A point was raised by my friend, Mr. Sami Vencatachelam Chetty, and I
think rightly. 1f a province like Andhra gets a station Telugu will play an
increasingly important role, but*that should not mean that all other languages
should be shut out. Madras and Trichinopoly stations will broadcast i all
the four languages of the Province. So long as (anarese and Malayalees do
not get their own stations, their needs will also have to be catered for. There-

- fore, if you are going to have. another station in Andhfa—I may say I am in
sympathy with the claims of Andhra—this matter will have to be kept in view.
Every broadcasting station in India is ultimately controlled by the centre, und
it should therefore be its policy that the broadcasting stations render useful
service to the people of India as a whole.

With these observations I support the motion.

Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan):
Sir, I had no mind to take part in this debate, but when I see other Members
speaking for their respective provinces 1 think I should not allow my province
of Bihar to go unrepresented. I was under the impression-that the Honourable

~Member for Broadcasting comes from Bihar and go Bihar would have a station,
but now I feel, Sir, that I was under a false impression. I think he is not
doing anything for Bihar, he may be doing éverything for other provinces. As
regards the proposed broadcasting station at Patna wien I put to him a ques-
tion, he referred me to an answer he had given to a previous question, and
also he complained of want of ‘equipment.. Now the sea is safe and lots ®f
things are being obtained from all parts of the world, but so far as broadcasting
equipment is concerned, there is still the complaint that equipment is not
available in sufficient. quantities. Sir, when I was in jail T heard ,that the
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proposal to have a broadcasting station at Patns had advanced far ahead, but.
when I was out of jeil I found that the progress ~was slmost nothing. I
therefore bring this matter to the notice of the House and to the notice of
the whole Government. and to notice of the Honourable Member only. I may
say one thing more. Ranchi ig also*s very important centre besides Patna;
and there must be a broadcasting centre there also. But, Sir, what is the
use of so many broadcasting stations when the radio sets are not available,
as my friend, Pandit Lakshmi-Kanta Maitra, has just said? So, steps ought
to be taken to make cheap radio sets available to the common people in the
mufassal; and if this is not done all these radio stations will be utterly useless
for these people. With these few words I say that the radio stations at
Patna and Ranchi must be established st once. .

Mr. Sri Prakasa: Sir, I am sorry to strike a discordant note, because I find
that everybody is-fond of the radio and evidently evergbody is listening in
almost every morning and every evening. . . . . o

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhsmmadan _{Urban): No,
no; there are exceptions like myself. ° S

Mr. 8ri Prakass: I understand that the duty of the department is two-fold
—+to purvey news and music. I am an old-fashioned man and I am rather
surprised that my Honourable friend the Leader of the House who has been
perhaps the greatest patron of Benares music and musicians, should be in
charge of this department and be happy over it. BSo far as I know, Indian
musie is not only to be heard, it has also to be seen; and I am really amazed
that the Honourable Members of this House, including the Leader of the
House, should enjoy music that cafinot be seen. Indian music is not just one
loud sound, like the European music. It has both sound and movement. . .

Mr. Chairman (Mr. K. C. Neogy): Order, order: 1 am ‘very reluctant to
interrupt the Honourable Member, but he is perfectly aware of the restricted
character of the scope of discussions on supplementary demands.

Mr. Sri Prakass: I am opposed to the whole department; and I must give
some reasons for my position. In any case I hope that the Honourable
Member will take, steps to have television, because that may compensate for
the loss to some extent. ) ’

The other. thing is news. I will not in obedience to your ruling dilate on
the previous point, though I thought it was an interesting one. I will now
come to the other part, namely, news; I have great objection to the manner
in which news is selected by the department. The only purpose for which

- T use my radio set is to get the news from Delhi in the night. T expeci n lot

of Indian news but I get nothing. I think that there should be more discri-
mination in the selection of news items. For instance, it is a sad thing that
the radio did not broadeast the unfortunate news of the death of Mr. Khedan
Lal, 8 Member of this House, and it did. not also broadcast the news of the
election of Sirdar Jogendra Singh in his place later on. . .

The Honourable Sir Sultan Ahmed: It did. ’

Mr. Srl Prakasa: If it did, it must have done it two or three days later,
because iz did not do it that verv night, because I was listening in that night
particularly. Tn any case there are a lot of items of Indian news which we
expect to hear, but we only get a summary of the war news which we
have already read in the morning, and in which very few persons are interest-
ed. T therefore think that there needs to he some improvement, and if the
Honourable Member is expanding, not in his person but in his department,
at such a terrific rate, I think that we have everv reason to expect some

improvement in the conditions as they sare.

The Honourable Sir Sultan Ahmed: Sir,' T am verv grateful to Mr. Tyson
and to the other Members of the House in having treated me very kindly on
this motion. I entirely agree with Mr. Tyson that the terms under which
people work in the department and.the terms which are offered to talkers and
singers and ofher artists are scandalously low: and it is for that that the depart-

~ment went up fo the Finance Department with certain proposals. It is not
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8o much the question of expansion as to try to improve the lot of those people
who are working there, so that we may get the best results. As regards the
expension in the department, I heard Mr. Essak Sait to suggest that as thers
has been terrific expansion in the department it is necessary that some investi-
gation should be made as regards what is being done by this department. I
have absolutely no objection to that but I do deny that there has been any
great expansion. What expansion has to be done is that suggested by the
Honourable Members here, which I think should be done. Prof. - Ranga
wants a station in the Telugu area;'and Mr, Ram Narayan Singh waits a
station somewhere in Patna—if not at Patna certainly at Ranchi. Mr. Yusuf
Haroon is nqt satisfied, and is very angry with us, because he has not got
a station in Karachi. . . i

N Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): I join hands with

im. . ‘

The Honourable 8ir Sultan Ahmed: . . . . and Mr. Navalrai has been
-putting many questions before. . .

Mr, Lalchand Navalrai: Since 1936! .

The Honourable Sir Sultan Ahmed: . . . . and now the Honourable Dr.
Khare says ‘‘“What about Nugpur?’ I agree with all of them. I do think
there is room for broadcasting stations, in all the provinces, subjeet to what
Mr. Lakshmi Konta Maitra has said, that is, that we must examine the ques-
tion whether a radio station will be workable at certain places or not—all
those technical questions should be examined first; but I am in entire agree-
ment with all that has been suggested as regards the necessity of expansion
of the Broadcasting Department, becadse I have heard rothing to justify my
curtailing the activities of this departmient; though I agree with Mr. %asaﬁ
Bait that some examination should be made whether we are going the right way
or not; and there I agree: 1 have no objection whatever; and with that object
I propose to place the whole matter before the Standing Finance Committee
and will be prepard to answer any questions they like: any paper they wan®
to see will be placed before them; any activities in the Department which they
want to exumine will be open to them. '

As regards the reason why we have not been able to set up different
stations, the unswer is. very simple. Whatever my intentions may be, what-
ever myv desires may be, I am afraid in this matter there are others who
have precluded my getting my objectives. I will not say how, but & number
of equipments were lost; and in spite of my anxiety to have different new
stations equipped, I could not get the equipment and therefore I am helpless.
I will not deal with it for various reasons longer than that. I am sure fhe
House understands what I mean. . .

The Honourable 8ir Jeremy Raisman: That is where the war comes in, Mr.

‘Bri Prakasa.
The Homourable Sir Sultan Ahmed: Thirty cases went down in 1948; forty

~ p, , C88es went down in 1942; we have however been trying our level
* 7" best, and His Majesty’s Government are very anxious to let us
Lave that equipment as soon ag possible. = Somebody suggested that the war
was .practically over. But food will be coming; consumers goods will be
coming capital goods will be coming; then after that, our priority will come
in These are the difficulties which Government have to face; we cannof
help it. After all, we cannot possibly say that our equipment should have
Priority. over wheat, or over military needs and requirements and so on. But
for that. T think at least in three or four provinces we would have had radio
stations by this time, including Karachi and Nagpur and what is ore
important or most important, Patya. i
There is one point which I must really answer and that was the main peint

I had to deal with and that has been raised' by Mr. Chetty. Quite rightly he
says that T must satisty the House as regards the necessity for these ifems
which are covered by the whole amount of Rs. 9,10,000. Out of this, over
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Rs. 3,05,000 will be recovered from His Majesty’s Governmen} on account of
the Far Eastern Bureau. Out of ‘the remaining 6 lakhs—I am taking round
figures—38,89,800 are covered by various items. Rs. 1,26,000 had to be paid on
account of printing paper to Latin Press and other paper stocks. Then ‘there
is the increase of electric energy in the Delhi stution and the eleetric.rates have
gone up. There is also the increased hours of working. This cost Rs, 50,000.
Fhen the allowances come to 1,72,500. This is what you have sanctioned—the
dearness allowance, the war allowance and .all those things. Then ‘there is &
sinall amount spent Yor electric installbtions in the Madras and Peshawar
studios.. Then there are some small amounts with respect to cars and motor
vehicles. There are certain purchases of stores made in England. That is for
the electric iransmitting station. The whole of this comes to 9 lakhs. That is
my answer. :

Sri K. B. Jinaraja Hegde: With regard to the opening of new stations, I'
understand from the debate that to everybody the Honoursble Member has
been saying that there was no equipment and that the question would ~ be.
considered when equipments were received. I happened to address him recently
regarding the urgency of opening a broadcasting station in Karnatak for €he
Kannada speaking people, I also.received the same reply. May I know whether
there is any plan with regard to the expamsion and opening of new stations
in different areas and whether the Honourable Member is giving priority %o
Patna.

The Honourable Sir Sultan Ahmed: I have got the evidence of Mr. Ram
Narayan Singh that Patna comes last in everything. So far as Karnatak is
concerned, I do not think it has been mentioned so far. The matter may
be considered by the Planning and Development Department.

Srl K. B. Jinaraja Hegde: T have got your letter with me.

The Homourable Sir Bultan Ahmed: That is true. I say that all these
matters will be considered at the proper time.

Mr. Obairman (Mr. K. C. Neogy): The question is: -

““That a supplementary sum not exceeding Rs. 9,10,000, be granted to the Govérnor
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1945 in respect of ‘Broadcasting’.”

The motion was adopted. - .

DemMaxp No. 58—EMIGRATION—INTERNAL.
The Honourable Sir Jeremy Raisman: Sir, I move:
“That & supplementary sum not exceeding . Re. 1,000, be granted to the Governor

General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March 1946 in respect of ‘Emigration—Internal’.”

ir. Ohairman (Mr. K. C. Neogy): The question is:

*That a supplementary sum not exceeding Rs. 1,000 be granted to the Governor
General in Council to defray the charges which will come in courss of payment during
the vear ending on the 31st day of March 1945 in respect of ‘Emigration—Internal’.”

The motion was adopted.

DeMaND No. 59—EMIGRATION—EXTERNAL.

The Honourabls Sir Jeremy Ralsman: Sir, I move:

“That a supplementary sum not exceeding Rs. 1,23,000 be granted to the Governor
General in Council to defray the charges which will come in courss of payment during
the vear ending on the 3lst day of Mar?h, 1945 in respect of ‘Emigration—External’.’

Mr, Ohairman (Mr. K. C. Neogy): Motion moved:

“That a supplementary sum not exceeding Rs. 123,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1845 in respect of ‘Emigration—External’.”

Failure to debar certain Holder of Office OL Profit under Crown from continuing
~ as Member of Legislaturs ’

Mr. T. 8. Avinashilingam Ohettiar: Sir, I move: -

*“That the demand for a supplementary grant of a snm not ®excesding Rs. 1,23,000 in
tespect of 'Emigntion—lthﬂr be reduced by Rs. 100.”

“To cepsure the Government for declaring that the holder of such office as
ﬁle;ﬁsnhject matter of the demand may continue to be Member of the Legls-
lature.
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In this matter, I will discuss the principle underlying the cut motion, 1

shn%hnot refer to the personalities involved in the question.
ef H?onmlnble Bir Francis Mudie: What are you censuring the Govern-
mept for L.

Mr. T. 8. Avinashilingam Ohettiar: You will understand it if you wait a
lithe. The Government of India Act in section 26 very advisedly debars people
who hold any office of profit under the Crown from being Members of this
Legislature. We should not go~back on this very sound principle. The Gov-
ernment here is slready weighted with 89 nominated seats and further they
give emoluments to people and send them to Australia, to Washington and
to every other place in the world. They have,got any amount of patronage
in their hands, if they want to multiply.persons supporting them in this
House. Now, Sir, they have got another way of getting Members attached
to them. His Majesty’'s Government after the war made certain amend-
ments to their own constitution and by means of an amending Act, they passed
an amendment to section 63E of the Ninth Schedule of the Govelnment of
India Act to this effect: - - ‘

“Provided that an Act of the Indian Legislature may declare any office in the sarvice
of the Crown in India to be an ‘office the holding of which does not disqualify the holder
thereof for election as, or continuance as, a member of either chamber of the Indian
Legislature, and any such Act may be made to have effect from any date before the

pgmigg thereof, not earlier than ths third day of September, nineteen hundred and thirty-
nine.” '

They passed this as an enabling section by which the position of those who
entered war service could be safeguarded in the Legislature. instead of passing
an Act of Legislature as suggested by this.amending Act, the Government of
India found it easy to pass an ordinance. They have passed the Indian
Legislature Prevention of Disqualification' Ordinance.- This is a travesty of
what His Majesy's Government wanted the Government of India to do. They
have taken advantage of the amended provisions of ‘the Government of India
Act and then had a short cut and passed an ordinance at the signature of the
Viceroy and Governor General. - What does that provide. Section 2(c) provides:

“‘an office certified by the Central Government to be an office created for a purpose con-
nected with the prosecution of the war, or to he an office to which, but for war condi-
tions, a member of the defence or civil services of the Crown would have been appointed.”

Now, Sir, let me ask this question. Is this appointment of the representa-
tive df the Governinent of India with the Government of Burma connected
with the prosecution of the war? I dare say, it is not. The prosecution of
the war would not have been hampered if this gentleman were not appointed
to this office. This office did not exist during the first three or four years of
the war. The war went on merrily and the Japanese were beaten off the
borders of India before this office was created. The war did not suffer in the
least by the non-creation of this appointment. The prosecution of the war did
not suffer in any way. Neither has it improved by this appointment? ° So,
8ir, T submit this appeintment should not be considered as -me connected
with the prosecution of the war. I submit it is a misuse, it is an abuse of
law to have made this appointment and given exemption to the incumbent.
This is the %hotification the Government issued: )

“In pursuance of clause (c} of section 2 of the Indian Legislature Prevention of Dis-
qualification Ordinance, 1942 the Central Government is pleased to certify the office of
the representative of theeGovernment of Thdia with the Government of Burma to be an
office created for the purpose connected with the prosecution of the war.”

1 ask any sensible man who' understands things to tell me if tﬁis_ has any--
thing to do with the prosecution of the war. I can even understand if the
office .is to be held somewhere. in Rangoon or somewhere in the midst of the *
fighting line. This job is held comfortably here in Delhi, it is a civil appoint-
ment and it has nothing to do with the prosecution of the war, it has nothing to
do with the military or the naval service. To make such an appoinment and
to give exemption under the. Ordinance is something which we cannot under-
stand. I say, Sir, it is against the spirit of the Ordinance, the spirit of the
Government of India Act and the spirit of the Amending Act. e Govdn-
ment of India have made themselves a party to this illegal ack. I dare say
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. .
if it goes to a caury of law—1 do not know whether it will go—it will be held
. by .any impartial judge that an appointment like this is not connected with
the prosecution of the war. 1 say, Sir, it is absolutély wrong for ‘the Gov-
ernment of India to Muve given this exemption. 1 understand, Sir, orn previous
oceasions there have been appointinents made and such exemptions have been
given. At least, I know of one Honourable Member of this House—-1 do not
want to refer to him because -he is not present in the House—I think it was
the Leader of the National War Front. though it was an employment under
the Government of India, yet it was exempted and held to be one connected
with the prosecution of the war—]I speak-subject to correction. I say, Sir,
this practice must stop. If people want to take up appointments under the
Government, let them do so by all means, we have not the least objection, let
them take up these jobs at their sweet will and pleasure, but what we demand
is that théy should not be given the privilege of retaining their seat in this
House also. T think it is n clear misuse of the powers vested in the Govern-
ment.of India and this should stop. Sir, T move. .

Mr. Ohairman (Mr. K. C. Neogy): Cut motion moved:

“That the demand for a eupplementary grant of a sum not exceeding Rs. 1,23,000 in
respect of ‘Emigration—External’ be reduced by Rs. 100.”

The Honourable Dr. N. B. Khare (Member for Connonwealth Relations):
Sir, at the outset,” ] want to tell the House that 1 endorse the principle
enunciated by my Honourable friend opposite who meved this cut motion.
But, 1 submit, Sir, that this appointment is an exception to the prjnciple.
‘The Honourable Member said that the Government have got a lot of patronage
in their hands, that they can send people to Washington, they can send people
to San Francisco. to Australia, and anywhere else, that they have got a large
army of nominated men behind them and why should they take one elected
man and deprive the elected part of this House of one vote. Quite correct.
But the facts are otherwise. This appointment has not been made with &
view to exercise any patronage to seduce any person or to dislodge him from
his seat in the House. That is not the essential purpose in making this
appointment. To substantiate ‘my contention, T will point out to the House
that Mr. Jamnadas Mehta, the incumbent of this appointment, has on ‘tnany
occasions, not only spoken against the Government but also moved cut motions
and demanded a Division and voted against the Government. Surely this is
not patronage on the part of Government to invite him to vote against them.
Mr. Jamnadas Mehta is still functioning as an elected Member of this House.

Mr. Lalchand Wavalrai: But is that right to keep him like that?

Mr, T. 8. Avinaghilingam Ohettlar: T wanted -to avoid personalities, right
or wrong. But the Honourable Member is entering into personalities. T only
wanted to discuss the principle involved in making exemption under the Ordi-
nance. ’

The Honourable Dr. N. B. Knare: The Honourable Member said that this
appointment was made with a view to distribute patronage. I say it is not.
I want to clear that position. Then, 8ir, it has been questioned that this
appointment has been concerned with any purpose connécted with the prosecu-
tion of thes war.”.T refute this contention aleo. The House is aware that a
large number of labourers are being recruited for purposes connected with the
carrying on of the war into Burma. These labourers are ancilliary to the
military and theyv are recruited more or less as militarv personnel. There must
be somebody in charge of things connected with these labourers, to look after
their interests and unless we appoint & man who has been connected with
Jabour interests, it will be difficult to ¢reate confidence in their minds espe-
cially wnder war conditions. Tt was therefore thought necessary to put some
gantleman. to be in charge of this arrangement. S .

Mr. Abdul Qalyum (North-West Frontier Province: -General): But must
he be & Member of this House? -
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The Honourable Dr. N. B. Khare: He must be conversant with labour
problems and Mr. Jamnadas Mehta was considered to be the proper person
for that purpose. .

Sir Muhammad Yamin Khan: His duties are in Simla and Delhi and not
at the front.

The Honourable Dr. N. B, Khare: His duties are to do his work properly.

Mr. Sri Prakasa: His labours are here; but his labourers are there.

The Honourable Dr. N. B. Khare: You, Sir, if I may remind the House,
raised in the course of supplementary questions the desirability of appointing
similar officers to Malaya and other places and I more or less anticipated the
desire of certain quarters of the House in making this appointment. I main-
tain, 8ir, it is not opposed to law, I maintain, Sir, it is no abuse of law,
it is proper use of law, because when a certain appointment is definitely
*connected with war purposes, the Government could so declare under the ordi-
nance which they have passed. Therefore, T maintain that there is nothing
wrong in this appointment and no violation of any principle is involved in this
case. I do not suppose that anybody could make a fetish of it.

I come to another aspect. This amendment has been moved by my Honour-
able friend coming from Madras. I am bound to tell him that when the
Congress Ministry was functioning in Madras, the Premier wanted to have a
certain gentleman in the Cabinet, but that gentleman did not happen to be a
member of the legislature in Madras. So,-the Premier got the Governor to
nominate that gentleman to the Upper House and took him into the Cabinet
as a Popular Minister. I do not see any difference between that case and
the present one, in essence, there ir no_difference. Therefore, I stoutly main-
tain that no misuse of powers or principle is involved in this case, What is
sauce for the gander is sauce for the goose, and my Honourable friend should
not make any bones about it, and I do hope that with the explanation I
have given, tihe Honournble Member will have the courtgsy to withdraw his
motion. . ’

Mr. N. M, Joghi (Nominated Non-Official): Sir, T rise to support this out
motion. What we are discursing today is a question of principle, whether a
non-official Member of this Legislature, after having accepted an office under
the Crown should continue to be a non-official Member of the Legislature.
And judgine from the speech of the Honourable Member in charge I must say
that he has not given one single argument to show why a gentleman who has
been appointed an officer under the Crown should continue to be a non-official
Member of the Legislature. : ’ -

. Mr, Ohairman (Mr. K. C. Neogy): Order, order. ‘The Honourable Member
vealises that the issue he has raised is outside the scope of the motion and
does not really concern Government, but the Honourahle Member himself
who has accepted the appointment. Government could not possibly compel an
elected Member to resign his seat. .

Mr, Bhulabhai J. Desal (Bombay Northern Divisions: Non-Muhammadan
Rural): T should like to pomt out that without that certificate under the Ordi-
nance he could not possibly sit there. The primary cause is.this certificate.

Mr, N. M. Joshi: We censure Government for issuing that notification. We
certainly are not against our friend Mr. Jamnadas Mehta Leing appointed High
Cornissicnar for Burma.  Although I do not like the labour movement to
lose his services by reason of this appointment, I congratulate the Government
of India upon having secured such an able man for this job of High Commis-
sioner. But I cannot congratulate the Government of India on having used
théir Ordinance for a wrong purpose. The Ordinance was passed for enabling
people who are doing war work to retain their seats iri the Legislature. But
the Honourable Member has not said snything as to whether the appointment
of Hizh Commissioner for Burma was necessary for war work. And we really
cannot imagine what connection there can be between the prosecution qf the
war and this appointigent. Personally I think it was_.wrong for the Govern-
ment of India to have issued thig Ordinance and changed the constitution of
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this Legislature. If the Government of India wanted to enable the Members
to reain their seats they should have left it o the IL.egislature itself. But
they issued this Ordinance for-a wroug purpose and wrongly changed the
character of the Legislature. It is true that in England they have taken
steps to enable some Members of Parliament to join war work, but they have
done it by an Act of Parlisment itself. I therefore feel that the Goyernment
of India issued an Ordinance for u wrong purpose. Secondly, I hold that
conditions in England are different from those in India. In England they
have conscription and therefore some Members of Parliament are bound to go
and do some war work; and an Act of exemption is atsolutely necessary there
because of that conscription. "It is true that during this war they have extend-
ed the use of this necessary exemption to some posts which have no connee-
tion with the war. But in India there is no such thing; there is no conserip-*
“tion and so there was no need for issuing any kind of exemption at all. And
if any exemption was to be given, certainly it should have been given with the
oonsent of the Legislature. Sir, I feel that the Government of India have
failed in their duty in not consulting this Legislature in the first place, and in

_the second place they deserve to bLe censured for abusing the power which the
Ordinance has given them. ' . -

Mr. H. A. Sathar H. Essak Sait: Sir, at the outset 1 want to make it clear
that in supporting this motion we are not actuated ly any personalities. As
a matter of fact I am sure the Honourable Mover (Mr. Chettiar) also was nob
actuated by personalities at all. It ix a question of principle, and so far as
that goes, I think my Honourable friend Mr, Joshi has placed it before the
House very clearly and very definitely. The question is whether we in this
House will agree to Government enticing awsy our Members by giving them
fat jobs. It would certainly become an instrument for corruption in the hands
of an irresponsible Government. In England conditions ure fuite different.
‘There are many checks under which that Government has to work; even then
it was after some years of war that the British Government thought it’ neoes-
sary to have a measure passed in the British Parliament. And Mr. Joshi has
very rightly pointed out that that was done because there was conscription
there. Members of Parlinment are just as much subject to those laws as any
one else, and therefore it was found necessary that certain Members whc were
found very essential for war work should be so exempted. Here I do not think
Government have made a case or tan muke out a 'case for going against the very
little democracy that obtains in this country. My Honourable friend has not
made out a case that the gentleman who has been appointed was the only man
available in thie whole eountry. Even with regard to the particular services
that my Honourable friend is expected to perform, the Honourable Member in
charge will agree that there are any number of people who have such a repre-
sentative character, who are leaders of labour and who can perform these
dutiés, Tt is not as if there was a dearth of personnel that he should bhave
gone in for this appointment.
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Then, Sir, I want to draw the attention of the House to the observation of
the Finance Committee. This is what is recorded on page 24:

“(i) The Committee approved the proposal by a majority but felt that they.should have
been consulted before the appointment was made.

(1) Bome members also said that their apprdval of the proposal did not imply approval
of the conditions under which the appointment had been made.”

8o from the verv beginnhg this Legislature and fte represantatives on Com-
mittees have made it quite clear, and as the House will remember, the press
raised a big hue and ery against this; and we in this House feel that this certainly
is not @ procedure which should be encouraged.

T therefore very strongly support this cut motion and T hope the House will
" vote for it,
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Prof. N. G._Rlnll: 8ir, I whole-heartedly support this cut motion. I cannot
at all agree with my Honourable friend Dr. Khare when he says that he has
not done any illegal thing. I think he has certainly abused the law and the
privileges that the Members on that side are able to exercise uhder the law.
Even today we have had'news from London that Mr. Amery was not willing
to send the Burma Government,—and along with that my Honourable friend
the Indian Agent also,—to Burma because in Burma today all operations are
being carried on under the military authoritics, and therefore there could not.
be auy place for the civilian Government in occupied as well as unoccupied
Burma. As such it cannot possibly be a matter of military emergency that
my Honourable friend Mr. Jamnadus Mehta should be particularly asked for
and allowed to remain in this House while holding this office. 1 agree with Mr.
Joshi when he says that the Government has certainly been wise in having a
labour man for this job. If it is merely a question of abilities, my Honoursble
friend, Mr. Chettiar, has made it perfectly clear *yesterduy that there is one
job here for which there are no qualifications and that is the Executive Coun-
cillor’s job. Judged from that standurd, I cun assure my Honourable friend,
Dr. Khare, that Mr. Jemnadas Mehta is certainly as able as any one of these.
gentlemen who occupy the Treasury Benches. It is his misfortune that he:
happens to be born in & slave country, that he is too impatient to get a job.
and therefore he has come to accept this very small job. Otherwise if he had
only waited-for his own proper time, he would certainly have become in his.
own time a Minister of ,a self governing Indix, and that too a very able
minister e ' ‘

The Honourable Sir Sultan Ahmed: Along with you. .

Prof, N. @G. Ranga: But my trouble with Mr. Jamnadas Mehtas is this, and
that covers my Honourable friend Dr. Khare also: Dr. Kbare seems to think
that the constituency of Mr. Jamnadas Mehta has not suffered by virtue of
the fact that he has accepted that job there and remained here. Let him
compare his speech on the Finance Bill this year with the speeches that this.
gentleman has made in the ppevious years and you will find the difference. It
is a poor apology. His own constituency will not at all be satisfied with his.
performunce on this Finance Bill. There were occasions when my Honour-

“able friend, Mr. Jamnadas Mehta. could not go into the Opposition lobby where

he was only too eager to go into that lobby on occasions when he was a free
man and a free Member of this Assembly. I can quote chapter and verse in
order to prove that his constituency has suffered and this country has also
suffered in allowing an elected Member of this House to go into a Govefnment
job and at the same time retaining a position here. It is a very embarrassing
situation. (Interruption.) I do not know whether it is embarrassing to the:
Gevernment at all, but it is-certainly embarvussing to the non-official side of
this Assembly. .

Sir, it is a very easy gibe for people to say, ‘“You are always ready to
oppose anything we do, because you are always opposed to our war effort””. We,
need not bring in-that question here. The question of our participation in this
war does not arise. The question is that this is not really a war appoint-
ment, but this is an appointment made in order to satisfy themselves and-in
order to assure themselves of the support of my Honourable friend, Mr. Jamna-
‘das Mehta, who also happens t¢ be a non-official member of this House. They
have seduced him and they have simply deprived him of the privilege he would
have exercised in voting against this Government whenever a non-official
Member of his standing would have thought it his duty to vote against the:
Government by putting him in this very embarrassing sitdation. Certainly my
Honourable friend, Mr. Jamnadas Mehta, l‘bs won an additional feather in his.
cap by making the best of both the worlds—by getting a job under the Govern-
ment and ab the same time retaining his seat in this House. He.is in a posi- -
tion to say to other Members of this House, ‘[ am able to oppose this Govern-
ment; I am able to speak againet this Government; I am even able to move &

[ ]
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[Prof. X. G. Ranga.]
cut wmotion against this Government as any other non-official Member can do’.
1 can only tell him and tell my Honourable friend, Dr. Khare,. ulso that they
have not done the right thing either by the country or’by themselves by this
.sort of a joke. . -

The Honourable Dr. N. B. Khare: 1f it is u joke, why take it seriously?

Prof, N. G. Ranga: It i a question of patronage. Every Government exer-
-cises and enjoys a certain amount of patronage, and thercfore it is nothing
-extraordinary. But there is a way of exercising patronage. Your way ‘is abso-
lutely wrong and obuoxiour ulsc,

Honourable N. B. Khare: [{ is far better than the Congress ways when
‘they were in office. I know it. :

Prof. X. @G. Ranga: You go out of your way to insult the public in this
country to go behind the “constitution of this country—week though it is,
‘undemocratic though it is—and you :ome and inflict this insult upon us by
placing this gentleman here in this Houre while fv is & paid employee of this -
Government. Even abler than him and 2 leader even to himeeld. there was
Mr. Aney, once our revered leader, who came to accept an office under this
Crown, but what did he do? You expected him; he acceded to your expecta-
‘tions ; he resigned his seat; made way for another person . . . . .

Mr, Jamnadas M Mehta (Bombay Central Division: Non-Muhammadan
Rural): No, no.

Prof. N. @. Ranga: That is right. Mr. Aney when he became an Executive
“Councillor lost his seat. So long as Mr. Mehta happens to be a paid employee
-of this Government, he is in no way different from an Executive Councillor
-and he should have resigned his seat of his own accord. If only he had
rememberd his past glorious days—he forgot that—it should have reminded
him of his duty, but instead he goes out ot his way. Dr. Khare did not know
-how to exercise his patronage. Why did you do it? My Honourable friend is
as good as any one of you. He could claim to e an honoured servant of this
Government, this company Government though it is, Instead of that, y&u
put him in this unenviable position by .going for him—an old colleague of ours
and an honoured colleague of our past—in this manner. You did this. I say,
-even on his behalf I have to censure you.

There was a great man in England—Edmond Burke—who enunciated the
principle that no job-man or place-man of Government should be allowed to
remain in the House of Commons or uny legislature without first of all resign-
ing his seat and then again seeking the approval of his covstituency to retain
his sedt as a Minister. There were very bad days in 1760 and prior to that;
there were very many men, like these place-men, stuffing the House of Com-
mons. They pretended to be elected members but they were in the secret
B:’z of George the II1 and they were aiways voting in favour of the Ministry,
Xkeeping out the elected members, the real representatives of the
people, and therefore he wrote a book, a terrible condemnation of George III,
known as ‘Present Discofitent’, and- he enunciated. this principle ‘that there
‘should be no place at all for any place-hunters or for sany place-men in any
-elected legislature. In pursuance of this principle, this salutary practice has
been pursued in England that no one can accept an appointment under the
‘Crown unless he first of all resigns . . . . . '

The Honourable Dr. N. B, Kharé: Sir Sumuel Hoare while he was Ambas-
sador in Spain retained his seat in the House of Commons .

Prot. N. G. Ranga: The difficulty is that you happen to be a’doctor and not
a historian! v

“Mr. Ohairman (Mr. K. C. Neogy): The Honourable Member had better
address his remarks to the Chair. o

Mr. Sri Prakasa: No, Sir. How dare he address such remarks to you! .

Prof. N. G. Ranga: There was a man called Bridgeman. He was appoint-
ed a Minister by the man who died only yesterday, Lloyd George. He sought
re-eloction from his constitueney. Three times he was refused. Then Lloyd
George took advantage of a sort of special privilege given to these, people during
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the time o: the last war. But it extended only for six months. Even before®
this period was over this: Bridgeman, the unlucky, was obliged to resign from
the Ministry and go out of the House of Commons. That was the position soon.
after the last war,

Then I come to Bir Samuel Hoare. Now he is Lord Templewood. In his.
case also a@vantagg was taken of the war situation, as a result of which he had
to be kept in Madrid to keep Spain on her good behaviour. Necessarily England
needed his serviceg but he was too big a man for Mr. Churchill. Mr. Churchill
was very happy that this gentleman was got rid of because he was his rival
in the Conservative Party, my friend Sir Sultan ahmed. He got rid of him.
by this trick of his. He has had to get rid of another man—Malcolm.
MacDonald. He has gone to Cenada. All that was answored by my Hon-
ourable friend, Mr. Avinaghilingam Chettiar: that so far as England is concern-
ed, exceptional war circumstances do prevail. Therefore there may be an.
excuse for those people, but there is none here. Here in India it is not &
popular Government. It is a hopelessly nominated Government. Therefore
. there is all the greater reason why no elected seats should be robbed in this.
manner. We are poor already because of these seats. In addition to that cne
more 8eat is’ to be lost to us. We do not-want to allow you to do this. That.
is why I am here on my feet to condemm you and censure you. -

Bir, we are told that this agent is expected to proteect our labour in Burma.
What is that labour? There is no Indian labour in Burma now. Our labour
is being recruited for military purposes. This gentloman has no control over
that Iabour. They are being ill-treated. Nor do you have any control—
(Addressing the Chair) Sir, I beg your pardon:—Dr, Khare himself stated so in:
answer to supplementaries. One answer was that he would look into the
matter. Then after hesitation, because he was expecting inspiration from
these other Members, he said, ‘‘Yes, certainly we will’ do that’’. What ig he
going to do? I am afraid he does not know, This Government does not know..
If it does, it dare not do anything hecause it is under military administfation.
You cannot even dare abuse them. Therefore, Mr.. Chairman, my Honourable:
friend Mr. Jamnadas Mehta certainly is a nice man. He is extremely anxious .
to go to Burma ang look after Indian labour if and when he is allowed to go-
into Burma and until labour is allowed to go there. Indian

. labour is there but it is being exploited by the military and ill-
treated and the conditions under which Sur labourers are working are not satis-
factory. But neither Dr. Khare nor Mr. Jamnads Mehta has the least possible-
power—they may use their influence—constitutionally or politically to improve-
the conditions of these people by making these military authorities behave themi-
selves properly. And what are these military authorities deing? They are not
recruiting just that labour which was in Burma in the past and which would
like to go to Burma and which wants its conditions of immigration or emigra-
tion to and from Burma to be satisfactorily settled by this Government. They*
are recruiting helpless labour which was first of all rocruited for army purposes.
from Mulabar, and who for want of nourishment joined the army.

The Honourable Dr. N. B, Khare: All the conditions suggested by Govern-
ment for labour welfare have hzen accepted by the :ailitary authorities.

Prof. ‘N. G. Ranga: So far we have gained one point. They bhave accented:
our conditions. But what those conditions are we do not know. I do not
know whether they have been worked out at all in his department. .

"The Honourable Dr. N. B. Khare: Certairly they arel!

Prof., N. @G. Ranga: I do not know when he is going to do it. In the
meantime we are burdened with this loaded dice. We do not want Mr. Jamna-
das Mehta to remain in this House as long as he nccepts a job. Rs. 2,500 is:
nothing for him. I would like him to get as much salery as those gentlemen.
But what our objection is to his presence in: this House. He will ask me:
“TLook here Ranga, have I done no good.. I have made a good speech. ,Wl}r
do you complain. I have made a good speech against the Finance Member'’.

Mr. Jamnadas M. Mehta: T.have never said anyshing.
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Prof. N. @G. Ranga: He may tell me! .
Mr.-Badri Dutt Pande (Rohilkund and Kumaon Divisiops: Non-Mubam-
madam Rural): You are not hearing what he said: .
Prof. N. G. Rangs: He has kept on saying that. Otherwise he would not
tread on dangerous ground and annoy the Finance Member himself.
The Honourable Dr. N. B. Khare: Iragination running riot:
Prof. N. G. Rangs: Quite right. Without imagination thére will not be any
Commonwealth Relations! -
_Now, Sir, I want Yo ask my Honourable friend Mr. Jamnadas Mehta to
.-think of thoee glorious days of 1926 and 1830 and aot to give & sort of jocular
-answer to us; not to use his very sharp parliamentary wits against us, because
we are not in a position to dismiss him. But let him first of all resign his
position here in this House and then go to the Burma Government and attack

them,_ telling them what we all feel about Burma and the so-called blue-print.

There is plenty of work for him to do there. "There is enough, not for one
-Jamnadas Mehta but many such. For my Indjan labour I want two Jamnades
Mehtas: their wage conditions will need another: their political disabilities will
need a third. On top of it there isuny Honourable friend, Sir Vishal N.
Chandavarkar. He is an industrialist, and industrialists have to be protected.
Their interests were jeopardised. They need another man. Then there are
the shipping companies. There are the Indian companies. They will deal with
our men in tarn, We do not want these shipping people to be discriminated
against. Then why does my Honourable friend, when he is all alone, waste
his time here and waste India’s time and remain here and make speeches which
-are nq} followed by his votes? That is why I say my Honourable friend will
‘do himself a very nice $urn and do the country the same by no longer embar-
rassing my Honourable frfend, Dr. Khare—his friend as well as our friend—
by resigning his position and giving the constituency the freest possible choice
to elect a really electable Member to this Hounse and in that way no longer
.do any more disservice.to this country that he himself unwittingly and wittingly
the Commonwealth Relations Department have done so far.

Sir Vithal N. OChandavarkar (Bombay Millowners’ Assogjation: Indisn Com-
Tmerce): I appear to be like a red rag to my friend Prof. Ranga. All the same,
T would like to say a few words on this question. I agree that in principle
the position takeh by my Honourable friend on the other side is absolutely cor-
rect and from the point of view of the future of the country I am anxious that
this Government should not set an example to the Democratic Government thab
is likély to fellow by doing anything which will do great harm to the constitu-
tion of the country. Already I find “the news in the papers that the Sind
Government are going to pass an Act creating two posts of advisers, to which
Hey are going to appoint the two Hindu members who bave been recently
kicked out of the cabinet. The Government of today which is sitting on the
front Bench has to lav down traditions which will stand in good stead to t.he
people who are going to follow them and from that point of view I am quite
prepared to agree that this appointment is very very unfortunate. T am not
prepared to go so far with my friend Mr. Joshi as to say that the measure
under which the exemption was granted was unnecessary in Tndia. T ]fnow of
some cases, at Jeast one case, where n parson holding a seat in the Legislature

‘ause he held a King's Commission. T agree with

would have lost his seat, be f
Mr. Joshi when he said that what wns enacted by an ordinance should have

een brought before thic House. A regular Bill thould have been brought
before this House. My difficulty ie this. Tf my rresumption is correct. that
when Mr. Griffiths was appointed leader of the National War Front, T am not

sure whether he was in receipt of & salary
The Honourable Sir  Sultan Ahmed: No, no.
Sir Vithal N. Chandavarkar: The statement made hy Mr. Chettiar was not

-challenged. ) ) ‘
The Honourable Sir Sultan Ahmed: You cannot go about challenging every

statement made.
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Sir Vithal N, Obandavarkar: In that casé this is the first appointmen
the lpnd. Then 1 think the Government should have thought l;;gvioet:u betfog:
making the appointment. . There is no dispute regarding the qualities and ability
of the perscn concerned. But 1 cannot ugree with Dr. Khare when he said
that Mr. Jampadas Mehta's freedom of action was absolutely unfettered. It
cannot be unfettered and even if it 1s unfettered it is bound to give rise to a
very delicate situation. Both the Government and he become suspect. Mr.
Jamnadas Mehta has Qeen a great friend of mine. We have been associated in
various activities in Bombay. We have known each other for over 20 years
and 1 know that he would not have cared to accept this appointment except on
the basis that he should be allowed to continue to be &« Member of the Legis-
lature and take part in labour activities. But whatever it is,taking a long view
of the thing, the action of the Government is very unfortunate and I do trust
that both the Government and Mr. Jamnadas Mehta will give their most care-
ful consideration to this aspect of the question—whather from the point of view
of correct constitutional principles this unfortunate situation should be allowed
to continue. I do not Think that this is & matter for c.nsuring the Government |
because on merits they have made & good appointment. I for one am not pre-
pared to say that there is no ccnnection between the war and the Burma situa-
tion. 1 am not prepared to ssy that, because a large number of Indians will
be in Burma when the army of reconquest goes in. 1 think it is necessary to have
an Indian custodian of their interests but it was open to the Govetnment to
select a man who was outside the legislature and not to create this unhappy
position, where their action is suspect and Mr. Jamnadas Mehta's position is
_salso open to suspicion. (Interruption.) Even if they had aprointed Mr. Joshi
the trouble would bave arisen. I know Mr. Joshi is a great friend of Mr.
" Mehta. When he spoke he had no personal motive in the remarks he made.
1 do tzust that both the Government and my friend Mr. Janinadas Mehta will
consider their position. Mr. Mehta’s disappearance from this House will be &
great loss to the House but his relinquishing the appointment in Burma may
also be a great loss to the Indians there. It is not a laughing matter, because I
know something of the work which Mr. Jamnadas Mehta has done and is capable
of doing. I have been associated with him in the tackling of many pro-
bleros in the civie administration of the City of Bombay and I know his capacity
ana T know his drive for_work. Although I have differed from him very often
we have been closely associated on several activities in the past. When I say
this I speak from my own personal experience. His disappearance from his
new position may prove a great lose to the Indians in Burma but he has got to
make a choice between this House and the Indiams in Burma and now that this
discussion has taken place, I hope the Opposition will not press this motion to a

divisfonr . . . .

Several Honourable Members: No, no.

 Sir Vithal N, Ohandavarkar: You have said that you have nothing personal

against Mr. Jamnadas Mehta. You have nothing ageinst the selection of the
individual concerned. The only thing you object to i8 his membership of the ~
House. Give him the opportunity and give the Government the opportunity to
right .the situation.

Mr. Lalchand Navalrai: I must assure the House that I have no' ill-will
against Mr, Jamnades Mehta at all. I hope no one will suspect that because 1
exposed the quession of Rs. 18,000 being wasted on the Labour Federation, it
is from that point of view that I have got to say a few words on this very 1mp91’-
tant motion. It appears to me that this is a very important question on which
the public mind hss been much perturbed. If we allow elected Members who
are sent by the people and they, after obtaining the vote of that .electmatc;
come here to accept office under the Crown, I think we will be domg so not
only to the detriment of the interests of the country but we will be laying dawn
. @ vicious principle which"is absolutely against constftuhonql law. I thick it is
considered on all sides that Mr. Jamnadas Mehta's holding both positions ir
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ageinst constitutional law. Now we have under the Government of India Ae
8 rule—Rule 68 E—which lays- down a general rule ugainst such a roc:;llﬁat.‘l
It however makes an exception, to which I wiil come later on bift the general
rule is that if an elected Member acoepts dffice under the Crown, he gets thero-
by disqualified and he must vacate his seat in the Leg'slature. I think even com-
mon sense would suggest that. I think seli-respect would diotate that. That
illustrates that I come in one position, change my colours and go and join an-
other and become an enemy of the persons who elected #he. There g no doubt
that under the Government of India Rules there is an exception. But what is

4 p x ‘that exception? _ That exception allows job Lunting with the permis-
oy sion of the Legislature”. 1 am laying my emphasis on the word

Legnfs.atum - I know that ordinances are being- made, but the word “‘legis-
lature” should mean this House. If the Legislature allows that by an Act it
may not be legally though morally wrong for him to accept the position. I find
that it is not the Legislature that hss allowed it. Mr. Jamnadas Mehta is a
member 6f this House, and I think this House should give him the permission,
not that an ordimance should be made, which means an ordinance by the Gov-
ernment of India. In other words, the present Government of India are givi
him permission to have a job under them, not getting any permission from tﬁg
side. He now holds these two positions. With my Honourable friend, Mr.
Jamnadas Mehta we have had very cordial relations. He was in our Party,
he went atvay from our Party. Long long ago Mr. Jamnadas Mehta was a mem-
ber of the Congress, from there he jumped to our Nationalist Party, from there he
has now gone to his blessed place, the Government. He is going out of India.
He sails to Burma which is a long way off. We do not know whether he will
reach Burma or not, but he will reach Simla all right. ;

So then, if there is any question of monetary necessity, one can understand..
I remember once he said to us, he said so in this House also, that he dges not
own any house and that he lives in & Dharamsala in Bombay. Now 1if it is
so—1 domot inyself say so, he ssid so at one time—if it is true, I think he has
found a treasure now ‘rom which he can buy property and make himself happy.
I w'll net go into all this any further. I-am taking the constitutional point.
It would be very graceful if he would come forward, chuck up the appointment,
and be true to-his constituency, . _

[ do not want to say-anything more on this point, but I can not forget one
thing. When I look at Honourable Dr. Khare I remémber his ways. He was
also in the Congress, he left the Congress, or rather he was turned out of the
Congress, I do not know which. He came to accept office. T used to hear himn
here bes’de me and throwing strong words at Government. Now he comes
forward and says that Mr. Jamnadas Mehta has done right in accepting the
post where he will be serviceable, but what about the prejudice to the public
interesta ? 'Is it not ldsing populas side vote? If he would have been on this
sid:, on every point, we would have got his ,vote. Now he does not vote on our
a'de. Is it not against his own constituency? Without saying anything more
I wiil appeal to him that he should not have both 1he positions. Let him select
for himself, let him not’ be misguided by the Honourable Member who is in
charge of what are called Commqnwealth Relations, but they instead become in-
dividual relations. o _ .

Mr. Sami Vencatachelam Chetty: I feel it my duty to make a few obser-
vations in support of the motion made by my Honourable friend Mr. Avina-
shilingam Chettiar. In doing ¢o I do not fecl any real neeessity to be apolo-
getic either to my Honourable friend, Dr. Khare, who made ¢his appointment,.
ar to my Honourable friend, Mr. Jamnadas Mehta, who had the misfortune to:
accept if. Sir, my Honourable friend, Dr. Khare, hux practically admitted
the absurdity of the appointment by his whole-hearted endorsement of the
views expressed by my Honourable friend, Mr. Avinashilingam Chettiar; in
support of this motion. In fact, the very resort to.tlre Defence of India Regu-
lntfons in order to pass an ordinance to‘qualify a gentleman who has aceepted
a post under the Crown to retain his seat in the Legislature is itself a demons-
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*tration beyond dispute of the mischief and fraud that has been committed by
Government on the very constitution. 8ir, it is only a bad example for Govern-
ment to offer appointments to the elected Members of this House and allow
_ them to continue their seats in this Chamber. Apart from that, the enormity
of the fraud which the Government have perpetrated on the constituency
which elected my Honourable friend, Mr. Jamnadas Mehta, is too serious to be
described. Now to what straits has this*Government been driven in order to
make this appointment and still allow Mr. Mehta to continue in this Chamberl,

_ Is it that the interests of the labour of Burmsa would be considerably endan-
gered but for the appointment of my Honourable friend, Mr. Jamnadas Mehta ?
Could nobody else in this vast continent be found who could give the same
help or assistance to the labourers of Burma? Or is it that this Government
"canunot carry on the administration without the vote of my Honourable friend,
Mr. Jamnadas Mehta? They have got a number of persons who are prepared
to vote for them, and who are obliged to vote for them, whatever may be their
own individual views. In spite of it -and although they must have become -
accustomed to defeats and lost all sense of shame with regard to defeats,—after
.all the defeats they have suffered,—why should they add to the continuous and
continual shame that is heaped upon them by making a further depredation on
this ccnstitution by allowing that gentleman, Mr. Jamnadas Mehta, to continuo
here though he has accepted a place under the Crown?

Now, my Honourable friends Mr. Joshi and Prof. Ranga, having regard
to their association with my esteemed friend, Mr. Jamnadas Mehta, could not
really bring home a part of the guilt at least to Mr. Mehta himself. I feel
bound to say that in this transaction both the Government and Mr. Jamnadas
Mehta have got much to explain their conduct. I do not believe that this
ordinance would have been passed or this rule would bave been passed, but
for the request of Mr. Mehta that he should be allowed to retain his seat, even
though he had accepted an office under the Crown. Otherwise, where was the
necessity for the Government to say ‘‘You have aceepted a place but you may
also remain in the House’’. That would be an unsolicited favour that musb
hsve been conferred upon him. I therefore take it that Mr. Mehta himself
imposed it as a condition of his acceptance of the office that he must be allowed
to retain his seat. Why should Mr. Mehta insist upon that? If he thought.
his services were useful in another sphere of public administration, by all means
the choice is entirely his, and he should have chucked out the membership of
this Assembly. But did he want to support this Government by not making
that constituency open for election- and allowing another Congressman to come
in? Was he an accomplice in that transaction with the Government to keep
off an elected . member of that constituency from this side? Was that the -

- understanding under which the Government has allowed that gentlemen to
" continue in his seat? If that be so, both are committing a great fraud upon
that constituency; and I desire if merely in self-defence that my Honourable
fricnd, Mr. Jamnadas Mehta, would say here and now that he did not care to
retain his seat here since he had accepted a place there, or that it was at the
request of the Government to accept that place and he would not thereby give
up this seat and allow another man who represents the electorate to come into
this Assembly and carry on. Therefore I cannot entirely exonerate my Honour-
able friend Mr. Jamnadas Mehta of being privy to this transaction, ®hich is
not at all creditable either to the Government or to himself. a

Now, with regard to his own work in Burma, it is rather very doubtful if
he will be able to do much. I quite understand the honesty of intentions of
my Honourable friend, Mr. Mehta. He might be just surging with ideas and
with proposals to bring benefit and assistance to these afflicted countrymen of
ours in Burma and some of those refugees who would like to go back to that
country, when that country is recaptured. But Mr. Jamnadas Mehta having
an experience of public life for certainly more than thirty years mus} have
known by this time the limitations under which this wonderful Governmenf
is osrrying on, the limitations under which he has got to carry on his work
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+there, the impediments which are placed before him and all those things and I

think prudence must have dictated to him to refrain from accepting a job so
embarrassing to himself and embarrassing to this country. -

My Honourable friend, Dr. Khare, does not appear to me all to be serious
when he admits his defeat. He haé got. u few idéas always obsessing his head
—they-appear to be in his bonnet. Now, one criticism—I think I heard it
for the 6th or Tth time in this House—is ‘that a Chief Congress Migister in one
province went out of the elected group and nominated or requested the Gover-
nor of that province to nominate that gentlemen and made him a minister.
Burely I do not think in his serious moments he would urgue the point that
both the cases are analogous. This is in quite a different category. I can un-
derstand that insvance being compared to his own appointment in the Execu-
tive Council. That is a possible explanation; but what has the appointment
of my friend, Mr. Mehta, to do with the nomination of a gentleman to a House
and making him a minister? Certainly Dr. Khare is nominated and thereafter
made & Member of the Executive Council or he was made a Member of the
Executive Council and thereafter nominated to this House; that is an analogy
which may hold good in comparing it with Dr. Rajan and Mr. C. Rajagopsla-
chariar. ' o

The Honourable Dr. N. B. Khare: My point is that. He was nominated
fo the Legislative Council by the Governor und then was included jn a popular
Ministry. '

Mr. Sami Vencatachelam Ohetty: I am sure that the British Members on
the other side are aware of the practice in the House of Commons. If a
geutleman accepts office or a place under the Crown, while he is & member of
the House of Commons, he resigns his seat and that healthy practice ought to
be cbserved even in the limited powers of our constitution. Unfortunately, he
does not seem to have any regard either for the privileges of the House such
s they are, or fqr the practices of the constitution elsewhere, or the bona fides
and good intentions of either the persons appointing or the persons appointed.
Unfortunately, my friend Mr. Jamnadas Mehta has been placed in a very very
embarrassing position. On this very resolution, I wonder how he is going to
vote. Would he in conformity with the best traditions of parliamentary prac-
tice, in conformity with his own concoption of how the Government should be
carried o1, agree with the observations made by my friend, Mr. Avinashilingam
Chettiar, and vote for the cut motion? Or will he, giving the go-by to all
those concepts and all those high principles by which he stood
80 long, vote with the Government which appointed him? I knowe
he is placed on the horns of a dilemma. Surely you cannot ask an
agent who has .been appointed 'by Government to vote against
it: that will be ingratitude and I am sure he will consider it to be ingratitude.
But what about the constituency which elected him and sent him here?, What
about his own opinions and what about his own experiences? What about his
“own views with which he has got to disagree in case he does not vote with us?

Now, Bir, pf all the constituencies, the labour constituency is a very jealous
master: Though on this occasion he has been elected by Poona in place of
my Honourable friend Mr. Gadgil, yet his affiliations with labour are not yet
divorced. They still continue. I am sure this labour will have a very watch-
ful eye on my Honourable friend Mr. Mehta. (Interruption.) Therefore I
sm glad that this discussion has taken place. It has cleared & good deal of
misunderstanding about the action of the Government and the action of my
Honourable friend Mr. Jamnadas Mehta. Now we see that Mr. Mehta has
been practically enticed away by the Government, but I am sure he is too old
8 man to be in the hands of the seducer for all time. I am sure he will get
out <f it very soon. But I am sure nobody is going to leave him so long as
-he is in the hands of the Government, because is too old s hand for that
purpose. At any rate I expeot that in the interests of decency of parliamen-
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tary practice and with a regard to seeing that the hi principles of the cons-
titution should stand aloft without being injured in this clandestine manner, 1
hope that Mr. Jamnadas Mehta will walk into our lobbies and I am sure he
will do so. ' . .

Mr, Ohairman (Mr. K. C. Neogy): The question is: '

“That the demand for a nupplemenuty grant of a sum not exceeding Rs. 1,23,000 in
respect of ‘Emigration—External’ be reduced by Rs. 100.” -

The mgqpion was adopted. . o

Mr. Ohairman (Mr. K. C. Neogy): There are amendments in the name of
Mr. Essak Sait. Does he wish to move them?

Mr. H. A. Sathar H. Essak Sait: I do not want to move them. *

[At this stage, Mr. President (The Honourable Sir Abdur. Rahim) resumed
the Chair. ] : 1 ® ’

.

Mr. President (The Homourable Sir Abdur Rahim): The question is:

“That a reduced supplomentary sum not, exceeding Rs. 1,22,800 be granted to the Governor
Geners! in Council to defray the charges which will come in course of payment during
‘the year ending on the 3lst day of March, 1845 in respect of ‘Emigration—External’.””

The Assembly divided: .

N S AYES—42.
Ahmad Nawaz Khan, Major Nawab Bir. Kushal Pal Si ia Baha
Ambedkar, The Honourable Dr. B. R. L:;;:n, f,. %’n%}t’ Raja dur.
Azizul Huque, The Honourable Sir M. Mehta, Mr. Jamnadas M. N
Benthall,s he;}Honottt;-ble Bir Edward. Muazzam Sahib Bahadur, Mr. Muhammad
Bewoor, Sir Guranath. A Mudie, The H i i ’
Bhagchx,u}d Boni, Rai Bahadur Bir Seth.. i’i:r;e Lali‘eKulzz?,ur;db: Sir Prancls.
<Caroe, Bir Olaf. Raisman, The Honourable Sir Jeremy. -
Chapman-Mortimer, Mr. T. Ram Chbandra, Mr. -
-Chatterjee, Lt.-Col. Dr. J. C. Richardson, Sir Henry.
ga :], Slgth g'umli:rtaLw’.D' ha Roy, The Honourable Sir A“kh

alal, Dr. Sir Ratanji Dinshaw. Shahb Mian - i
Dalal, The Honourable Sir Ardeshir. ;m;mn Bahadur ‘hulém Kadir
Dalpat Singh, Sardar Bahadur Captain, Sheehy, Sir John.
Ghi'uuddin, Mr. M. Siva Raj, Rao Bahadur N,
?wnlt, I;(hr. g bd Cﬁaidar %plence; Sir George.

mam,_ Mr. Saiyid - Sultan Ahmed, The Honourable Sir.

Inskip, Mr. A. C. A Sundaresan, Mr, N : e e

Ismaiel Alikhan, .Kunwer . Hajee. Thakur Ki :
Jawahar Bingh, Sardar Bahadur Sardar Sir. Trivedi, sﬁﬁh’(f“ L
Kamaluddin Ahmad,- Shams-ul-Ulema. Tyson, Mr., G. W.
Khare, The Honourable Dr. N. B. Tyson, Mr. J. D.

Krishnamoorthy, Mr. E. 8. A. ‘

. NOES--56.

- Abdyl Basith Choudhury, Dewan. + Lakhichand, Mr:- Rajmal. a
Abdfl Ghani, Maulvi Muhammad. Lalchand Navaliai, Mr. . ‘
Abdul Qaiyum, Mr. Liaquat Ali Khan, Nawabzada Muhammad.
Abdullap, Mr. M. H, Maitra, Pandit Lakshmi Kanta.

Ahsan, Mr. Muhammad. . Mangal Singh, Sardar. -

Ayyangar, Mr. M. Ananthanayanam. Manu "Subedar, Mr.,

Banerjea, Dr. P. N. Misra, Pandit Shambhudayal, '
Chattopadhyaya, Mr. Amarendra Nath. Naidu, Mr. G. Rangish,

Chettiar, Mr. T. 8. Avinashilingam. . Nairang, Syed Ghulam Bhik.

Chetty, Mr. Sami Vencatachelam. Nauman, Mr. Mubammad.

Choudhury, Mr. Muhammad Hussain. Neogy, Mr. K. C.

Chunder, Mr. N. C. Pande, Mr. Badri Datt.

Daga, Seth Sheodass. Raghubir Narain Singh, Choudhri.

Das, Mr. B. Ram Narayan Singh, Mr, )

Datta, Mr. Akhil Chandra. Ramayan Prasad, Mr.

* Desai, Mr. Bhulabhaj J. Ranga, Prof. N. G.

Deshmukh, Mr. Govind V. Raza Ali, Sir Syed.

Essak Sait,-Mr. H. A. Sathar H. Sant Singh, Sardar.

Fazl-i-Haq Piracha, Khan Bahadur Shaikh. Satyanarayana Moorty, Mr. A.

Gauri Shankar Sin%:, Mr, Sham Lal, Lala. . - '
Habijbar Rahman, Dr. .Siddique Ali Khan, Nawab.

Hans Raj, Raizada. Sinha, Mr. Satys Narayan.

Hegde, Sir K. B. Jinaraja. Sri Prakasa, Mr.

Hosmani, Mr. 8. K

. K. Srivastava, Mr. 'Ha Prasad.
Temail Khan, Hajee Chowdhnry Muhammad. Subbarayan Shrlmig galr'?:dh Bal.
Kailash Bihari Lall, Mr. Yamin Khan, Sir Mohammed ®
Krishnamachari, Mr. T. T, Yusuf Abdoola Harcon, Beth, .
Lahiri Chandhury, Mr. D. K. Zafar Ali Khan, Maulana.
The mdtion was negatived. 3
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DeMAND No. 60—COMMERCIAL INTELLIGENCE AND STATISTICS.

The Honourable Sir Jeremy Raisman: Sir, I move: .

“That a supplementary sum not exoeeding Rs. 1,000 be granted to the Governor
Geperal in Council to defray the charges which. will come in course of psyment duri
g:h’;:iu 'e‘x‘lding on the 3lst day of Murch, 1945 in respect of ‘Commercial Intelligenceurm

CB .
Mr. President (The Honourable Sir-Abdur Rahim): Motion moved:

*That a supplementary sum not exceeding Rs. 1,000 be granted to thesGovernor
General in Council to defray“the charges which will-come in course of payment durin
g:: h’s:cra 'e;l.:ding on the 3lst day of March, 1945 in respect of ‘Commercial Intelligence an

Mr. T. S. Avinashilingam Ohettiar: Sir, just one word. This demand is
No. 60 at present. In the Budget it was No. 59. I found some’ difficulty in
traeing this. I find a lump sum of one lakh provided in the Budget. May I
know what is it for? There it is said: ‘‘lump provision for the Government of
India, Administrative Intelligence Room'’. In “this connection, I want to say
that the statistical department of the Government of Indis should improve.
If i$ is to be improved it must be Yrom the point of view of the good cf the
people.” 1 know with regard to food and -other things, there are no reliable .
statistics of any sort. We are asked to provide for lump sums and we must
bave the right to expect a good system of statistics. I hope Government will
evolve a good system of statistics which will tell people where they stand.

The Homnourable Sir M. Axizul Huque: So far as the last point is-concerned
a8 1 have said, I have already taken steps by getting together all the statisti-
eians of the diiferent departments and trying to find out how we can reshape
our statistical policy and statistical methods. I do hope that I will be able to
bave a report in the course of the next two or three months. All the statisti-
cians of the different departmentis are now meeting together. I have already
-3aken steps in that direction. As regards administrative intelligence room, I
gave explanation during the Budget discussion that it is exactly for the purpose
m at the disposal of all the departments and such others who may be

' in all the materials in an intelligent form. This is being attempted
in one place where on all economic problems which anybody may possibly think
of statistice could be got readily at hand. : '

Prof. N. G. Ranga: I want some information about the appointment of the

_ Economic Adviser to the Government- of India. No details are given here.
The Economic Adviser, Sir Theodore Gregory, was brought fo this country—I
remember the occasion—on the understanding that he was not to be the
permsanent incumbent of the ppst. I do not know whether Government l:le
thinking of making this post permanent. If it-is to be a permanent one, then
this House has certainly stroggr objection to making Sir Theodore Gregory the
permanent incumbent of this particular post. In fact on that occasion, this
House censured Sir James Grigg . . . . .

The Honourable Sir Jeremy Raisman: There is nothing about the Economic
‘Adviser in the Supplementary Demand. It is only in the main demand.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber cannot go into all that.

The question is: : _

“That s supplementary sam not exceeding Rs. 1,000 be granted to the Governor
QGeneral in Council to defray the charges which will come in course of payment duri
the year ending on the 3lst day of March, 1045 in respect of ‘Commercial Intelligence an
Statistics’.” -

The motion was adopted.

Demaxp No. 61—CEeNsUSs.

The Honoursble Sir Jeremy Railsman: Sir, I mqve: . .

“That a supplementary sum not exceeding Rs. 3,000 be granted to the Governor
General in Council to dei;sy the “charges which will come in course of psyment during
the year ending on the 3lst day of March, 1845 in ree of ‘Census’.”

T M. Pr;n-fdent (The Honourable Sir Abdur Rahim): The question is: .

“Thaf a cupplemenu? sum not exceeding Rs, 3,000 - be' granted to the Governor
General in Council to defray the charges which will come in course of paywent during
the year ending on the 3lst day of March, 1945 in respect of ‘Census’,’? :

e motion was adopted.
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DEMAND No. 64—MiSCELLANEOUS DEPARTMENTS.

The Honourable Sir Jeremy Raisman: S8ir, I move:

"That & supplementary sum not exceeding Rs. 10,00,000 be ggranted to the Governa
Generzl in Council to defray the charges which will come in course of payment durin!
the year ending on the 31st day of March, 1945 in respect of ‘Miscellaneous Departments’.

. Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

““That a supplementary sum not exceeding Ra. 10,00,000 be granted to the Governor
‘General in Council t# defray the charges which will come in course of payment dnri.ni
¢he year ending on the 3lst day of March, 1945 in respect of ‘Miscellaneous Departments’.”

. T. 8. Avinashilingam Ohettiar: The explanation given on pdge 27 is:

“Due to the setting up of additional Provincial and Regional Labour -Supply com
witteea, Lahour supply depots and Jabour supply bureaux.” . )

I find on page 12 under the Demand for T.ahour: :

“‘Creation of the Directorate, of Unskilled Labour Supply for co-ordination of the work
«of the provincial and regional labour supply committees and the labour supply depots.’

I think, Sir, there is a repetition. I should like to know what is the
difference between the two. -

The Honourable Dr. B. R. Ambedkar (Labour Member): That demand was
quite different. 1t was for the pay of officers, it refers to the salaries of officers,
while this is quite a different thing. * This is on account of opening of certain
labour supply committees, Iubour supply bureaux and labour supply depots.
This is the cost incurred in regard to workmen and that refers only to salaries
of officers of the Secretariat. . :

Mr. T. 8. Avinashilingam Ohsttiar: T will read it again: -

“Due to the setling up of addilional. Provincial and Regional Labour Supply com-
wmittees. . . . . " :

The Honourable Dr. B. R. Ambedkar: This is for co-ordination, that is done
in the Secretariat. The item on page 12 refers to salary of officers working in
the Secretariat, while this demand refers to work done outside the Secretariat.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That a supplementary sum not exceeding Rs. 10,00,000 be granted to the Governor
‘General in Council to defray the charges which will come in course of payment during
the vear ending on the 31st day of March, 1945 in respect of ‘Miscellaneous, Departmenta’.””
The motion was adopted. '

. Demaxp No. 66—MixnT.

The Honourable Sir Jeremy Raisman: Sir, T move:

“That a supplementary sum not exceeding "Rs. 10,80,000 be granted to the Governor
General in Coyncil to defray the charges which will come in course of payment daring
the yéar ending on the 31st day of March, 1845 in respect of ‘Mint’.” L -

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That & supplementary sum not exceeding Rs. 10,80,000 be granted to the Governor -
‘General in Council. to defray the charges which will come in course of payment during
the vear ending on the 3lst day. of March, 1945 in respect of ‘Mint".”

The motion was adopted. - - )

DemMAxD No. 69—SUPERANNUATION ALLOWANCES AND PENSIONS.

The Homourable Sir Jeremy Raisman: Sir, I move: : .

That & supplementary sum not exceeding Rs. 12,00,000 be granted to the Governor
.Geperal in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1945 in respect of ‘Superannuation Allowances
.and' Pensions’.” . . R . . <

Mr. President (The Honourable Sir Abdur Rahim): The question is: .

That a supplementary s-m .not exceeding Rs. 12,00,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment .during
‘the year ending on the 3lst day of March, 1845 in respect of ‘Superannuation Allowances

LR

.and Pensions'.
. The motion was adopted. .

DenAND No. T0—STATIONERY AND PRINTING

The Honourable Sir Jeremy Raisman: Sir, I move:

“That o Lupp]\ament&ry sum not exceeding Rs. 62,81,000 be granted. to the Governor
General in Council to defray the charges which will come in course of payment doring
the vear ending on the 31st day of March, .1945 in respect of ‘Btationery and Printing”."”,

h. President (The Honourable Sir Abdur Rehim): Motion moved :

“That a supplementary sam not exceeding Rs. 62,81,000 be granted to the Governor.
‘Genersl in Council to defray the charges which will come in course of payment during
the year ending on the 31st day of March, 1846 in respect of ‘Stationery and Printing’.”

=

-

»
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~Mr. T. 8. Avinaghilingam Ohettiar: Sir, I had a cut motion down in iy
name bu I will not move it; T will have a discussion without moving that cut.
In the note we find that part of it is due to the adjustment in respect of lend-
lease stores. We had # oouple oi days back an elucidation from the Finuinge
Member as to how the lend-leage arrangement is working. He gave us un
~account and said that the shipments that they.got under the lend-lease system
have no dollar value and consequently no sterling value and consequently no
rupee value. Then how does he adjust this amount for the" articles ibat he
receives -under lease-lend arrangements? On page 5 of his budget speech thie
Finance Member says: ' '

“The total amount of supplies and services expected to be made to India under Lend-
Lease arrangements- up to the end of 1044-45 is now estimated at ror:fhly 516 crores, and
the value of these supplies and wservices which India, but for Lend-Lease, would bave
.had to provide at her own expense is now assessed at,approximately Rs. 150 crores.'

Without having the vglues put upon them I should like to know how he
arrives at these figures. What is the price he pays for them? Today in roply
to a question the Railway Member gave us figures of the prices of wagons and
engines that he receives from the U. 8. A. But according to the Finance
Member they do not come with any value¢ attached to them. Then how do
they price these things? Then, in return for these lease-lend articles we supply
them with a lut of things, and I should like to know whether these lend-lease

- operations are working to our advantage. In the House of Commons, on a
discussion of these lend-lease operdtions it was said by 'some one that it is not
ible to muke these calculations, apd significantly added that it ~is not
- degirable. Possibly the British Government is making a huge profit out of
these transactions. But I am not concerned with that; I am concerned with
India. I should like to know if any calculations have been made with regnid
to these lend-Jease arrangements and whether Government have made any
estimate of the prioes of articles they are getting. If they have estimated it, I
should like to know at what rate they have made it. 1 understood the Rail-
way Member tQ say today that the cost of wagons and engines that come from
“the U. B. A. is more than five times the cost before the war. How do they
-arrive at that figure? I should further like to know whether they have a lis
and account of all the articles that they'are supplying frdn this country to the
U. 8. A., what is the price of the goods that they are supplying and at what
-rate they have calculated them. T presume it is all at controlled rates. And
as far as I understand even from the House of Commons proceedings, the price
- that the Americans are quoting for post-war articles is one-third of what they
- are quoting today. 8o what is the rate at which we are paying for these articles
and how do they arrive at these figures? T hope the Honourable Member will
give a replyto these" points. . :

Prof. N. G. Ranga: Sir, this is a very important matter. Unfortunately it
_*has come-up before this House at this late hour and so it cannot be taken up
as seriously *as it deserves. My Honourable friend has not been able to give us
much information; when Honourable Members took him to task he said he
was not in a better position himself because he was not supplied with the
necessary information when the lend-lease operations had begun and when - the
American supplies began to pour into India. It was onl} later on that the
Americans began to tell him that these were not intended to be free giits but
that thgre was a price list atached to these sliipments. Now we want to know
this. When they placed thed® orders abroad, did they compare thc price lists
at all between these competitive countries, England and America? We should
like to know whether there is any sort of competition at all between England
and America and whether they took the trouble of placing their orders—even to
the extent thal in war time the necessary competitive market does not prevail—
in that market which offers them better goods and, if possible, cheaper gonds.
We do not know whether there are any, principles that arée suggesteid for the

ance of our purchasing mission in America in making their purchases there.
My Honourable friend has just now said that the American are quoting post-
war prices at one-third the prices which prevail to-day. I do not knof how far
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that is correct but I do know one thing thut in regard to agricultural goods they
passed a law which hus made it incumbent upon the American Government to
maintdin 80 per cent. of the war-time price level of agricultural goods for two
years after the war is over. If that is any sort of guidance at all in regard to
industrial goods also I am afraid the post-war prices of industrial goods also ure
likely to be very high, may be forbidingly high, so far as India is concerned.
Some scientific, detailed and serious inquiry has got to be made into this
matter, and at least our future Finance Member may be left with some
guldance from the present Finance Member if at all he is capable of leaving any
guidance—with the information that is there at his disposal, because we do not
know how much of information the Honourable Member has at his disposal.
Therefore I hope the Honourable Member will take this House into his confi-
dence and give us some reliable and detailed informationp so that it may be
possible for this House to at least formulate an opinion on this matter and then
be in & position to pursue it in future. , R

The Honourable Sir Jeremy RaiSman: Sir, I submit that a good deal of the
discussion hss been irrelavant to this partxcular demand and has dealt rather
with tha general question of lend-lease and reciprocal aid, which I endeavoured
to deal with: in my reply to the debate on the consideration motion of the
Finance Bill. However, I will say this. We are not always in a difficulty
about obtaining information regarding the prices of lend-lease goods. There are -
certain goods which we have actually purchased; we have not obtained them on
lend-lease and sc we know the prices attached to those. And there are certain
goods regardiuy which the question as to wHether .they will be lend-lease or
will be paid for is not always finally settled at the time when they- are
despatched. Su the gquestion of price is known. On the other hand, it is quite -
true, as the Honourable Member said, that there have been many Lend-Lease
consignments to us of which we have had to make the best estimate we could
of their value.

What I should perhaps explain, Sir, is the method of accounting in the
Government of India for this type of transaetion. The position is this: The
cost of reciprocal aid is charged to the defence estimate and therefore the parti-
cular head of account which should be the beneficiary of Lend-Lease is also the -
defence estimate. Therefore when we supply Lend:Lease goods, when we pass
them on to Provincial Governments or to Commercial Departments or paying
departments, we charge it to themn and raise a credit to the defence estimates.
In this case, the Stationery and Printing Department has to serve many depart-
ments, including some paying departments, and therefore it is necessary to -
charge the Stationery and Printing Depurtment with the cost of these Lend-
Lease typewriters and so on, and they, in turn, of course will pass the debit
on to the departments to whom the goods are actually supplied. That is the
reason why this part of the Supplementary Grant has become necessary because
at an earlier stage this method of accounting had not been settled upon. Once-
it is decided that a credit must be afforded for Lend-Lease goods to the defence
estimates, then it is necessary to raise these debits.

Mr. T. 8. Avinashilingam Chettiar: May I know . . .. ... .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Membet
has already spoken.

Mr, T. 8. Avlnuhﬂingam Ohettiar: Sir, it is a very xmportant question.
May I know who is the person . . . . ..

Mr. President (The Honourable Sir Abdur Rshim): The . Honourable:
Member has made his speech and it is not possible to go round and round.

-The question is:

“That a supplementary sum not exceeding Rs. 62810(1) be .granted to the Govomor'
General in Council to defray the charges which will come in course of payment
the year ending on the 3lst day of March, 1945 in respect of. ‘Stationery and Pridting'."

The motion was adopted. N
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DeMAND No. 71—MISCELLANEOUS.
The Honourable Sir Jeremy Ralsman: Sir, 1 move:,

“That s supplementary sum not exceeding Rs. 2,08,55,000 be granted to the Governor
General in Council to defray the charges which will come in course - of payment during
the year ending on the 3lst day of March, 1845 in respect of ‘Miscellaneous’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved :
“That a supplementary sum not exceeding Rs. 2,09,65,000 be granted to the Sovernor

(General in Council to déirsy the charges which will come in cowse of paymeat during
the year ending on the 31st duy of March, 1845 in respect of ‘Miscellaneouns’.”

Mr. T. S.'Avinashilingam Chettiar: Sir, this is composed of a large item of
expenditure—payment to the UNRRA—and then, Bir, there is payment to the
Permanent Food and Agricultural Orgsnisation of the United Nations. In this
connection, 1 wowtd like to draw the attention of the House to the promise that
was made by the Member in charge of this Department. I refer to Sir Azizul
Huque. While moving a motion for the acceptance of this organisation by the
Legislature, he made certain promises to this House. I am sorry he is not
here when this matter is being discussed. He made a promise that if and when
the Houseé approves of this organisation and on India joining that organisation,
he will later on bring a motnon before this House to fix the amount of contribu-
tion which this country is to pay to that organisation and more than that he said
that the method of payment which this country chooses to make will be decided
i.e., whether in kind or in cash. He went furthor and said that if he has fo
make the payment in kind, he wiJl consult the industries and the trading
interests in this country, and +then consider in what way the payment is to be
made. Now, I wiil just read u few lmes from his speech :

“I do mot say that that is the amount which I shail bring before the Legulstnre ; the
House will have the fullest .opportunity to decide what .hould be the amount-of contri-
bution at that stage. But that I3 roughly my personal guess.’

In all sincerity he owes it to himself to table a Resolution in this House
giving the figure which he thinks is good enough for contribution by this country.
That has not been done. The Honourable the Finance Member in his speeca
makes a passing reference—I will not say passing reference—he makes a refer-
ence that it has been decided to contribute 8 crores of rupees to UNRRA. Isit
honest to take decisions at the back of this House when there is & specific promjse
made on the floor of this House that this will be put before the House?

The Honourable Sir Jeremy Raisman: I know. ‘

Mr. T. 8. Avinashilingam Ohettiar: Of course you know, but you forget.
The Honourable 8ir Jeremy Raisman: You have iorgotten. -
Mr. T. 8. Avinashilingam Ohettiar: He goes on:

“I'hen the guestion comes as to how much we should pay and in what shape. Aas I said,
that will depend on the extent to which our supplies may be avsilable. And wssuming
that wé contribute about 8 or 10 crores of rupees or 7 million pounds, we. may the
the whole of the 7 million pounds in foreign credit or pay only 7,00,000 pounds in foreign
mdxt and the rest we can give in supplies. As I said,. these are matters which can

be discussed after I am able to coosult the trading and industrial orgamisation to
ﬁng out whether there is a possibility of supplies being available what are the Things

1L we can spare that we wunt to spare. That is necessary ; 1 do not want to take thaé
ruponnbnhty on me without consulting the trade and commercial intereats . .

And now, 8ir, I find in the explanatory memorandum to the Budgot that
this money is expected to be sent in kind. Here it is said:

“India’s oontnbutwn to U. N. B. R. A. has been fixed at 8 crores of which a sum of
Rs. 110 is pended thif year mmiy to finance mpphu required from Indis.
The balance is ng prrmded in the next year’s budget. .

The Homourable Sir M. Azizul Huque: That does not mean. that payment
has been made.

Mr. T. 8. Avinashilingam Ohettiar: I do not say that you have paxd all the
ainount; you have only paid 1'10 crores, but you have fixed the payment of 8
crores of rupees without consulting this House.
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Secondly, 1 want to know whether you have consulted the trade inferests and
waut supplies you are going to send from this country. I know that cloth and
textiles have heen sent out of this country to the great detriment of the civilian
population of this country. He may come forward with any explanation, but
the fact remains that we have suffered and I want to know what supplies he
wants to send by way of help to U. N. R. R, A. The Governmen} of India and
some of our friends are more anxious to please and help other people outside the
country than the poor people of this country. Sir, I want to know whether he
consulted the trading interests, what are the articles that he has sent, and why
be did not bring this matter before this House in, the form of a specifie Resolu-
tion. . b

Prof. N. @. Ranga: This is a very important matter and we have much %o
say. It is already five o’clock. Can we take it up to-morrow?

Mr. Pregident (The Honourable Sir Abdur Rahim): The Honourable Member
can continue his speech to-morrow. .

The Assembly then adjourned till Eleven of the Clock on Thursday, the 20th
March, 1045, .
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